
Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll SitX Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh Srinagar, 190 008

Tel' 01 91 -2476927, mail - membersecretarykspcb@gmail.com

The Consuttant Judicial,
Hon'bte NationaI Green Tribuna[,
PrincipaI Bench,
New Dethi.

No: JKPCC/NGT/oA 24u >1 e6- 3T Date)&-to-2024

Sub:- Report on behatf of Jammu and Kashmir Pollution Control Gommittee
pursuant to Hon'bte National Green Tribunat order dated 10-07-2024
passed in OA No. 241 of 2021 titted "Raja Muzaffer Bhat Vs Union qf

lndia & Ors". l

Sir, 
r

ln comptiance to the directions of Hon'bte Nationat Green Tribunat, Principat

Bench, New Dethi order dated 10-07-2024 passed in OA No. 241 of 2021 titted

"Raja Muzaffer Bhat Vs Union of lndia & Ors", the Report of the J&K Pottution Controtr

Committee is submitted herewith.

It is therefore, requested that the Report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enc[:- As Above

ronun,#Jliff,ra-#-
Member Secretary 2>. X . a

copy to the:- 
J&K PCC

1) Sh. G.M Kawoosa, Government Standing Counset for UT of Jammu and
Kashmir, New Dethi for information and necessary action.

tl
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 241 of 2O2L

IN THE MATTER OF

"Hence, EC is required to be levied and recovered from the defaulting Urban

Local Bodies by applying the above formula. The Member Secretary, l&K PCC
present viftuatty has submitted that he wilt now duly look into the lssue of
compliance of the directions of the Hon'ble Supreme Court as also by tFle

Tribunal. He has stated that within 15 days, due action as contemplated in the
order the Hon'ble Supreme Court and the NGT witl be taken. Needless to
mention at thls stage that by the order of the Hon'ble Supreme Court, the
Member Secretary, State PCB has been made responsible and Secretary,
Department of Environment oF the State Government/Union Territory concerned
is answerable in case of def ault" .

2. "Hence, we require the Member Secretary, J&K pCC and the Secretary,
Depaftment of Environment, UT of J&K to comply with the order of the Hon'ble
Supreme Court within three months and file compliance affidavit immediately on
expiry of three rnonths. Member Secretary, )&K pCC wilt take appropriate action
for imposition and recovery of EC keeping in view the observation made in this
order by duly fottowing the principles of 'Natural Justice' within three months and
submit action taken report before the next date of hearing".

s6Qn

"Raja Muzaffer Bhat Vs Union of lndia &
Ors".

Report on behatf of Jammu and Kashmir Pottution Control Committee
pursuant to Hon'bte National Green Tribunat Order dated 1O-07-2024

passed in OA No. 24L ol 2021 titted "Raja Muzaffer Bhat Vs Union of

lndia & Ors"

Background:

That the Hon'ble Nationa[ Green TribunaL vide Order dated 10-07-

2024\n OA No. 24L ol 2021 directed as fo[[ows:-
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2. Simitarty, revised and fresh show cause notice for tevying of

Environmental. Compensation was served upon Executive

Officer, Municipal Committee, Chadoora, reftecting therein the

period of viotation l.e 1 267 (w.e.f.01-01 -2021to 20-06-2024),days

for unscientific dumping and quantum of sotid waste 3.5 TPD, vide

th i s off i ce N o. J KPC B/LSJ/ N GT/ (O. A 241 / 2021 ) / 024 I 458-463, Dated

24-07-2024 (Copy enctosed as Annexure 2).

Para2 ol order daled 10-07-2024

Levying of Environmental Compensation upon defaulting Urban

Local Bodies,
i) Executive Officer, Municipal Committee, Chadoora.

ii) Chief Executive Officer, Municipal Council, Budgam

iii) Srinagar Municipal Corporation,

1. Executive Officer, MunicipaI Committee, Chadoora.

ln response to the revised / fresh show cause notice issued by the J&K

Pottution Controt Committee dated 24-07-2024, the Executive Officer,

Municipat Committee, Chadoora submitted his repty dated 12-07-

2024 (Copy enctosed as Annexure 3) as under:

a) Municipat Committee, Chadoora has constructed a Waste

Processing Facitity at Nagam Chadoora at an overall cost of Rs

118.00 [acs with a processing capacity of 4 TPD, which is

operationaI since August 2023.

b) Since waste is being handted in MRF facitity inctuding treatment

of wet waste in composting sheds, dumping of waste atong

Doodh Ganga Nattah is denied.

c) Ptantation drives and regu[ar awareness drives, cteanl.iness

drives are being conducted on regutar basis.

Page 3 of 9
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The repty of Executive Officer, Municipat Committee, Chadoora was
considered and after consideration of the repty, Environmentat
Compensation to the tune of Rs. 141 .43 tacs was tevied upon Executive
Officer, MC, Chadoora, for unscientific disposat of sotid waste (3.5 TpD) for
1267 days vide this office order No. 32 JKpCC ot 2024; dated 30_09_2024,
(Copy enctosed as Annexure 4).

2. efielExecutive efJicer, Munie ipat CoutlciL Budgam

ln response to the revised / fresh show cause notice issued by the J&K
Pottution controt committee dared 24-07 -2024, thechief Executive officer,
MC, Budgam submitted his repty dated 29_07-2024 (Copy enclosed as
Annexure 5) as under:

a) sWM facitity is under construction at Lakhripora pattar with an
attotted amount of Rs 153.32 tacs (civil. part) and Rs 37.56 tacs
( Machinery part).

b) A park is under devetopment at otd dumping site at an
estimated cost of Rs 32.97 tacs.

c) ln order to prevent tittering in Mamathkut, supptementary
action plan for an amount of Rs 2.006 cr has been approved by
Chief Secretary in comptiance of Hon,bte NGT directions to
prevent littering of waste by providing chain tink fencing.

d) Legacy waste @ 40 MT tying on the banks of Mamathkut has
been processed at Trat.

e) Ptantation drives and regutar awareness drives, cteantiness
drives are being conducted on regutar basis.

The repty of the Chief Executive Officer, Municipat Councit, Budgam wasconsidered and after consideration of the repty, Environmentat

96/^r-
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compensation to the tune of Rs. 372.1761 tacs was r.evied upon Execuofficer, Mc, Budgam, for unscientific disposatof sotid waste (g.21 TpD)1267 days vide this office order No. 31 JKPCC of 2024;dated 30_09_20(Copy enctosed as Annexure 6).

3.

b) Thereafter, the Regionar Director, pcc Kashmir, confirmed thereport furnished by the Divisionar officer, porution controrCommittee, srinagar and submitted the EC format for untreatedsewage discharge of n,5 MLD vide retter No. pcc/RDK/ps/2024/506-soB dated 31-,,7-2,,24 forrevying of Environmentarcompensation to the srinagar Municipar corporation. The matterwas thereafter referred to the Technical Advisory Committee(TAC) constituted by the J&K polrution control commiftee forexpert assessment and evaluation of EnvironmentalCompensation, which recommended levying of Environmentalcompensation in respect of ro st
(Rs. 624.4g lacs) z) chanapo"u,"t'ons 

i'e' r) chanapora Mps
PS (Rs.726.29 lacs) 3) AfandiBagh (Rs. 277.g7 Iacs) 4) Channapora Sluice (Rs.zo8.o4 lacs)

a) The Divisionat Officer, J&K pottution Control. Committe
Srinagar submitted EC format for untreated sewage tre
discharge ot 12.25 MLD for a period of 1 327 days in respect
10 stations namety, 1) Chanapora MpS 2) Chanapora IpS 3Afandi Bagh +) channapora sluice 5) Pamposh Colony 6Natipora 7) Barzulla B) Bulbul Bagh 9) Magrey Mohalla ro)Tengpor ,a By pass falling within the jurisdiction of SrinagarMunicipal Corporation, to the Regional Director, J&K PCCKashmir vide his No, pC C/ DO / Sgr /Misc/ z7z dated 3o_o7_2o24based upon the report submitted by the joint committeeconstituted by the Hon,ble NGT.

*e-,,+

t

r
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5) Pamposh Colony (Rs. 34.61 lacs) 6) Natipora(Rs. 43r.or
lacs) 7) Barzulla (Rs. 519,26 lacs) 8) Bulbul Bagh (Rs.259,96
lacs) 9) Magrey Mohalla (Rs.286.o9 lacs) ro) Tengpora by
pass (Rs. 7g0.60 lacs) for a period of r3z7 days.

c) Accordingty, show cause notice for tevying of Environmentat
Compensation to the tune of Rs.41,47,61000 was issued to the
Commissioner, Srinagar Municipat Corporation, Srinagar for
discharge of untreated sewage @ 12.25 MLD for a period of
1327 days in respect of i0 stations in terms of directions of
Hon,bte NGT, vide this office No. jKPCC/LSJ/NGT/(O.A

241/2021) /659_664; Dated 30_09_2024, (Copy enclosed as
Annexure 7).

d) ln the meantime, J&K pCC atso requested the Chief Engineer,
UEED, J&K to furnish requisite information with respect to
current status of estabtishment of modutar STps by Srinagar
Municipat Corporation and UEED to prevent discharge of
untreated sewage fatting in Doodhganga River through 13
dewatering stations vide this office No. )K1CC/OA241/2024
/1123; Dated 3O_O}_2O24(Copy enctosed as Annexure 8).

e) The Chief Engineer, UEED J&K submitted his report to the J&K
PCC vide their office No. CEIUEED tTS/2119-21 dated O8-1O-
2024 and submitted as under: - (Copy enctosed as Annex. 9).i) trt o tand has been identified / demarcated by the revenue

depaftment for estabtishment of 07 No. of STps atong
Doodh Ganga so far despite the mafter being taken uprepeatedty by the UEED in this regard.

ii) Regarding second project for pottution abatement ofDoodh Ganga, i.e., Technotogy intervention for dry weather

e6h.L
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4.

ftow discharging into Doodh Ganga Nattah from Chadoora

to Bagh-e-Mehtab, the project has been submitted to

Administrative Department, Housing & Urban

Devel.opment Department for accord of administrative

approvat.

f) However, no response was received from the Commissioner,

Srinagar Municipat Corporation, Srinagar within the stiputated

period of 15 days and therefore, Environmentat Compensation

amounting to Rs. 41.47 Cr. was tevied upon Commissioner,

Srinagar Municipat Corporation, Srinagar for untreated sewage

discharge of 12.25 MLD into River Doodh Ganga for 1327 days

as per the detaits given betow:-

r) Chanapora MPS (Rs. 624.48 lacs)

z) Chanapora IPS (Rs.7z6.zg lacs)

3) Afandi Bagh (Rs. 277.87 lacs)

d Channapora Sluice (Rs.zo8.o4 lacs)

5) Pamposh Colony (Rs. 34.6r lacs)

6) Natipora(Rs. 431.or lacs)

il Barzulla (Rs.5r9.26 lacs)

8) Bulbul Bagh (Rs.259.96 lacs)

9) Magrey Mohalla (Rs.286.o9 lacs)

ro) Tengpora bypass (Rs. 78o.6o lacs) for a period of r3z7

days vide this officer order No. 33-JKPCC of 2024 dated

19-10-2024 (Copy enctosed as Annexure 10).

Offenders/VioLators invol,ved in - the- ittega!- extraction and

Budgam

*Lr*
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a) The J&K PCC has tevied EnvironmentaI Compensation amounting

to Rs. 22.50 tacs upon 34 offende rs/viotators for their

involvementintheittegatextraction/transportationofMinor

mineral. from Doodhganga river on 11-05-2023 and the Deputy

Commissioner was requested to taken further necessary action

for recovery of Environmentat Compensation' However, the

Environmentat Compensation tevied upon offenders has not

been yet deposited in the EnvironmentaI Compensation account

of the J&K Pottution ControI Committee.

b) The Deputy Commissioner, Budgam, has again been requested to

initiate proceedings and get the tevied EC alongwith 12 0/o

interest from the offenders/viotators as an Arrear of Land

Revenue and get the same deposited in the Environmental

Compensation fund account of the J&K Potl'utlon ControI

Committee, vide this office No. JKPCC/SCA/OA241l3908-09

dated 1 8-1 0-2024 ((Copy enctosed as Annexure 1 1)'

a) Director, Urban Locat Bodies, Kashmir was requested to share

names of the officers atongwith their tenure of posting, who

have remained posted in these tocat bodies w.e.f. 01-03-2017 '

b) The Director, Urban Locat Bodies, Kashmir has furnished tist of

11 officers, who have remained posted as Chief Executive

Officer, Municipat Councit, Budgam and Executive Officer,

Municipat Committee, Chadoora, w.e.f 01-03-2017 todate vide

N o. DU LB/Est t/ 2024 / 32269 dated 21 -1 0 -2024, (Copy enctosed

as Annexure 12)' Their names have been received on 21

October 2024,lrcm the Director Urban Local Bodies, Kashmir'

CAq*-
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The J&K Pottution controL committee is preparing their detaited

particuLars and statement of facts and matter is taken up with

the competent Authority i.e Administrative Department of

Forest, Ecotogy and Environment and Housing & Urban

Devel.opment Department, J&K for taking necessary action as

may be warranted under [aw'

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon',bte NationaI Green Tribunat for

consideration.

(Gn,#dt*s ,.^;r*+
),2. r0. l+

Member SecretarY
J&K PCC
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@,-a
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan. Forest Complex
Transport Nagar. Jammu, 180 006

Sik Factory Road
Rajbagh Sr nagar T 90 008il

Tel - 01S1-2476927 ma - membersecretarykspcb@gmail com

The Executive Officer,
Municipal Council,
Budgam:

No.: No.JKPCB/LSJ/NGr/(o.A.24t/2o2t)/o24/VCt+sJ Dt\o7-2c,24

Sub :- Final Notice for Levying of Environmental Compensation for violation
of Solid Waste Management Rules, 2016.

Whereas, on account of persistent reports about illegal, unscientific and
untreated handling and disposal of the solid waste generated from r3 wards by
the Municipal Council (MC) Budgam is being disposed off alongside of Doodh
Ganga in violation to Solid Waste Management Rules,2016 and;

Whereas, the unscientific and illegal dumping of municipal solid waste is
in blatant violations of laws and in brazen defiance of the directions of the Hon'ble
NGT in O.A. No. 241 of zozt titled Raja Muzaffar Bhat Versus Union of India and
Ors and;

whereas, fresh inspection was conducted by the Divisional Officer, Pollution
Control Committee, Budgam, reporting that neither Municipal Council, Budgam
has applied for Authorization granted under Solid waste Management Rules, 2016
from the J&K Pollution Control Committee nor established processing/material
Recovery Facility for Solid waste and also reported in EC format that MSW
generated from the r3 wards is being disposed off alongside of Doodh Ganga
without any treatment by the Municipal Council Budgam and;

Whereas, Regional Director, PCC Kashmir vide letter No. PCC / RDK / PS /
20241434-437 dt. 20-06-2024 confirmed the report of the Divisional officer,
Pollution Control Committee, Budgam, and accordingly, recommended the case

for lelyrng of Environmental Compensation to Municipal Council, Budgam and;

Whereas, the modus operandi adopted by Executive Officer, Municipal
Council Budgam for handling and disposal of Municipal Solid waste has put the
environment of the area to grave threat due to deterioration caused by Pollution of
ambient air and water quality besides the irreversible damage done to flora,
ecology and water bodies and ecosystem of the area and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
guidelines framed by Central Pollution Control Board in this behalf, final
Environmental Compensation on MC Budgam for damaging the environment is
hereby levied and it is further proposed to proceed against Executive Officer
Municipal Council Budgam and the Head of Department i.e, the Director Urban
Local Bodies in term of Section t7 of Environment (Protection) Act, 1986.
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Now, therefore, take this final notice and show cause within 07 days from
the date of its issuance as to why:

i). Environmental Compensation for illegal, unscientific and unteated disposal
of 9.21 TPD of sotid waste for 1267 d.aAs (w.e.J.o1-o1-2o21 to 20-06-2024) is
worked out to the tune of Rs. 372.1767 lakh bg Technical Advtsory Committee
of the J&K Pollution Control Committee. This is on the basis of dags of
violation reported bg Divisional officer, PCC Budgam and endorsed bg
Regional Director, Pollution Control Committee, Kashmir vide letter dt. 20-
06-2024, applging Polluter Pays Principle (PPP) in terms of directions of
the Hon'ble National Green Tribunal be not recovered from the Executive
OfJicer, Municipal Council Budg am.

ii), Concerned officers/officials of the Municipal Council, Budgam be not
prosecuted under Environment (Protectton) Act 1986 for violation of the Solid
Waste Management Rules 2016,

In the event, no tenable response is received within o7 days of the notice
period, the final order for recovery of Environmental Compensation as per
prescribed guidelines shall follow along with initiation of prosecution proceedings

in court of law against you for blatant and repeat violation of Solid Waste

Management Rules,zor6 and Hon'ble NGT directions without further notice,

As Approved by the Competent Authority.

rcn.""F,lffif,fifrs
Member Secretarv. -

JKPCC. ' 2+'.1'>+
Copy to the:-
i) Deputy Commissioner/District Magistrate, Budgam for information .

ii) Director, Urban Local Bodies, Kashmir for information.
iii) Regional Director, Pollution Control Committee, Kashmir for information and

necessary action.
iv) Divisional Officer, Pollution Control Committee, Budgam for information and

necessary action.
v) Executive Officer, Municipal Council, Budgam for immediate compliance as

directed.
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/lnnp* g-

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan Forest Complex
Transport Nagar, Jammu, '180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008il

Tel'0191-2476927 marl- membeEecretaryjkspcb@gmail com

The Executive Officer,
Municipal Council Chadoora,
Budgam.

No.: No. JKPCB/LSJ/NGrl(o.A.241/2o2rl7or+/q51-q53 DtLtoT-2o24

Sub :- Final Notice for Levying of Environmental Compensation for violation
of Solid Waste Management Rules, 2016.

Whereas, on account of persistent reports about illegal, unscientific and
untreated handling and disposal of the solid waste generated from 13 wards by
the Municipal Council (MC), Chadoora-District Budgam is being disposed off
alongside of Doodh Ganga in violation to Solid Waste Management Rules,2o16 and;

Whereas, the unscientific and illegal dumping of municipal solid waste is
in blatant violations of laws and in brazen defiance of the directions of the Hon'ble
NGT in O.A. No. 241 of zozt titled Raja Muzaffar Bhat Versus Union of India and
Ors and;

Whereas, fresh inspection was conducted by the Divisional Officer, Pollution
Control Committee, Budgam, reporting that neither Municipal Council, Chadoora-
District Budgam has applied for Authorization granted under Solid Waste
Management Rules, 2016 from the J&K Pollution Control Committee nor
established processing/material Recovery Facility for Solid Waste and also
reported in EC format that MSW generated from the r3 wards is being disposed
off alongside of Doodh Ganga without any treatment by the Municipal Council
Budgam and;

Whereas, Regional Director, PCC Kashmir vide letter No. PCC / RDK / PS /
20241434-437 dt. 20-06-2024 confirmed the report of the Divisional Officer,
Pollution Control Committee, Budgam, and accordingly, recommended the case
for levying of Environmental Compensation to Municipal Council, Chadoora-
District Budgam and;

Whereas, the modus operandi adopted by Executive Officer, Municipal
Council, Chadoora-District Budgam for handling and disposal of Municipal Solid
Waste has put the environment of the area to grave threat due to deterioration
caused by Pollution of ambient air and water quality besides the irreversible
damage done to flora, ecology and water bodies and ecosystem of the area and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
guidelines framed by Central Pollution Control Board in this behalf, final
Environmental Compensation on Municipal Council, Chadoora-District Budgam for
damaging the environment is hereby levied and it is further proposed to proceed
against Executive Officer Municipal Council, Chadoora-District Budgam and the
Head of Department i.e, the Director Urban Local Bodies in term of Section r7 of
Environment (Protection) Act, r986,

**
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Now, therefore, take this final notice and show cause within 07 days from
the date of its issuance as to why:

i). Environmental Compensation for tllegal, unscientific and untreated disposal
of 3.5 TPD of solid waste for DOZ d.ays (w.e.f.o1-o1-2o21 to 20-06-2024) is
worked out to the tune of Rs. 141.43 lakh by Technical Advisory Committee of
the J&K Pollution Control Committee. This is on the basis of days of violation
reported by Divisional Officer, PCC Budgam and endorsed bA Regtonal
Director, Pollution Control Committee, Kashmtr vide letter dt. 20-06-2024,
apptAing Polluter Pays Principle (PPP) in terms oJ di.recttons of the Hon'ble
National Green Trtbunal be not recovered from the Executive Officer,
Municipal Council, Chado ora- District Budg am.

ii). Concerned officers/offtcials of the Munictpal Council, Chadoora-District
Budgam be not prosecuted under Environment (Protection) Act 1986 for
violation of the Solid Waste Management Rules 2016.

In the event, no tenable response is received within 07 days of the notice
period, the final order for recovery of Environmental Compensation as per
prescribed guidelines shall follow along with initiation of prosecution proceedings
in court of law against you for blatant and repeat violation of Solid Waste
Management Rules,zol6 and Hon'ble NGT directions without further notice.

As Approved by the Competent Authority.

q6d&.{a-'^g
(Ghansham Singh), JIGS

/4 t.s/1Member Secretary,

JKPCC,
Copy to the:-
i. Deputy Commissioner/ District Magistrate, Budgam for information .

ii. Director, Urban Local Bodies, Kashmir for information.
iii. Regional Director, Pollution Control Committee, Kashmir for information

and necessary action.
iv. Divisional Officer, Pollution Control Committee, Budgam for information

and necessary action.
v. Executive Officer, Municipal Council, Chadoora-District Budgam for

immediate compliance as directed.
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E{rvernlns tittt seleetton.Clautt 15 {Y} cif SllM Rule 20lS states the fu.rllowing rn thrr
It'6mrd, lfi "make an aBBli{ittrCIn in trsrrn-l lur grant of ,luthurtsatiCIn l$r r$ttin& up
wrl$l(r prt(f5ltng, tt*atment or dr$p{)sal larrlity, if the vrrlume of wa tu it excardlng
fivo metrlc toni psr day inrludln$lrinrtary l-rnrltilf-q frurn thr Sttte pollutttrn Contr*l
tlit*rd or tlrr" P*llutiutr (ontrul { {)rnrt"lrll+r{r, d', f h* (itso mdy t}+", Portintnl tfi msnti$n
that thr. r-:'lpacrty al our pl*lnt ls only 4 tpD.

3. Further, it ts u) tate thst lhnre are no wfit$r bodies CIr hebit$tionr i$ the vt(lnlty.
Sinee the waste ir proee$$sd according t0 the rules, every effort it m;lds to mitisate
any chance of cnvironnrental pollution, whether it be air, wat6r, or nols* pollution.
Additionally, this offlce har proposed blo-fencing oI the tite in collaboration r,ylth the
t'loriculturc' anrj Soeral Forettry Dep*rlm*ntr Thie inittative wrll enh*nee the $rffin
tiltte utt(tund thp 5WM plant, rtiducp inlv pot(,ntial odour, lnd provide thr r*qnirr,:rJ
bultr.r *,; ptr rtorff*

4. lnlportilnt lu note thatr prror to $l.rrt ol work un the planl, legrcy wa$tf of quanllty
rnore than 9t) MT lytng at Chadoora wfrs'treated sctrnti{ieally through biumining by
transportin8 the r,ratte to lral ar part of the recently (onrluded biomining rontraet. lt
rr further clarified that ths MunicipalCommittee Chadoora conri{t$ u,f l3 wardl" I}ry
and wpt waste from all 13 wards {hourtholds ilnd buciness etlat}lishmeng} rr
bein6collected and tranrporttrJ ltt th* SWM Flant daily t6r tremtrnsnt a6,,d trrnnx,trr

,1

7L*
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dirt:r:ull rifiltlrrlg li)t)'t,, i]]D r-r":rtlt,rtrnn. Ilry (rccyc"lalrl*l vultlt'e is rr:ld t* vend0r:, and

i.r:*rp*rt lar"np[*s h*ve f:een sent t$ agriCultur* department for qUality t*Sting And

an*!y*is rep*{t ha.s be*n rs{*ived fr6m the asri€ultur* d*'parfrn*nt" {Cnpy enclosrd}

5 iglide:, *Srciill cleanlines: tlriv*s, se heduleel every Thursday along the entbankment

*l Nalla t)**tltr $*ngu, havr entured thst hath sides *f Nalla S*cdh 6ang* are fieal

and rl*an within tht trurrsriiction *f the Municipal Ccmrntttt}* lhad**re

i*1il$*t*xinr;rt*ly i.*{) krxr} 'Ihit h;*r inrprov*d the arnblsnce and walnr qu*lity t* the

rxt*ilt th;*t lfl{all, rhilllren, *nd students.are tvuimnting irr hta}la S*rrdh Oanga at *l
tnri*y {Qr:r: tag6*d pn*tagraphic evidenec enelusedi.

{}. The lvlunicipal Cnmmiitee Chadasra certifier that no rolid waste is disposed of r:r
rl*mprd CIn rhe banks nf Nalla Doodh Sanga within its jurisdictiCIn" All c*llectsd

wasle it prucrssed frt the swM Flant, and cOmplete eleanliness i! mai$tained withrn

the lrn:its o{ MC Chacl*r":ra. Plantation driver and regular awarenP5s carnpaigns are

r*rrrl6q1e6 ln all warcJs uslrrg PA systems, digital displayt, and signage bo*rdr inttall*d

wilh rel*v*n{ sigr:ag*s uncler Hon'ble NGT {unds in light of their direclionr'
? The sanitatifi$ teaffi rr:cnitors all activities along the embankment nf Nall* CIoodh

Sanga *nd takes neces$ary action against violators of the Water Begulation and

M*n*6rrnent Act, including imposing on-the"spot fines. Hence it is clear that thr

s<llid wa5te o{ M{ Clradoora is being handlEd as per SWM rules and there is $s

vinl*ti** as atleged in the giv*n show cause notice,

ln light *f the above, it is requested that n0 recovery of environmenta|

c*mpensation be levied on MC Chadoora, as we have been disposing of sslid waste

srientifieally *t the SWM Flant for the past year with a capacitY of 4,0 TPO^

Yours

Mun

[*fiy to:

1- ileputy eornmissioner Eudgam, for information'

2. Sire{tor, Urban Local Bodi*l Kashmir, for information'

3. Regionai DirefiOr, Pollution control eommittee Kashmil for information.

a nivilional officer, Pollution control commitlee Budgam, for information.

\
\

'..",.)

,i".

;t€r0{t ta$!r G'ffi*

.4, ,
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Jammu and Kashmir
Pollution Control Committee

chairmanST,lkspcb@gmail.com

membersecretaryjkspcb@g mail.com

0191 - 2472881,2476925

WTSA

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW DELHI

Sub:- Levying of Environmental Compensation to the Executive Officer, Municipal
Committee, Chadoora, Budgam.

ORDER NO.:L J KPCC ot 2024

DATED , )D-os-zoza.

Whereas, there are reports that the sotid waste generated from 13 wards of the

Municipat Committee (MC), Chadoora, District Budgam is being disposed off in and

around Doodh Ganga river in viotation of Sotid Waste Management Rutes, 2016 ; and

Whereas, the unscientif ic and ittegat dumping of municipat sotid waste is in btatant

viotations of taws and in brazen defiance of the directions of the Hon'bte NGT in O.A. No.

241 ot 2021 titted Raja Muzaffar BhatVersus Union of lndia and Ors ;and

Whereas, after fresh inspection by the DivisionaI Officer, Pottution Control
Committee, Budgam, has reported that neither Municipat Committee, Chadoora-District
Budgam has apptied for Authorization under Sotid Waste Management Rutes, 2016, nor

has estabtished processing/materiat Recovery Facitity for Sol,id Waste. He has further
reported that MSW generated from the 13 wards is being disposed off atongside of Doodh

Ganga without any treatment by the Municipat Committee, Chadoora; and

Whereas, Regionat Director, PCC Kashmir vide letter No. PCC / RDK / PS /
20241434-437dt. 20-06-2024, confirmed the report of the Divisional. Officer, Pottution

Controt Committee, Budgam, and accordingty, recommended the case for tevying of

Environmentat Compensation to Municipat Committee, Chadoora-District Budgam and;

Whereas, disposat of Municipat Sotid Waste in unscientific manner has resutted in

Pottution of ambient air and water, besides the damage to ecotogy and biodiversity of water
bodies and ecosystem of the area; and

Whereas, case was examined by the Technical Advisory Committee of the J&K

Pottution Controt Committee for assessment and evatuation of EnvironmentaI
Compensation, which recommended tevying of Environmental Compensation in respect

of 3.5 TPD of sotid waste for a period o11267 days (w.e.f .01-01 -2021to 20-06-2024)to the

tuneof Rs. 141.43lakh asperthedirectionsoftheHon'bteNationatGreenTribunatand
guidetines framed in this behatf; and

Whereas, notice for tevying of EnvironmentaI Compensation was served upon the

Executive Officer, MunicipaI Committee, Chadoora, vide No. JKPCC/NGT/(O.A.

241t2021)/024/458-463 dated 24-07-2024, with the direction to show cause within 07

days, as to why Environmental Compensation be not tevied; and

Whereas, the Executive Officer, Municipat Committee, Chadoora has furnished

detaited repty and reported that some measures have been taken by Municipat

Committee, Chadoora for Sotid Waste Management and scientific treatment of 90 MT of

4$l'"+
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tegacy waste tying at Chadoora through the bio-mining during the yeat 2024, bul no

exptanation has been provided about the past violations.

Now, therefore, in view of the above and in comptiance of the directions of the

Hon'bte NGT in OA No. 241 ot 2021 titted Raja Muzaft Bhat Versus Union of lndia and

Ors., the Environmentat Compensation to the tune of Rs' ,4r.43lakh is hereby levied upon

Executive Officer, Municipat Committee, Chadoora for unscientific and untreated disposal

of sotid waste tot 1267 days (w.e.f. 01-01-2021 lo 20-06'2024) as assessed by the

Technicat Advisory committee of the J&K Poltution controt committee. The Executive

Officer, Municipat Committee, Chadoora is hereby directed to deposit a sumoI Rs, 141.43

lakh in the Environmentat Compensation Fund Account No. 0023040510000001 ofthe JK

Pottution Controt Committee in J&K Bank Ltd. within 30 days from the date of issuance of

th is order.

ln case of defautt to pay Environmentat Compensation in due time, the viotator is

tiabte to pay Environment Compensation by (2)two times, (4)fourtimes, (8) Eight times for

2"d, 3'd and 4th quarter respectivety as per the guidetines of EnvironmentaI Compensation

issued by Centrat Pottution Controt Board (CPCB).

lssu ed with the ApprovaI of Competent Authority.

Encts: EC catcutation sheet. ,on"".n#,#ffi h.'.q .\+
Member Secretary
J&K Pottution ControI Committee

No:- JKpcC/LSJ/NGr/(o.A.241 /2ozr rf 132- I $
oateo: )O-os-zoza
Copy to the:-

1 ) Deputy Commissioner/District Magistrate, Budgam for information.
2) Director, Urban LocaI Bodies, Kashmir for information.
3) Regiona t Director, Poltution ControtCommittee, Kashmirfor information and foltow

up action.
4) Divisionat Officer, Pottution Control Committee, Budgam for information and

necessary action.
5) Executive Officer, Municipat Committee, Chadoora for immediate compliance as

directed.
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Environmeut Conrpensation to be levied for improper and unscientilic management of MSWby Municipal Council,.Chad oora, Distt. Budgam (J&K) as per MSWRules,2016
As per approved formula for Ievying trnvirorunental Compensation under Pollutet. pays, principlein O.A

No. 593/2017 by the Hon'ble NGT order dt. ?8/0812019, in a case titled paUnion of India &Ors., the details are given as below:-
tlavaran Suraksha Sarniti & Anr. Vl

Environrnent Cornpensation :2.4 (Waste generation _ Waste disposal as per Rule)+ 0.02 (Waste generation _ W,aste disposal as per Rule) x N+ Marginal cost of Env
as per Rules) x N

Externality x (Waste generation 
-Waste disposal

Where waste quantity is in Tons per Day (TpD)

The status of MSW generation ancldifferent reports is as under: _

vioIationcommittedbyMurricipalCounciI,ffiper

66.V"v\

Po,pulation of Chad oora Tolyn
6422 as per census 201 l.

A)
-fi,ib:. of election / adminisrratiye
wards in the cityltown

d)

e)

Number of
town

thetn

f) Class of Town

947

13 Nos.

c

B) generation
udgarn)

3.5 TPD

c) of
16.

Waste riisrposed as per
Quantity
Rules,20 NiI.

D) No. of days of violation (N)

B udgam and Regional
of lo Iatiorr Ial'e 672 da1's

E) Marginat
externalityofEn

0.02 (mi nlmum as per Hon 'ble NG'T apploved guidelines)

r) 2.4 +(3.s-0,) 0. 02 t2x(3.s-0) +67 0.0 x(3.s-0) 1267
8 +.40 88.69 + 44.J 45, Rs. 14 1.43 lacs

Total EC Rsl 14 .43 lacs.

(M, TAC)
!.q"a"r+

ltvtemter rJcl
G\/. trAttL

1tr,:

,..\*6*.

city /

(As

Illegal,
untreated digposalfiom gener.atedby Council

IS
2016.

unscientific and of Solid Waste13 War:ds

20.06.2024)

I

I
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. ,. r r,!1,\ l r,,il'i.lltrrili;t1;111.' , ( r,.,\,'i'iltrli,lll ill -l;1111g11tt ril h,,rt.lrtttil

tJ lrl0e 01: tlrc (:lricl' lixculrtivc 0 fllccr'
lt4rrrrirripnl ( oturcil lltrtlglrrr

"htolltittg like wlittl*, I wtt.lbr ,lutt,"
-: 6"O.O:-

'l'he Mcmt:cr Secretary,
l'ol lution (loutrol Cornnrittee,
Kaslrrnir',

No:- MC/tlud/NCT 12024-25125 rP - Q6 Dated: 2q'a7'20>l

Yours faithfully,

Subject:-

Ref:-

Sir,

Final Notice tn. 1"r'f ittB ol'Ilttvirorrrrrcntal Compcnsation fgr viotalign of Solid Waste
Managenrent llules 20 I 6.

, Your notice No J|(PCI}/LSJ/NGT/OA24U202U024t434-39 dated 29-6-2024, foilowed by
No. .l K PC B/LS.I/NGIY o A2 4r I 202 r t.024 t 4s2-457 d n ted z4-0i -2024

Kindly ref'er i'our letter No JKPCB/LS.I/NG'|/OA24l/2)2ll 0241434-3g datec)
29'6:2024, followed by No. JKPCB/LSJAJGT/ OA241l 2021lOz4/ SZ-qSi iit"aZq-Ol-ZO;i,
rvlterein final notice has been served upon this council. ln this context, it is submitted that the
reply to the notice has already been submitted by this office, addressed to,ivlember S.cr"tur,u
JKPCC, Silk Fa<;tory Road Rajbagh Srinagar, copy among others endorsed to Regional
Director Pollution Control Committee Kashmir vide this offici letter No.MC/BudAIGltZaZq-
25/ 2401'2404 dated 15-07'2024. the copy of the same is again enclosed for kind perusal and
information.

' Need to mention here that the Solid Waste Management facility is under
execution with an allotted cost of Rs.153,32 lacs (Civil part) and Rs.37.56 lacs machinery parr
and rvill be commenced shortf.Besicles the park has teen developed at Old Oumping Site
within the allotted cost of R!.:2.q7 lacs ind will be completed shortly, the copi-es of
allotment/ LOI are enclosed.

Since inception, MC Budganr lras been on the forefront to address the waste
collectiorV disposal issues of the habitant ol' the town and simutrlaneous ly taking strict
lneasures to reduce lhe water pollution and preservation of our rvater sources. To ensure thar
the wastr: collected fi'onr thc 1ou,n cloes r.rot intcrlere with the ecology of thc area, and ro

.f'.lUl. the disposal o1'waste in a vcr'), scictrtific rvay. MC Budgam haS put all efforts t0 rope
in all line departnients ancl wilh the kind cooperation ol'Pollution Control Committee and

W
patronage of distr.ict administ
conrpleting the ficientifi c based SWt\4 facility at Pallar, as rnost of the work on the

,ration, we are about to 'achieve our ambitious objective of
project has

already beerr completecl . We are of firm belief that once the facil ity is ready and commenced.
it would add another feather to the cap of ail stakeholtlers including JKPCC. Once again, we
rvant to reitcrate that we are conrmitted to preserve all water bodies t'alting in our tenitorial
.jurisdiction in general and our prestigious "Manrat Kul" in particular

In liglrt of'the collective actions rnade by Municipal council Budgam, the issue for
levl,ing o1' environrnental compensation may be withdrawn, as we are disposing the wastes rrs
per the S\l/M l{ules and shortl y. nrunicipal solid u,aste rvill be processed scientihcally at the
SWI\4 l,lant after its complelr0r'l

{

h"lwd (rrlao*o) er(c(
Ch cer

Copy to the :- f 19'Y Municipal Council,
Budgam,

l. Chairman Jammu & Kashrnir Pollution Control Committee for favour of information.
2. Deputy Commissioner Budganr fbr lavour of infbrrnation,
3. Direclor Urban Local l-]odies Kashrnir {br I'avour of information.
4. Regional Directoi'Polluliorr (lontrrll C'orunrittee Kashmir lor favour of inforrnation.

4Eyev-{
-:--4.;

\,
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Jammu and Kashmlr pollutlon Control Commlttee
parlvesh Bhavan, ForBst Comptox ll s|lr Fadory Roao
Trensport Negor, Jommu, rSO 000 ll n4oag|,, grfnagar, 1gO 00g

T0l . 010 1.2{ ?601,, m}l . momb06?a10rrrnr rori@rmdl oo

T}re Executlve Offlcar:,
Muntclpal Councll,
Butlgatu

No.: No. JKPCB/tsJ/NcT/(0,A,14r/2o2r,)/oz4l!$-q.ff Dt\o7.zoz4
srtb r'Flnal Notlae for Levylttg of Errvlfonmentnl compenrat lon lor vlolatlon

of Solid Wnst6 Mahngctrretlt Il,Ules; 2016,

Wrercas, on accoutrt of pcrslstent reports about lllegdl, unscientlftc and
untrehted hartdllng and disposnl of the solld waste gonetatA ironr r3 waras-uy
the Municipal Corrncil (MC) Btrclgam Is belng dlsposed off alongside of ooodh
Ganga in vioiati0n to solid waste Managetnent Rutes,zot6 ancl;

\{h€reas, tlte uuscicntific and illegal dUmping of mtrnicipal sotid waste is
ln blatant viblations of laws and in.brazen defiance of the directions of the Honble
NGT in o.A. No, z4r of eo21 titled Raja.\4uza{far Bhat Versus union of, lndia and
Ors and;

WirerEas, fresh inspection lvas conducred by'the Divisional Officer, pollution
control committee, Budganr, Teporting that,neither Municipal council, Budgam
has'applied for Authorization granted under Sqlid Wtiste Managemept Rules, iord
from the J&K Pollution contiol committee nor established {rocessingfmiteriatRecovery.F+iliiy {or So}id wasre and arso."p.o.iuJ in pc folmac that MSW
generated- from the.,|3.lvarf,g ris'being diqpoged off. alongside of Doodh Ganga
without' any tre.atmen.t bylhe,Mu nicipal Cduncil Bu ilgam and ;.

Whereas;,Regiona,I oirecto6 icC rashnrir vide letter No. pCC / RDK t p.s /zo)41434-437 dt.^!o-96-zoz4 gonfirrned the repo" "i ur," Divisional officer,
Poilutlon controi committee, Budgam, anrl accordlngly, recommended the case
for'levying of Environmental compensation to Municipil council, Buitgam and;

wher€as, the .'modus operahdt adopted by Exbcutive- officer, Irtunicipal
council Budgam 

_for handling and. disposai of tvtunicipal solid Waste has put the
environment of the area tb grave thredt due to deterioiation.caused Uy poir.itio;1 or
urriblent air and witer gualityl bdsitles the. irreversibi* Oa*.gu done ro ftorao
ecology and water bbdies hnrl eCo$ystem of the.area and;

Whereas, In tgrms of Hon'ble National Green Tribunal direqtions and the
guideltnes fransl by centrsl poltutton controt eouJ il ihir-;;i"u,-tin"f
Environmental cofPensatiolt or,1 MC Brtdgatn for danraging the environrnent is
hereby levied and it ls fuithei proposed to ptoceed uiii"ti-'u*u.uiiu.-orn.*.
Municipal councll'Budgam ancl thp Heact of Departmeni i.e, the Director urban
Local Bodlea ln ternl of fiectroir r7 0f Envrr'nnlalli (Frotectlon) Act, 19g6.

I

I

i
,
I

:
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Now, therefore; take thrs frnal notrce and show cause within o7 days fromdate of tts lssuance as to why:

ii{,::,:tT t,,,!iilrl:.iiJ} f;;l,.j;j,,,,t[]:Jjtf i.:il|t::::t,i::;;i:
$''&:,,Tit T.,ii{}[ J{.li;i?i*,',i,ilfl; i]lj1T 

;:;*fr;{:t :iW{,; ivlolatton 
,r'cporrecr rrv oivrrioili' ojrrro, , pcc Budgam and end'rsed. bs ;Regional .bll'ector, Pollttttort Criitrot cornm(ttee, Kashmlr vlde letter dt, zo.o6'aor4, applyirrg Polltrter nnys rrlilc lple (Fpp) ln tefms of dlrectlorc o!the Hon'bla Nattonal Greetr ti[unat bd rrtri recirerxt lrom the Executtve

- ofitei., lt{trtricfpiil cottttcil ntraignri, 'u rl v"' t'.E s^sLu'r 
I

). c:trniet'necl ojficers/u//tclals i1 the 
^4rfltclpal 

cottnctl, audgam be not Iprosectttec{ ttttdff Ettvtruttillclrt (protcctla,|, Act tg86 fdr vlolattin o! tfie sattd i
\4raste Mttlagenretrr Rulos zoro, t 

i

L
x

:

L
the

1,tj,

ll

ln the eventf no tenable responte ls recetved wlthin o7 days of the notlce
periodr the tiuat order for recover] qf , Envlronmental comprngatton as per

presctibtd guldetiirds slrall folloW. along with inltlatloi'r of prosecutlbn proceedirigs

in routt of larv against you for .llaqant ancl repeat vic,ldtio[ .af. iOttd tttastg

Managemerft Rules,zot6 arrd Hon'ble;NGT directiorrs Without further nolice.

As Approved by the Competent,Author.ity'

' : ". ;: 
- '.': ' -" . ' ':. 'Member 

secretary' 
4"1'?4: 

"". ' ',i ' 
,: ''":l'i ,t.'' ' J$PCC'

Qopyto the:- "ii,. '., ..,
,!-';;etry,co,,'mirsionei/.Didt,ct"rvtagistr*6i,rlog"r" for iiifoi'mation '

,) oir".iot, uibah Lbcai Bodias, ;xhshririn for-inform;ition.

iii) R6gional Dirbctoi, Pollution Ct,iittot Committee' Kashmir foi'iirioimaElon and

necesshJYractiori' ..,.,. .^-.,
iv), Divibioiiibrri.*q,.pbllution conqiq!'.on1mittee, Budgtim ioi in-formhtion and

.v) Bxeciitil;;;i;;f, minigiRaiicoy*cir, budghm for immediatb c6mpliince"as

dlrected., 
, ,,

.t'
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vr r) rr))?9r

offi
Qovcrnnrcnt ol.larnmu & Kaslrmir

ce of the Chief Executive Officer
Mutricipal Council Budgarn

"Notlthtg likc votittg, I votctor Silre"
-: a"0-6:-

ffii_grr

The Mernber Sccretary,
JKPCC, Silk Factory Road,
Rajbagh, Slinagaf.

No:- MC/Bud/NGT/2 024-zst ZlOt -wOY Dut"a'til?/ry '
Subject- Final Notice I'or levying of Environmental'Compensation for

violation olsolid Waste Management Rules 2016,
Sir,

Kindly refer your letter No JKPCB/LSJ/NGT/OA24112021/ A241434'

39 dated Zi.g-A-ZOZqwherein charges have been leveled upon this institution, that

this office is disposing off municipal solid waste- generated from 13 wards

alongside of Doodh Canga without treatment in violation to solid Waste

. Management Rules,20 16, andthe unscientific and illegal dumping of Municipal

Waste is in blarantviolations of lawsand in brazen defiance of the directions of

ithe Hon'ble NGT,in OrA Nq. 24 1 of 202I titled Raja Muzaffar Bhat versus

Union of India and others. In this regard it is submitted that:

. 
1. The Doodh Ganga naltah does not fall rvithin the jurisdiction limits of Municipal

Council Budgam. However, the Mamat Nallah is passing through Budgam

Town, which is also undcr O.A No, 24lt?021 in the Hon'ble National Green

Tribunal; and in compliancc to the dircctions of the Hon'ble National Green

Tribunal passed in O.A. No; 24l/2021 tilled Raja Muznffar Bhat V/s Union of

India & others, this office has takcn a nunrber of measures to acldress the issue

of restoralion and preservation olMamath Kull.

2. The Municipal Council Buclgarn in ordcr to reclress the issue of handlingf
/

managing. and disposal of rvaste generated in the town, conceived and got

approved a project lbr c.stablishment of decentralized facilities amounting to

Rs.310.57 Laklts at Lakltripora Pallar Budgam. Work on one plant of 5 TPD
\/

capacity is under progress and is scheduled to be completed by July Z0Z4 and

another plant of equal capacity also stands approved which is proposed to cater

to the rvaste genciation by 2030. This will help in preservation of water bodies

th Kull Budgam.

I

l. -r

,l '

)
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,rr6rrrfl\\ll 
lh,[nr'.rn

Govcrrrr:rqrt of .lalrrrnu & Kashmir
e of the Chief Execurive Officer

Municipnl Council Buclgarn
"Nothing llkc t otlngt I rotc for Sure,'

otgtt.r.tsgg2

Offic

-: A.O"d:-
3' That tlte pro.cess for procurerncnt of equipment required flor scientificprocessirrg/ disposing ol generaterl waste has been initiatecl and will be

completed in couple of days. Tlte rnachinery cotmponents as part of the MRF are
to be used for segregatiou, balilrg, and slrredding activities on a daily basis.
Work on the plant is in full srving ancl 70o/o work lias be"n compteted sofar, and
tlre expected timeliue for cotrrpletion ol'STPD plant is upto ending July 2024,
The gliurpses of the MRF facility are as under:

ffii@

4. Till such time that the new facility is cornmissioned, this office is disposing of

the waste by way of landfill at l{andjan Site, the said site has been provided by

the District Administration Budgam ior clisposal of routine rvaste collected from

tl* io* as temporary arrang.ment. 'Ihc rvastc is bcing collected and taken to

site and properly covered th"ere rvith thc layers of earth as per Solid Waste

Management Rules, 201 6,

5. Further, it is tosiate that the District Aclministration lradearlier identified the site

atpallarfor constructjon of waite management facility but during the visit of the

site by O" WoJfry beputy Commissioner along rvith the Officers / Official of

IK1CC Departmbnt, it was conveyed on spot that the site is not feasible for

Construstion for MR-F Facility, ond nt* iite be identified' Accordingly, the

District Administration identified a new sitb at Lakhripora j;llar Budgam'

which *u, uppiiurO on spot by the Officers/ Officials of the JKPCC Department

for construction of MRF Faciliry as there are no water bodies or habitations in

thevicinity, Aecordingly, the project has been taken up in hand at Lakhripora

Pallar,
, Moreover, the waste is disposed according to the swM.Rules and also

every,gffortis made to mitigatt,iy chance of.enii'onmental pollution' whether

it be air, water, or noi6e pollution, Additionally, this ofiice has proposed bio-

fencing of the ne\y $ite in collaboration with the Floriculture and social Forestry

Deparlments. This initiative will enhance. tlre green zone around the swM plant'

,.dr"" any potentlal odour, and provide the required buffer as per norms'

In addition to above, in order to prevent the littering in Mamat

Khul,supplementary aotion plan for an amount of Rs 2.006 Crore has been

approved by rvorthy Chief secretary in compliance of directive passed in the

.{-w
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, Govortlnrenl o[.lnnrmu.& Kashnrir
Office of the Cfriei pxe.utir. Officer

Municipal CourrciI Buclgnrn
"Notltiug likc votirtg, I vorc jor Sure,,

0,95r-)5599I

s@-Gz@q,rr-.

.-.--:*:=:.--

order of Hon'ble NGT's order urrl#oi irtroil for initiatives proposed to
prevent bank of Mantath by rvay of providing chain linked fencing within
nrunicipal bourtdary of Budgarn.The DPR has been prepared in this regard by the
Irrigation and Flood Corrtrol Departnrent to tlre tune of Rs.2.0l crores and same
has been suburitted to tlre conrpetent authority for accord of administrative
approv

by this
under.

al.'Work rvilt be put to tenders after the receipt of administrative approval

offrce. The Status of work covered under supplementary Action plair is as

s with Anti lrgs been comPlcted.

2 Littcring in Budgam
and Chadura

1.65

Apart frorn this, some immediate measures have been taken to protect the

water body MamathKlrul by way of treatment of Legacy rvaste of quantity more

rhen 40 MT lying on the bank of Mamath Kull rvhich'has been lifted and

processed at TraI. Land reclaimed is being beauti{iedby lvay of development of

Vir* park at a cost Rs,32.94 lncs nndrvork is under progrcss. The photographs

ofthe work are as under:

6. Besides, sp gleanlinoss drives, scheduled every Saturday & Wednesday

along the of Mamat Khul, have ensured lhat both sides
Mamat are
Budgam

a

i1

S.No
Dcscriptlon of

Itenrs.
Cost in

Iacs
Current Status

Fencing Along
MamathKhul. In

MC Badgam 200.06
Irrigation and Flood Control (I&FC) to the extent of
Rs,200.01 'lacs,Thc tender for the work will be floated

shortly

executingDPR has been prepared by t

campaigns are

clean within the Jurlsdiction of the Municipal
of Nall

4,00 krns), Plantation drives

1

using
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Covcrnment of Jarnnru & Kashnrir s>ee#
Office of the Chief Executive Officer +bn-r

'-l-,,<-.-e '-" '-

Municipal Council Budgarn

"Nolfiirrg like vollng,I volelor Sute't

Councii,

;.,..

Commissioner Budgam, for information.

2, Director, Urban Losal Bodies Kashmir , for information'

3. Regional,Pirestor, Pollution Control Conrmittee Kashmi r, fot information.

llution Control Committee Budganr, for information'4. District Offiser, Po

-.-. -.\..;... -
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Jemmu and Kashnrlr
Pollutlon Control Comnrlttee

chalrmanETikspcb@gmail corn

nremborsocretaqJkspcb@ g mail corn

0191 - 24i288t, 2476925

The Executil,e Oflicer,
Ivlun ictpal Cotttrcil'
Budgatu:

Parlvesh Bhavon, Forest Complex
Transporl Nagar, Jammu. 180 006

Sllk Factory Roatl
Rajbagh, Srlnagar, 190 008/

I il 
gr/Or0 :rq I lou) lotY/trq -3<1 ot, fi -,o6-2,,24

No.: No.IKPCB/l,SJ

Sub :-Filal Notice for Levylug of Ertvlronrnental Cotnpensation for violation

of.solid Waste Mntlagettretrt Rules, zor6,

\vhereas, orl account of pcrsistent rcports about iltegal, uns!11t1!ic anrl

untreated handling anct dispbsit of tn. solid waste generat€ct from r3 wards by

the Municipal Council (i\{C) Buclganr is being clisposed off atongside of Doodh

Ganga ip violatron to solicl waste illanagetnent Rttlcs,2o16 and;

Whereas, the i"rnscietttific ancl itlegal clumping of trtutricipal sotid waste is

in blatant violations of larvs ancl in brazcn-tlefiance of the clirections of the Hon'ble

NCr i, o.a, tvo. z4r of .zozl ritlect Raja Mtrzaffar Bhat versus union of India and

Ors and;

Whereas, freslt inspeclion was conducted by thc Divisional Officer, Pollution

Conttol Committee, Buclgalr, rcporting tfiat rtcitlrer .Municipal Council, Budgam

n* uppii.d for Authorization grantc(l iinaer Solicl Wasie l\'lanagement Rules, 2016

from the J&K pollution Conrrol Conrnritlec nor cstablisltcd processing/material

Recovery Facilify for Solicl Waste atttl itlso l'cporfe(l .in EC. format that MSW

generat[d from ilre r3 warcls is being tlitpo.:c_l off alongside of Doodh Ganga

without any treatment by the Municipal council Budgam attd;

.whereas, Regtonal Director; PCC Kashmlr vidc lettci No' PCC / RDK i PS /
zoz4 /+g+-qZZ cli, zo-o6-zoz,1 cotlfirnterl tlte report of the Divisional Officer'

poLlution control contnlittcc, Btt<lgartt, atttl ;tccot'dingly, reconlll\ended the case

for levyingof Environr]lelltn] Conrpensatiort to ]'lunicillal Council, Buclgartt ancl;

whereas, the nlodus. opsra,ldi acloptecl by lixccutive officer" Municipal

Council Budgam for trandling inO cllsposai of Municipal Solid Waste has put the

environment of the:area to giivo rlrreit clue to rleterioration causetl by Polltrtion of

ambient air and water ql"*tity besicles tlre irt'eversible clamage clone to flora,

ecglogy and water boclies an(tocosystotn of tlle arcn ancl;

Whercas, in tepps r.rf l.lon'blc N;{tlonnl Gteetr 'l'ribtrual clirections anci the

guidelines frantecl by ccnrral nolhltion control Boartl itr this bchalf, t[ is proposed

to levy Environmental Conrpensatiott oll MC fl}cleanl lo'- cl-lmaging tlte

environmenr and'i; jr'furttf,., p,.por*cl to plocee{ igainst Executive Officer

Municipat Council Budganr *,rO tne'Hoarl of bep31:tri1$ii i..,^tl,t. 
D]::*ot Urban

tocal Bodies in tcrttr of Scctiotr l7 of Enviru,r,noitt'(irotection) Act' 1986'

,i)), ':,. ;.,:
,^ , . t-'rj'

1r , -,. .: .1..:g"

\"
'l - r"'

I

},-
'.! f

r. trp. 
',{-

I
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,,ri" Norv, therefore, talte this final noticc aucl shorv causc wlthln t5 days fronr

t- rlstssuance 
as to whyl 

I __ --,-..t^.^)
i ,. Elvir.onnterttal Cornpcrrsattorr to the tune o/ Rs,372,t761 lakh as calculated

l,:,.., 
:1 

b1l Technical Aclvfsory Corrrrnitt ee o! llwJ&K Pollrrtiotl Corlttol.Comm(ttec on

i::':'1 iii. basis olaay,s oyvioiarion rcpor.iecl by ncaforral Dlrrector', Pollution control

j Cornrrrirfee, Xislllil' virle lcitc' cfi. eo'o6'2o24, ttppl' pollttter Pays

i i.i*ipr. (ppp) in ter,rrrs olcllrcc.riorrs 9!ttrc tlotr'ble Natiorual GreenTrlbunal

U, no ti .qoru,.oi 1.0r,, thc fxectr r lve Officcr, Mutt lclpal Courtcil B udgam'

ii), .on.o,'li*"ritiliiirll,tttrt of tltc irltrrr{clpal councll' Dudsam be not

p,.orn.,,*,r ,iirau,. rirvir.olurrcnt (protcctlon) dit tgBG lor vlolatlorr of the solld

'0""1'']t"igoiiit"' 
Rtrlas zpt6' 

. -.,-
Intlreevellt'lloterlalrleruspotlscls,rcceiveclwltlrlnt5daysofthenotlcc'

period,thcflnalortlcrfot.rccovcryofEttvlronmentnlCompensationasper
presct.ibecl gtrldelitres slrall follow u'o,,g wltlr lrrlttatlon ot prosectttion proceedings

incourtoflarvagairrstyou(orbratantauclrcpeatvlolationofsolidwaste
ManagenrentRules,zor(janclHon,bleNoTdirectionswithoulfurthernotlce.

As Approved lty the Competent Authority'

*kk#,(Ghanshar
tUcmber SecretarY' 29't'Zt
& JrPcc'

CoPY to thel- ' \

i)DepuryComnrissjoner/DistrlctMagistratc,.Budgamforinformation.

h,-*TI H'fiX I$ *i X *1,',X' i :il,I i:J I Tl',1, " 
ro r i n ro r m at i o n and

necessary action'

iv) Ofvisionit Ofn.or, Pollution Control Conimittee' Budgam for information and

necessary action'

v)Executiveofficer,ru.,ni.ipntCouncil,Budgamforirntnediatecompliance'as
dlrected'

l:,
ll

I

-,1

lr

ii
ll

;

I

I

I
I
I

I

I

I

I

I
i

I
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r 14.)I!0{[l

O(lvl.ItNMt t,t ;tof ttre $uper.intending Enginoor.,l
ttl"/'\ il;iy'tltti artlttt+l*{gl!,iw

, $ rinag arlP,r.ictgarn

No..$SlttrtlS/$gr-BudzpsZ I
--__*_

ot," .lQ.Z|IZ

'f r;rlrsportation antl IEC ac tivitiesit;posa I site processfng h Auto

ItI
t1 B1CIrqls

Ref: ,t..

.1

iI Advertiscd Cost Ail rl cost Period of
H

Rs, 1,.-$,4.26 lacs Rs. 1r53r32, 358.9{.i

For and on behalf of the Lt. Governor of Jamniu & Kashmir UT, lhe conlracl for above

\i
!

\

L
ili-' . .r.n
r' - -';, h

Segrbgation
at IVIC

Your.N,l.T No. 128.MDB
PWR&B) Kmr's

acceptance No.

i

of.
Ivlechaniaed
Compclstinb

14.A9-202?

:Maior

with ths terms and cohditions a$ iaid down

350 days.
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seg
tract No \5.

dgam"
tf I t i l. it at a a l I l. a ) | r. I .la a.a a. a rt llr. a ra.. a. i. _.alrrir.irir rirr. rr....arrt,

da ted
acilvi ties
rnpos

a. a t, a a ) a a a. r a a a ar. a aa a aa r,. a a...a,;a.a. 
aa.are that work ls approvad in lhe works

of Allot- fo
regation
r "Estab

of Dlspos

trnent
llshment

al site
of stor

process
a9o Tra nspo

Ing through
rtaflon and

Auto Co

of Con 7). '! I ^ 3,(:'

ting

Executive Engineer will ensu
relevant head of account, AA/TSls accordo d and fundg aro av'allabte,

ptdfiOfirn| y71(s1
All the connected documents / re ferenceS of this allotment leller will cong litule a legil @n7aq

tomal Contract

document and will be blnding upon the con tractor eyen bafore drawal olAgreementi,

141

service tax plus surcharges ai requlred under rules sharl be deducre d on graer amwnt kambills of the contractor. ln case Government inoreiiJ tho iate of-;;;; iax, the ,,,,ntadtot hasto pay the same of his dwn, No clalm whatsoaveiwifld, antertalned on lhls awunt.Performance securlty-.!1.th,e shap .,,of ron r"iiiJg N". 6a6f9o dared zlagaozztor anamount of Rs. 4,60,000/- issued by JK eank'Fi-terr r<au"i-irr*iar proaii;,;;fi;
contractor is retained ln this office and shall be released after succeisful c6mpletion *1","tt

15)

16)

eer PWO (R&B) Depadrnent Kas

I.AH ROAD CONSTR UCTION

SRINAGA R for inform ation and necessarY action.

Ckcle Office,
edfile,

g. %'f;3ilXlli'tHrAsHr* BAsHrRi PANTHA

('#
t'nUlliFtendi

I
I

E'l,,|'fipl
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L

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
mem bersecretaryjkspcb@gmail.com

0191 _2472881,2476925

,.

WTSA
NE\J"./ DFLH

fi,vyrpp- A
Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 1g0 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

whereas' the unscientific and ittegat dumping of municipat sotid waste is inbtatantviotations of laws and in brazen defiance of the directions of the Hon,bte NGT ino'A' No. 241 0f 2021 titted Raja Muzaffar Bhat versus Union of rndia and ors; andwhereas' after fresh inspection by the Divisionat officer, pottution controtcommittee' Budgam, has reported that neither Municipat councit Budgam has apptiedfor Authorization under Sotid waste Management Rules, 2016, nor has estabtishedprocessing/materiat Recovery Facitity for sotid waste. He has further repofted that Mswgenerated from the 13 wards is being disposed off atongside of Mamath Kutt without anytreatment by the Municipat Counci[, Budgam; and
whereas, Regionat Director, pcc Kashmir, vide tetter No. pcc / RDK / ps /2024/434-437 dt' 20-06-2024, confirmed the report of the Divisionat officer, pottutioncontrot committee, Budgam, and accordingty, recommended the case for tevying ofEnvironmentat Compensation to Municipat Councit, Budgam; and

whereas' disposat of Municipat sotid waste in unscientific manner has resutted
;,',:: iH : : : H. 

", ^ 
i:il :,T:"j; j,:'j::',; ;; ; ;;; ;" e c o r o gy a n d b i o d ive rs i,y o r

whereas' the case was examined by the Technicat Advisory committee (TAC)constituted by the JK Pottution control committee for assessment and evatuation of:#'r"ffi:X',,:il::i;;:Ir;,Ji.n recommended revying or Environmentar

ffi :::I,ai;:;:,,:,,t:J*i*irtr:#nri:fi :$:::J;t';,:::',itj: j,ilt
whereas' notice for tevying of Environmentarcompensation 

was served upon theZli:::i,,r::i;:;' Municipat counc, Budgam, vide No. rKpcc/NGT/(o.A.
as to whv Environme:?ii:;il1;13i,|;Hi}","iff*; show cause within 07 days,

whereas, the Executive officer, Municipat councit Budgam has furnished a
detaited repty and reported that some measures have been taken by Municipat councit,

subject 
::fl:fl,;trilTt"-ental compensation to the Executive officer, Municipar

oRDERNo. 3l rrncc ot2o24Dated $o _os-zozc
whereas, there are reports that the soti-d waste generated from 13 wards of theMunicipat councit (MC), Budgam is being disposed off in and around Mamath Kutt inviolation of Sotid Waste Management Rutes, 2016; and

96u,.a
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Budgam for Sotid Waste Management and for tifting and treatment of tegacy waste of 40

MT from the banks of Mamath Kutt during the year 2024, vide his No.

MC/Budgam/NGf/2024-2512542- 46 dated 29-07 -2024, but no exptanation has been

provided about the past viotations.

Now, therefore, in view of the above and in comp[iance to the directions of the

Hon'bte NGT in OA No. 241 ot 2021 titted Raja Muzaftar Bhat Versus Union of lndia and

Ors., the EnvironmentatCompensation to the tune of Rs.372.1761 takh is hereby tevied

upon Executive Officer, Municipat Councit, Budgam for unscientific and untreated

disposal of sotid waste of 9.21 TPD iot 1267 days (w.e.f. 01-01-2021 to 20-06-2024) as

assessed by the Technicat Advisory Committee of the J&K Pottution ControI Committee.

The Executive Officer, MunicipatCouncit, Budgam is hereby directed to deposit a sum of

Rs. 372.1761 takh in the EnvironmentaI Compensation Fund Account No.

00230405 1 0000001 of the J K Pottution Control Com mittee in J&K Ba nk Ltd. within 30 days

from the date of issuance of this order.

ln case of default to pay EnvironmentatCompensation in due time, the violator is

tiabte to pay Environment Compensation by (2) Nvo times, (4) four times, (8) Eight times

for 2'd, 3'd and 4rh quarter respectivety as per the guidetines of EnvironmentaI

Compensation issued by Centrat Pottution Controt Board (CPCB).

lssued with the Approvat of Competent Authority.

Encts: EC catcutation sheet. (Gn."B9"kk,f,ffi, 
^ 
.. -.,

Membersecretary J v r c(

J&K Pottution Control Committee
No:- JKPCC/LSi/NGr t 1O.A.241 /2ozr rf Ur- l3f
Dated: bO-09-2024

Copy to the:-
1 ) Deputy Commissioner/District Magistrate, Budgam for information.
2) Director, Urban LocaI Bodies, Kashmir for information.
3) Regionat Director, Pottution Control Committee, Kashmir for information and

fotlow up action.
4) Divisionat Officer, Pottution Control Committee, Budgam for information and

necessary action.
5) Executive Officer, Municipat Councit, Budgam for immediate comptiance as

directed.

'f
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Environmeqt compensation to be levied for improper and unscientific management of MSWby Municipar counc,, Budgam ricrl ur f"r rusw Rures, 2016

As per approved formula for levying Environmental compensation under polluter pays, principlein o.No' 593/2017 by the Hon'ble NGT order dt. 28108/20lg,in a case titled paryavaran suraksha Samiti & Anr. !Union of India &Ors., the details at.e given as below:_

Bnvironrnent Compensation :2.4 (Waste generation _ Waste disposal as per Rule)
+ 0.02 (Waste generation _ Waste disposal as per Rule) x N+ Margi,ar cost of Env. Externality x (waste generation -waste disposal

as per Rules) x N

Where waste quantity is in Tons per Day (TpD)

The status of MSW generation and violation committed by Municipal Council,.Mi per differentreports is as under: _

18,022 as per census 201 l.

3204

I3 Nos.

C

obat ,\

I rt

Population ofBudganl Town

A) Number of election / administrative
wards in the cityltown

a)

b)

Nurnber of
town

households in the city /

c) Class of Town

B) Solidof waste generation
of D.O.

9.2T TPD

c) Quantity
Rules,20

of Waste
16.

disposed as per

Illegal, unscientific
fi'om li War.ds by
disposed alongside
2016.

Nil.

D) No. ofdays of violation (N)

Director,
As per ofrepolt Di isional oIficcl', PQC andBudgam lon alR.g

KashmirJKPCC, the days iolation areofv 1267dt. days01. l. 1202 2toE) cost of EnvirorranuoMarginat t externality 0.01 (minimuul as per Hon,ble NGT apploved guidelines)

F) 'fotal Environm ent Compensatiou
2.4

))
(9.21-0) +

104 + 233.

0.02 1(e.2 .x 67 +-0) 12 0.0 I .\(e.2 1267-0)
.3 +814 6.6907 Rs. I372. 761 lacs

Total EC: Rs. 372.176I lacs.

(Mem ber TAC)
(Co

(Head TAC)
L(, Ll

I

i

I
i
{

I
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htrv
Jammu and Kashmir Pollution control Committee

Paflvesh Bhavan. Forest Corrptex ll Srlk Factory Road
Transport Nagar Ja.n.nu. '80 006 ll naloagn Sr,nagar. 190 OOg

Te . 0191-2476927 marl - membeGecretarylkspcb@g mail com

The Commissioner,
Srinagar Municipat corporation,
Srinagar.

No.: No. JKPCC/LSJ/NGT t(o.A. 241 /2o21)t 6 I q - 6 6, Darei- 3o-os-2o24

Sub:- Notice for Levying of Environmental Compensation for viotation of Sotid

Waste Management Rutes, 201 5.

Whereas, the Hon'bte Nationat Green Tribuna[ (NGT), New Dethi vide its order

dated 18-'10-2021 in O.A. No.241/2021 titted Raja lluzatlar Bhat Versus Union of lndia

& Ors., white observing that dewatering pump stations instatted at various locations on

the bank of Doodh Ganga River are stitl operationat and discharg,ing untreated waste

water into the River and prima-facia, it appears that there are continued violations of
Water Act to the prejudice of Environment Act and public heatth, which remains

unchecked and directed the concerned authorities to verify the facts and take remediat

action in accordance with the taw; and

Whereas, Hon'ble Nationa[ Green Tribunal vide its order dated 1 8-10-2021 in
O.A. No. 241/2021 , constituted f ive member joint committee comprising of (i) Centrat
Pottution ControI Board, (ii) J&K Pottution ControI Committee, (iii-iv) Deputy
Commissioners, Srinagar and Budgam and (v) Director, Urban Locat Bodies, Kashmir
with state PCB as Nodat Agency for compliance and coordination; and

Whereas, the Hon'bte NGT in the aforesaid order also directed that Joint
committee may meet within two weeks and undertake visits to the site in question. The
Committee may look into the water quatity in terms of fecat cotiforms, quantity of
sewage being discharged, sotid Waste being dumped on the banks of the River and
Action Ptan prepared by River Rejuvenation committee (RRc) for J&K constituted as per
the orders of Tribunal and directed to submit the reports within two months; and

whereas, joint committee constituted by the Hon'bte NGT submitted its report
on 14-12-2021 acknowtedging the viotations inctude dumping of waste on the banks of
River Doodh Ganga, discharge of untreated sewage into the River, unregutated ittegat
mining activities and faiture to protect the embankments of the River and the retevant
extracts of the report is reproduced as under:

"4, SEWACE MANACEMEN7. Totat sewage generated from 7 wards of srinagar
Municipal corporation forming the catchment of 1 3 dewatering stations (10 Main and 3
secondary) on the two sldes of Doodh Ganga Nauah is estimated as 16.s6 MLD
whereas, the untreated sewage falting into Doodh Ganga Nattah through these

Page 1of 4
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dewatering stations is 12.25 MLD. The batance sewage 4.1 1 MLD gets treated in Septic

Tanks/Soakage Pits.

Whereas, the Hon'ble supreme Court of lndia in the matter of Paryavarn

Suraksha Samiti and Anrs V/s Union of lndia and Ors vide its order dated 22-02-2017,

while considering fne lssue of setting up of Common Effluent Treatment Plants (CETP)

had provided time timit of 3 years and directions issued for CETP are also applicable to

STP. The relevant extract of the Hon'ble Supreme court of lndia which reads are as

under:-

8) tn view of the fact that the financiat position has been taken care of, as has been

expressed above, we are of the view, that the setting up of "common effluent

treatment plants", should be taken up as an urgent mission. 'With reference to

common effluent treatment ptants, which are already under implementation, we

hope and expect that they would be compteted within the timetines already
postulated. With reference to common effluent treatment ptants, which are yet

to be set up, we consider it just and appropriate to direct the state Governments

concerned (inctuding the Union ferritories connected/ to complete the same

within a period of three years, from today. We are atso of the view that while

acquiring land for the "common efftuent treatment ptants". the State

Governments concerned (including the union Territories concerned) a will

acquire such additionat land, as may be required for setting up "Zero tiquid

discharge ptants", if and when required in the f uture.

12. We are of the view that in the manner suggested above, the matady of sewer
treatment, should also be dealt with simultaneously. We, therefore, hereby

direct that "sewage treatment plants" shall also be set up and made functional,
within the timetines and the format, expressed herein above.

14. Io supervise compLaints of no-imptementation of the instant directions, the
Eenches concerned of the national Green Tribunal, will maintain running and
numbered case flles, by dividing the jurisdictional area into units. The

abovementioned case files wilt be Listed periodically. The pollution Contrct
board concerned is also hereby directed to initiate such civil or criminal
action, as may be permissible in law against all or any of the defaulters.

Whereas, the timetines of 3 years stipulated by the Hon,ble Supreme Court of
lndia in the aforesaid case for setting up and operationalization of cETps and srps for
preventing discharge of untreated sewage into the Doodh Ganga River has atready
lapsed on 21 -02-2020 and the CETps/STps are yet to be operationatize; and

Whereas, the Hon'bte NGf yrde lts order dated O3-04-2024 observed as under:_

11. The above sequence of events ctearty revealed that though substantiat time
has lapsed after passing of initiat order by the Tribunal and bringing it to the
notice of locaL authorities, the gravity of the situation, yet no serious efforts have

*;t *
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been made by the rocal bodies i.e. Municipat corporation of srinagar, Municipatcommittee Budgam and Municipar committee chadoora. we arso find thatinspite of repeated direction, no positive efforts are being made by these rocatbodies.

12. Hence, the onLy option left is to impose Envir
on the viotators for continuous vioration or "nriron,,j lt':::::.T#,t:;:::?::,
is adjourned to the next date giving opportunityro Respondents No. 6,7 and I bargue on the issue of imposition of EC on the next date of hearing. They may firetheli response in this regard at reast one week before the next date of hearing.,,
whereas, the Hon'bte NGT vide its order dated 1o-07 -2024 *bserved and directedas under:-

34. ,,Hence, 
EC is required to be levied and recovered from the defautting l.JrbanLocaL Bodies by apptying the formuta. The Member secretary, r&K pccpresent

virtua'y has submitted that he wi, now duty rook intothe lssue of comptiance ofthe directions of the Hon'bLe supreme cou.t as atso by the Tribunat. He hasstated that within 15 days, due action as contemprated in the order the Hon,bresupreme court and the NGT wilt be taken.
35. Hence, we require the Member Secretary, J&K pCC and the Secretary,Depaftment of Envir
supreme"",,,*,*;I::"i:lJ,il,!ff ,'i,:W#I",2:r:;:;:#:"2::i:::

expiry of three months. Member Secretary, l&K pCC *;,, ,r.;;;:;;,;;,;.iri, r"r,",for imposition and ft
orderbydutyro,,"*;;;Z'r:::;,::"::*u"'::,'r:r:::"::;:;:::;"5::X:;
submit action taken report before the next date of hearing.,,
whereas' Divisionat officer, pottution controt committee srinagar submittedEnvironmental compensation Format fo*n,r"riuol.*"ge discharge of 12.25 rvrL'fo.r a period ot 1327 days in respec, o, ,O .,"i,o"..chanapora rps 3) Afa;di Bagh 4) channapora ,,n"ut, 

t) chanapora Mps 2)
Natipora 7) Barzutia 8) Burbul Bagh 9) Magrey ,onr,,'ll^: -5) 

Pamposh cotonv 6)
within the jurisdiction of Sr.pcc Kashmir vide his ,o. 

,1*u, Municipat corporutio," 
10) Tengpora by pass fatting

reportsubmitteooy,n"lo;n,liffi ilj,1;.';,Iffi fi 
,f, 

1."':,r.#11,'"X",T:';:

:1"""?i{fi:;,T:"?,"::Ti,';l?llj;lll#il;,i;:"I]i,"0,he 
repo^ rurn shed by

d ischarse or 1 2.2s M LD vid; re;; ;;" ;:: ::"-:lne 
EC rormat ror untreated sewase

for tevying of Enrironr"rtut I 
letter No' Pcc/RDK/PS/2024l506-so8 arr"alll#rol,compensation to Srinagar Municipat Corporati";, ;; 

--,
Whereas, accordinptv

,ro", "onr1,il*;;; ;;'r'ji 
case was examined bv the rechnicat Advisory committee

evatuation of Environmen: 
Pottution controt committ(

tat compensation, which 
for expert assessment and

recommended tevying of

*6b-
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Environmental comn-, :,;;il;;il::,1,'_l?J;:H:::'.:l;,::,::, ie 1) chanapora MpS (Rs

Natipora(Rs. o.r.o,, | 
(Rs'208'04 iG ;;"r',1 

s) Afandi Bash( Rs' 277'87 Lacs) 4)

nt1r,",,",;u;i;:T;::,,::,mltffi#::",Iil.'ill" jlil.l::;,n:l
of 1327 days (as per
directions or Hon,bre ,,lu_rorrr, 

.ril,;;'il;.a bv pass (Rs.780.60 lacs) for a period

vGT and suideri;";i,.#;;;::ilff::?j" compriance ,o the

Whereas, the d
r s dewate ri ns ;il *:fj::J,:Jj'::,1.^.:l;:: .,,," 

Dood h Ga nsa R ive r rrom the
rauins in the jurisdiction ;, ;;;;;:Ji:::l:,r1|'*n, side or the Doodh Gansa River

:l;i*::m:H;:ll1'lT3:H:ffffi:rpora,ion,.,,,,','n",i",',s"",,o,
1986;and ntrot of Pottutior, o.i, rlurt'on)Act' 

1974andsection21 ofthe
and Environmentat protection 

Act,

Whereas, in ter
approved guidetines, ,." 

ot Hon'bte Nationat G

the environmen,. 
,, are riabte tor,n" Enriilnlreen 

Tribunat directions and the
rental Compensation for damaging

,^^.._ 
,o*,,therefore, take this notice and showcaulssuance of this notice as to why:- se within 15 days from the date of

i) Environmentat 
C(

Rs' 41'47'61000'-oll"ll"'on amounting t(

Principte,orr, ,n,^11*td 
not be t"il;;';: 

(cumutativetv or 1o stations)
erms of directio..'";;;;;rr"' on the basis of portuter pays

rn the event, no turrnr" ..]^::^^ 
'" "' rne Hon'bte Nationat Green Tribuna(.

to,, t"rv or enrirJn;;J:"0'" response is received within the notice period, the order-;ompensation as per prescri
.rssued 

with the approvar orth" 
"",n0*"1,1ll:"'[:-,,,be 

issued.

Encr: EC carcuration sheet. 
ron"".ffi$,$Fr*rg

copy to the:- ''** 
'o''"'out 

secteta" 
- -- 5o'9 ' 2+

r. Financiar comm flff#HJ::mmittee

,;il;*{"X"o?l',:ff il",fl :.,8ili,SJ,,"J,"',",^"J",?113"t:T,"ntorForest,
,' 

""rr,a.i"rer/secrpr.^, +^ ^, 
- --r v(qr rcrr'' Jammu/srinagar for kino

; f,.#':l,:'ftril:ffi#, j.;,..;l#li**-*[{k*,ffi 
Depa*m e n,

). Divisionat officer, por,rri^" ^ -'" 
vurrrrlrlrlee' Kashmir for information and

necessary action. 
Potlution controt committee , Srinagar for information and
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Environment Compensation to be Ievied to SMG Srinagar for violation of the
provisions of Water (p & Cp) Act, tgll

Environmental Compensation for discharge of untreated seriyage by concerned indivHual:

Ec = Capital Cost Factor x [Marginal Averate Capital Cost for Treatment Facility x (Total Generation - lnstalled Capacityl + Marginal Average Capita! cost for
conveyance FacilitY x Total Generation - Operational Gpadty)l + O&M Cost Factor x Margind Arrcrage O&M Cost x (Total Generatbn - Operational Capacity) x
No. of days for whidr facility was not availabh + Environmental extemality x No. of days for which facility was not available.

Ahermtively,

EC(lacsRs.) = [17.5 flotal sewage Generation - lnstalled Tr€atment capacity) + 55.5 ffotal Sewage Generation - op€rational capacity]l + 0.2 (S€wage Generation -
operational Capacity) x N + Marginal cost of Environmental Extemality x Total sewage GerEration - operatbnal capacity) x N
Where;

N - Number of days from the date of compliance of direction of CPCB/SPCB/PCC till the required capacity systems are provided by the concerned authority.
of

s.No. Name of the Station Chanapora MPS Chanapora IPS Afandi Bagh Channapora
Sluice

Pamposh
Colony

A Sewage Generation (MtD) (as per
Regional Office Kashmir)

1.84 (MLD) 2.14 (MLD) 0.817 (MLD) 0.613 (MLD) 0.102 (MLD)

B !nstalled Treatment
(MrD)

Capacity 0 0 0 0 0

c Operational Capacity (MtD) 0 0 0 0 0

D Treatment Capacity Gap (MtD)
(A-B)

1.84 (MLD) 2.14 (MLD) 0.817 (MLD) 0.613 (MLD)

E Calculated EC (Capital c(,st
component for STPs) in Lacs Rs.
(17.5 x A)

Rs. 32.20 Lacs Rs.37.45 Lacs Rs. 14.29 lacs Rs. 10.72 Lacs Rs. 1.78 Lacs

F Calculated EC (Capitat cost
component for Conveyance
System) in Lacs Rs. (55.5 x A)

Rs. 102.12 Lacs Rs. 118.77 Lacs Rs.45.!14 Lacs Rs. !14.02 Lacs Rs. 5.66 lacs

G Calculated EC (O&M Component in
Lacs Rs./day (0.2 x A x Uo. of days)

Rs.488.33 Lacs Rs. 557.95 Lacs Rs. 216.83 Lacs Rs. 152.59 lacs Rs. 27.07 Lacs

H Calculated Environmental
Extemality (Lacs Rs. Per Day) (A x
75 x No. of days + llac)

Rs. 1.83 lacs Rs. 2.12 Lacs Rs.0.81 Lacs Rs. 0.51 Lacs Rs.0.10 Lacs

I Total(E+F+G+H) Rs.624.t18 Lacs Rs. 726.29 lacs Rs.277.27 Lacs Rs. 208.04 Lacs Rs.34.61 Lacs

fA
ChanderSingh Kotwal

Member
Fayaz Ahmad

Member ^,,M.-,Convenor

Manhas
Member

N Sharma
Head

0.102 (MLD)
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rtonoe B

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Complex ll Silk Factory Road
Transport Nagar, Jammu, taO OOO ll Rajbagh, Srinagar, 'lgO OO8

I e1 0191 2476927 mail - membeEecretaryjkspcb@gmail.com

Chief Engineer,

Urban EnvironmentaI Engineering Department,
J&K, Jammu

No:- )KPcctoA24tt2)24tlllz DareiSbn-2124.

Subject:- Comptiance of Hon'bte NGT Order in O.A No. 241l2027tilled Raja Muzaffar
Bhat Vs. Union of lndia & Ors.

Sir,

Please refer to the subject cited above and atso discussion hetd with you in the matter

during a meeting chaired by the Chairman, J&K Pottution Controt Committee in his office

chamber on 28-09-20241o reviewthe comptiance status of Hon'bte NGT cases.

ln this connection, I am to convey that a joint committee constituted by the Hon'bte NGT

vide its order dated 18-10-2021 had submitted its report on 74-07-2022.Ihe Joint Committee in

the report had submitted as under:

"A,SEWAGEMALAGEAENI Total sewage generated from 7 wards of Srinagar
Municipal Corporation forming the catchment of 1 3 dewatering stations (10 Main
and 3 Secondary) on the tulo sldes of Doodhganga Naltah ls estimated as 16.36

MLD whereas the untreated sewage faUing into Doodhganga Naltah through these
dewatering stations is 12.25 MLD. The balance sewage 4.11 MLD gets treated in
SepUc lankslsoakage Pits. /t ls proposed to construct modular sewage treatment
ptants for treatment of untreated sewage coming out from these dewatering
stations, 1 No. combined STP for 3 dewatering statlons of Chhanpora area (4.8

MLD), 6.00 MLD capacity STP under construction at Atoochi Bagh is supposed to
cater the untreated sewage (2.30 MLD) of Tengpora Dewatering Station. For
remaining 6 No. dewatering stations individual modutar SIps of capacities 0.6
MLD,0.10 MLD, 1.30 MLD, 1.55 MLD,0.80 MLD,0.8S MLD are proposed. The

eslimated cost of the-se modular STPs works out to Rs. 45.00 Cr. The DpRs are
being finalized and wilt be ready by 31st March 2022. These modutar SIps are
being proposed for funding under AMRUT-2 and once approved and attotted they
wilt be commissioned in 18 months. That the maximum poltution in Doodhganga
occurs in the stretch between Bagh-i-Mehtab and Bemina. This area is part of Zone
1 of Srinagar City (Sewerage Zone) for which a comprehensive sewerage scheme
125.5 MLD has akeady been proposed for funding through JICA.',

S!€+"^^L-
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Since the aforesaid case is listed for hearing in the month of October 2024

before the Hon'bte NGT and the J&K Pottution Control Committee have to furnish

compliance report and current status of estabtishment of the STPS to prevent the

untreated sewage in the Doodhganga River.

The J&K Pottution ControI Committee requires the current status of

estabtishment of modutar STPs by the Srinagar MunicipaI Corporation and UEED

to prevent untreated sewage fatting in Doodhganga River through these 13

dewatering stations atongwith comptete detai[s of sewage generated, treated and

gap between sewage generation and treatment.

It is therefore, requested to please furnish the requisite information to the

J&K Pottution Control Committee within three days treating the matter as Most

Urgent.

Yours faithfutty,

*6+kL<-"4-
(Ghansham Singh)JKAS 7o g .t_to
MemberSecretary ' " /

J&K Pottution ControI Committee
Ja m mu/Srinagar,

Copy to the :-
1. Commissioner, Srinagar Municipat Corporation, Srinagar for information.
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Member Secretary
J&K Pottution ControI Committee
Jammu/ Srinagar.

hwey-

No: CElUEEDtIst 2l 11- ?. I

Dated:- OB-lO-:-o"-11

?

N

UNION TERITORY OF JAMMU & KASHMIR
OFFICE OF THE CHIEF ENGINEER

URBAN ENVIRONMENTALENGINEERING DEPARTMENT (J&K)

Main office suliman shopping complex, srinagar'190001 , Kashmir (J&K)
Camp Office (Nov-April) Transport Nagar, Narwal, Jammu'180006

e-mail : ceikueedS@qmai l. com

t([t' ect: Comptiance of Hon'bte NGT order in O.A. No 241 /2021 titted Raja Muzaffar Bhat v/s Union

of lndia and others
: Your office ietter No: JKPCC/OA2411207411123 Dated 30-09'2424

,> reference to your office above cited letter, it is submitted that 2.30 MLD Sewage of

Station stand s connected with 6.00 MLD STP at Atoochi Bagh and is being treated

as per CPHEEO norms.
Regarding batance STPs which were to be constructed at seven locations, the Administrative

Approvat stands accorded by the Administrative Department and the work stands tendered out and

date of submission of Bids has been extended due to non'avaitabitity of land to be identified /
demarcated by Revenue Department.

ln this regard, the concerned Executive Engineer had a meeting with worthy Divisional

Commissioner Kashmir and Additional, Deputy Commissioner Srinagar and as reported by the Executive

Engineer, att three Tehsitdar i.e Tehsil.dar Chanpora, Tehsildar south and Tehsitdar B K Pora were

diiecteO by worthy Divisionat Commissioner Kashmir as wetl as Additional. Deputy Commissioner

Srinagar to identify / demarcate the tand for construction of 7 No: STPs atong Doodh Ganga Natl'ah'

The matter stands again taken up by concerned Executive Engineer with concerned Tehsitdars vide

his communicated dated 28-Og-2024. Undersigned too has requested Deputy Commissioner Srinagar

vide tetter no: cEluEED/r5/CJlZ100-02 Dated a4-fi-2024 ro issue directions to the Tehsitdar for

earliest identification /demarcation of state tand for the purpose keeping in view the sensitivity of

case in view of instructions of Hon'bte NGT.

But tand has not been identified / demarcated by the Revenue Department so far despite

repeated visits of the Assistant Executive Engineers concerned to office of Tehsitdar as reported by

concerned Executive Engineer.
Regarding second project for pottution abatement of Doodhganga, i.e "Technotogy

inter.vention for dry weather flow discharging into Dood Ganga Nattah from Chadura to Bagh'e'

Mehtab, the technical appraisat of which has been received in Juty 2024 has been sent to
Administrative Department Housing & Urban Devetopment Department for accord of Administrative

Approvat.
Accordingty submitted for your kind information.

eer
HT .E. D

g

q

Commissioner Secretary to Govt. H&UD Department J&K

Executive Engineer S&D Division lst Srinagar. This takes

his tetter No: SDD|/CC/2183 Dated 05'10'2024

1.{
for information.

,W
Copy to:

7

CE/JKlUEED/JAGGITITTT**T

reference to report submitted vide
I
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[]onw- /o
Jammu and Kashmir Pollution control committee-

Panvesh Bhavan, Fo'est Complex ll Silk Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar. 190 008

Tel - 0191-2476927i mail- membe6ecrclaryjkspcb@gmail com

Sub:-Levying of Environmental Compensation upon commissioner,
Srinagar Municipal Corporation

o R D E R No.: 3\ -lxPcc of zoz4
DArED ' \1 4o'2o24

Whereas, the Hon'ble National Green Tribunal (NGT), New Delhi vide

its order dated r8-ro-2o21 in O.A. No. 24712C27 titled Raja Muzaffar Bhat

Versus Union of India & Ors., while observing that dewatering pump stafions

installed. at various locations on the bank of Doodh Ganga River are still
operational and d.ischargtng untreated waste water into the River and prima-

facia, it appears that there are continued violations of Water Act to the prejudice

of Environment Act and public health, whtch remains unchecked and directed

the concerned authorities to verify the facts and take remedial action in

accordance with the law; and

whereas, Hon'ble National Green Tribunal vide its order dated 18-ro-

zozr in O.A. No. 24tl2o2t, constituted five member joint committee

comprising of (i) Central Pollution Control Board, (ii) J&K Pollution Control

Committee, (iii-iv) Deputy Commissioners, Srinagar and Budgam and (v)

Director, Urban Local Bodies, Kashmir with state PCB as Nodal Agency for

compliance and coordination; and

Whereas, the Hon'ble NGT in the aforesaid order also directed thatJoint

committee may meet within two weeks and undertake visits to the site in

question. The Committee may look into the water quality in terms of fecal

coliforms, quantity of sewage being discharged, solid waste being dumped on

the banks of the River and Action Plan prepared by River Rejuvenation

Committee (RRC) for J&K constituted as per the orders of Tribunal and

directed to submit the reports within two months; and

Whereas, Joint Committee constituted by the Hon'ble NGT submitted its

report on t4-12-2)21 acknowledging the violations inciude dumping of waste

on the banks of River Doodh Ganga, discharge of untreated sewage into the

River, unregulated illegal mining activities and failure to Protect the

embankments of the River and the relevant extracts of the report is reproduced

as under:

"A. GE MANAG ENT TOtAI sewage generated Jrom 7 wards of

Srinagar Municipal Corporation forming the catchment of I dewatering

stations (1o Main and 3 secondarg) on the two sides of Doodh Ganga Nallah is

estimated as 1636 MLD whereas, the untreated sewage falling into Doodh
Page 1 of 5
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eEq&d'- Page 2 of 5

Ganga Nallah through these dewatering sfations is 12.25 MLD' The balance

sewage 4.11 MLD gets treated in sepric Tanks/soakage Pits.

Whereas, the Hon'ble supreme Court of Indta in the matter of Paryavarn

suraksha samiti and Anrs v/s llnion of India and ors vide its order dated.

22-02-2017, while considering the issue of setting up of Common EIfluent

Treatment Plants (1ETP) had. provtd.ed time limit of j gears and directions

issued for 1ETP arc also applicable to sTP. The relevant extract oI the Hon'ble

Supreme court of India which reads are as under: -

8)Inviewofthefactthattheftnanctalpositionhasbeentakencareof,as
has been expressed above, we are of the view, that the setting up of

"common efftuent ffeatment plants", should be taken up as an urgent

mission.'withreferencetocommoneffluenttrcatmentplants,whichare
alreadA undet implemerltation, we hope and exPect that theg would be

completedwithtnthetimelinesalreadgpostulated.Withreferenceto
common effluent treatment plants, which are Uet to be set up' we consider

itjustand'apProprtatetodirectthestateGovernmentsconcerned
(including the Union Territories connected) to complete the same

within a Pertod of three years, from todag. We are also of the view that

while acquiring land for the "common effluent treatment plants" ' tlTe

state Governments concerned (including the union Terfitories concerned)

a wtll acquire such additional land, as may be required for setting up

"Zero tiquid discharge plants", if and when required in the future'

12. We are of the view that in the manner suggested above, the maladA of

sewer treatmenf, should also be dealt with stmultaneouslA ' We, therefore,

herebg direct that "sewage treatment Plants" shall also be set up and

madefunctional,withinthetimetinesandtheformat,expressedherein
above.

14. To supervise complaints of no-implementation of the instant directions,

the Benches concerned of the national Green Tribunal, will maintain

running and numbercd case files, bg dividing the jurisdicttonal area into

units. The abovementioned. case files will be listed periodically ' The

Pollution control board concerned is also herebg directed to initiate
such civil or criminal action, as may be permissible in law against all
or ang of the defaulters.

Whereas, the timelines of 3 Uears sttpulated by the Hon'ble Supreme

court of tnd.ia in the aforesatd case for setting up and operationalization of

CETPI and. S?Ps for preventing discharge of untreated sewage into the Doodh

Ganga River has alreadg lapsed on 21-O2-2O2O and the cETPs/sTPs are get to

be o per ationalize ; and.
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Whereas, the Hon'ble NGT vid.e its order dated. o3-o4-2o24 obsented. as
under: -

1i.. The above sequence of events clearlg revealed that though substantial
time has lapsed after passing of initial order bA the Tribunal and bringing
it to the notice of Local authorities, the gravitt! of the situatton, Aet no
serious efforts have been made by the local bodies i.e. Municipal
Corporation of Srinagar, Municipal Committee Budgam and Muntcipal
Committee Chadoora. We also find that inspite of repeated d.irecti.on, no
positive efforts are being made bg these local bod.tes.

72. Hence, tlte onlu option left is to impose Environmental Compensation
(EC) on the violators for continuous violation of environmental norms.
Tl7us, the matter is adjowned to the next date giving opportunity to
Respondenfs No. 6, 7 and I to argue on fhe issue of imposition of EC on
the next date of hearing. They mag file their response in this regard at least
one week before the next date of hearing."

Whereas, the Hon'ble NGT vide its order dated 1o-o7-2o24 observed and
directed as under:-

34. "Hence, EC is required to be levied and recovered from the defaulting
Urban LocaL Bodies by applying the formula. The Member Secretaru, J&K
PCC present virtually has submitfed that he will now d.uly look tnto the
issue of compliance of the d.irections of the Hon'ble Supreme Court as also
bg the Tribunal. He has stated that within 15 dags, due acfion as
contemplated in the order the Hon'ble Supreme Court and, the NGT will be

taken.

dtt 4-
Page 3 of 5

35. Hence, we require the Member SecretarA, l&K pCC and the SecretarA,
Department of Environment, UT of l&K to complA with the order of the
Hon'ble Supreme Court within three months and file compliance afftdavit
immedi.ateLy on expirg of three months. Member Secretaru, J&K pCC will
take appropriate action for i.mpositton and recoverA of EC keeptng tn view
the observation made in this order bg dulq following the principles oJ

'Natural Justice' within three montfts and submit action taken report
before the next date of hearing."

Whereas, Divisional Officer, Pollution Control Committee Srinagar
submitted Environmental Compensation Format for untreated sewage
discharge of tz.z5 MLD for a period of 7322 days in respect of 10 stations
namely r) Chanapora MPS 2) Chanapora IPS 3) Afandi Bagh 4) Channapora
Sluice 5) Pamposh Colony 6) Natipora 7) Barzulla 8) Bulbul Bagh 9)
Magrey Mohalla 10) Tengpora by pass fatling within the jurisdiction of
Srinagar Municipal Corporation, to the Regional Director, J&K pCC Kashmir
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vide his No. PCC/DO/S gt /misc/272 dated 3o-o7-2o24 based upon the report
submitted by the joint committee constituted by the Hon,ble NGT; and

Whereas, the Regional Director, pCC Kashmir, confirmed the report
furnished by the Divisional officer, pcc srinagar and submitted the EC format
for untreated sewage discharge of 12.25 MLD vide letter No.
PCC/RDK/PS/2 o24/506-508 dated 31-07-2024 for levying of Environmental
compensation to Srinagar Municipal Corporation; and

Whereas, accordingly, case was examined by the Technical Advisory
Committee (TAC) constituted by the J&K pollution Control Committee for
expert assessment and evaluation of Environmental Compensation, which
recommended levying of Environmental compensation in respect of ro
stations i.e. 1) Chanapora MpS (Rs, 624.48 lacs) z) Chanapora IpS
(Rs.726.29 lacs) 3) Afandi Bagh (Rs, 277.87 lacs) 4) channapora Sluice
(Rs.2o8,o4lacs) 5) Pamposh Colony (Rs. 34.61 lacs) 6) Natipora(Rs. 43t.or
lacs) 7) Barzulla (Rs.519.26 lacs) 8) Bulbut Bagh (Rs.259,96 lacs) 9)
Magrey Mohalla (Rs.286.o9 lacs) 10) Tengpora by pass (Rs.7go.6o lacs)
for a period of t3zj days (as per the format submitted by D.O. pCC Srinagar)
in compliance to the directions of Hon'ble NGT and guidelines framed in this
behalf; and

Whereas, the discharge of untreated sewage into Doodh canga River
from the 13 dewatering pump stations located on left and right side of the
Doodh Ganga River falling in the jurisdiction of Srinagar Municipal
Corporation is in violation of Section 25/26 of the Water (prevention and
Control of Pollution) Act, tg74 and Section 21 of the Air (prevention and
Control of Pollution) Act, 1981 and Environmental protection Act, t9g6; and

Whereas, final notice for levying of Environmental Compensation for
violation of solid and Liquid waste Management Rules, 2016 was issued to the
Commissioner, Srinagar Municipai Corporation, Srinagar vide No.
JKPCC/LSJ/NGT/(OA-24r/20211)l 659-664 dated 3o-o9-2o24 with the
direction to show cause and file response within 15 days as to why
Environmental Compensation as calculated by the Technical Advisory
Committee amounting to the Rs. 4t,4Z,6Looo/- (cumulative for ro stations)
should not be levied upon you, but the Commissioner, Srinagar Municipal
Corporation, despite lapse of stipulated time period failed to furnish any
response / reply in the matter to J&K pCC.

Now, therefore, in view of the aforestated reasons and in compliance to
the directions of Hon'ble NGT dated to-o7-2o24 in OA. 241/2ozr,
Environmental Compensation amounting to Rs. 41,47,61000/- is hereby
levied upon Commissioner, Srinagar Municipal Corporation, Srinagar on the

qAL*-
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basis of Polluter pays principle (ppp) with the advise to deposit the
Environmental Compensation in the Environmental Compensation Fund
Account No. No. oo23o4o51OOOOOOr of the JK Pollution Control committee
in J&K Bank Ltd. within 3o days from the date of issuance of this order.

'Issued with the approval of the competent Authority,.

Encl: EC calculation sheet. tu
(Ghansham Singh), JKAS
Member Secretary 14, tO , e +J&K Pollution Control Committee

Jammu/Srinagar
No.: No. JKPCC/LSJ/NGT/(o. e,. z4tlzozr
Date:- li -ro-rora
Copy to the:-

,/,r7- l7l-

l. Financial Commissioner (Additional Chief Secretary) Department of Forest,
Ecology and Environment, civil secretariat, Jammu/srinagar for kind
information.

2. commissioner/secretary to Govt., Housing & urban Development
Department, civil Secretariat, Jammu/srinagar for favour of kind
information.

3. commissioner, srinagar Municipal corporation, for information and
necessary action.

4. Deputy commissioner / District Magistrate srinagar for information.
5. Regional Director, Pollution Control Committee, Kashmir for information

and necessary action.
6. Divisional Officer, Pollution Control Committee, Srinagar for information

and necessary action.
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r*nvironment Compensation to be levied to SMG Srinagar for violation of the
provisions of Water (P & CP) Act, t974

Environmental Compensation for discharge of untreated sewage by concerned indivHual:

EC = Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility x (Total Generation - lnstalled Capac,tyl + Marginal Avera8e Capital Cost lor
ConreyanceFacilityxTotalGeneration-OperationalCapacitVll+O&MCostFactorxMarginalAverageO&MCostx(TotalGeneration-Op€rationalCapacity)xNo.of
days for whidr facility was not ayailable + Environmental extemality x l{o. of days for which facility was not available.

Ahernativeln

EC {ta6Rs.l = [17.5 ffotal Sewage Generation - lnstalled T,eatment Capacity] + S5.5 ffotal Sewage Gen€ration - Operational Capacity)l + 0.2 (sewage Generation -
Operational Capacityl x il + Marginal Cost of Environmental Extemality x Total Sewage Generation - Op€rational Capacity) x N
Where;

N - Number of days from the date of compliance of direction of CPCB/SPCB/PCC till the required capacity systems are provided by the concerned authority.
(Quantity of sewage is in MLD)

s.No. Name of the Station Natipora Banulla Bulbul Bagh

0.755 (MLD)

Magrey
Mohalla

Tengpora dy
Pass

A Sewage Generation (MtD) (as

per Regional Office Kashmir)

1.27 (MLD) 1.s3 (MLD) 0.843 (MLD) 2.3 (MLD)

B lnstalled Treatment Capacity
(MrD)

0 0 0 0 0

c Operational Capacity (MLD) 0 0 0 0 0

D Treatment Capacity Gap
(MLD) (A-B)

1.27 (MLD) 1.s3 (MLD) 0.766 (MLD) 0.843 (MLD) 2.3 (MLD)

E Calculated EC (Capital cost
component for STPs) in Lacs

Rs. (17.5 x A)

Rs. 22.22 Lacs Rs. 25.77 Lacs Rs. 13.40 Lacs Rs. 14.75 Lacs Rs. t10.25 Lacs

F Calculated EC (Capital cost
component for Conveyance
System) in Lacs Rs. (55.5 x A)

Rs.70.rt8 lacs Rs. 84.91 Lacs Rs.42.51 Lacs Rs.45.78 Lacs Rs. 127.65 Lacs

G calculated Ec (o&M
Component in Lacs Rs./day
(0.2xAxlto.ofdays)

Rs. 337.05 Lacs Rs. t106.06 Lacs Rs. 203.29 Lacs Rs. 223.73 Lacs Rs.610.42 Lacs

H Calculated Environmental
Externality (Lacs Rs. Per Day)
(A x 75 x No. of days + llac)

Rs.1.26 lacs Rs. 1.52 Lacs Rs.0.76 Lacs Rs.0.83 Lacs Rs. 2.28 Lacs

! Total(E+F+G+H) Rs.431.01 Lacs Rs. 519.25 Lacs Rs. 259.96 Lacs Rs.286.09 Lacs Rs. 780.6 Lacs

M
Chander Singh Kotrrval

Member ^hxm,
Ut

Randeep Manhas
Member

Fayaz Ahmad
Member Convenor

J N Sharma
Head

Uu-
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funpp:11
Jammu and Kashmir

. Pollution Control Committee

chairmanSTjksPcb@gmail.com

membersecretaryiksPcb@gmail.com

0191 -2472881,2476925

o
Parivesh Bhavan, Forest ComPlex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008NEW DELHI }':2'T

al^^l

The DeputY Commissioner,
Budgam.

No:- rKpcc/ so fr I unLLtl I 31o€- o1 Date:- l$'to-zoz+.

Sub:- Recovery of EnvironmentaI Compensation on the 34 offenders /
persons (tipper / Traties Pcc of District Budgam imposed by the J&K

PCC for ittegat extraction of minor minerats from Doodhganga Nattah'

Ref :- OA No. 241/2021 titted Raja Muzaffar Bhat V/s lJnion of lndia dated 08-

03-2022.
Sir,

The Hon,bLe Nationat. Green Tribunat vide its order dated 08-03-2022 in the

aforesaid oA had directed for recovery of Loss caused to the state in the form of

vatue of mineral.s as wel.t aS the loss caused to the environment for undertaking

mining activities al.ong doodhganga Nattah of District Budgam.

The rel.evant extract of the Hon',bte NGT order is reproduced as under:-

,,Para 14. ttwitt be open to the state to recoverthe amountfromthe

polluters / erring officers in accordance with taw' For illegal mining'

the loss caused to the state in the form of value of minera{s as wel{

as the loss caus ed to the environment for undertaking such activity

without requisite clearance needs to be recovered by the state PCB

in tight of iudgement of the Hon',ble supreme court inter-alia in Goa

Foundation vs lJnion of lndia & ors. (2014) 6 scc 590 and common

cause vs. ltot & ors., (2017) 9 SCC 4gg. tt is also open to the state

PCB to initiate prosecution against the violators"'

ln comptiance to the aforesaid directions of Hon'bte NationaI Green

Tribunat, the J&K Potl,ution controt committee had identified offenders /

viotators invotved in the ittegat extraction of minor minerats from Doodhganga

Nattah and tevied Environmentat compensation upon 34 viotators to the tune

Page 1 of 2
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\ of Rs. 28, 50,ooo/- on 11-05-2023. The tevied amount was to be deposited

within a period of 45 days in the EnvironmentaI Compensation Fund Account

No. 0O23OO51OOOOOO1 of the J&K Bank Limited and on lapse of the said period

an interest of 12 o/o on the Environmentat Compensation amount was to be

charged at the risk and responsibitity of the offender. The copies of the orders

tevying Environmentat Compensation was also endorsed to the Deputy

Commissioner, Budgam for information and necessary action' (Copies of the

orders atongwith the list of offenders / violators and amount of

Environmental Compensation levied as indicated against each is also

enclosed herewithl.

Pursuant to this, the Deputy Commissioner, Budgam had directed

Tehsitdars of Chadoora, B.K Pora, Chararisharief, Khansahib and Budgam for

ensuring deposition of Environmentat Compensation levied to the tune of Rs'

28,50,000/- in the Environmentat Compensation Fund Account No'

oo23oo51 ooooo0l 0f the J&K Bank Limited vide tetter No. DCB/Retiefisc-

171886/2023/410-421 daled 22-05-2022 (copy enctosed). However, titt date

none of the offenders / violators have deposited the Environmentat

Compensation in the Environmentat Compensation Fund Account.

You are, therefore, once again requested to get the tevied Environmental

Compensation atongwith 12 o/o interest (recoverabte f rom 26-06-2023)

recovered from the offenders / viotators as an Arrears of Land Revenue and get

the same deposited in the e n the EnvironmentaI compensation Fund Account

No. 0023040510000001 of the J&K Pottution ControI Committee.

Yours f aithf utty,

cd+l'/kQ--"L
(Ghanshari Singh), JKAS

MemberSecretary I 9'lo'1l,
J&K PCC

Copy to the : Regionat Director, J&K PCC, Kashmir for necessary foltowup'
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HE DEPUTY COMMISS IONER, BUDGAMII}FI.ICE OF T

-ihe Tehsildar,
C\a dc:ora/8. l( Pora/Ch ara risharief/

l(lra nsattrb/Budgam.

No
Dated: J}.os'zozz

l(ashrnir Pollution Control Committee has alread issued n ices to the m and imoosin

i'lne= a li of them a dtode osit the fin ed amount in the nvlro n m e

Coitipens ation Fun count N o. OOZ:O+0510000001 t e n

DCB/Rerief/sc-17188 6/20:.a I q /o - 0y
Surbject: JI(PCC Closure Orders'

Sir,

Apropos to the subj ect, the below tabled offenders/ persons (Tripper/Tractor

Drivers) were illegallY extra cting Minor Minerals from Doodh Ganga N allah as rePorted

by the nrember SecretarY J&K PCC, Jammu. The Member Secreta ry of Jam rnu &
e

n

witlrin 45 da s. The details o e offend ers are as under:-t

lr
1)

[ir-

orir<pcc o1201
clated I l-05-202i

,)-

i

1

1

O3-JKPCC of 1021.

dated I i-0-<-ll)2-r
04-JI(PCC ot 202i,
oated l l-05-2021

07-J l( P
dated I

C--C of 2023.
! -05-202if E{t-

vc

;(y

ll

k

r
t)

0(j-J t<t'Cr-: oi 202i.
dated I r -05-2023

t-.trcPCC ol'201i"
Llated I I -05-1023

&$*b^1

k

ir

,\,lrriil l:iilrr(ril Sr'0 l;at'cloq;\hrnad Soti lt/cl Htrssipora

0Lillis [;til()iiq S/tl lial'ooq A hnrad Sot'i Magam

f,l l(ltit1 S/o Ch hassarr Canic rlo i-[arriigLrnd

lii.lrr''.ri l)in S/o Air Carri l{/o Razrt'an

[)in S/o nb l{eltrlarr SoI R/o Clrarrrishariel

lir,rhttrril /\hiriit.l Yatuo S/o Noor Mohd Yaroo R/o Clradoora

n'iirr',,/.,,()l'.\l'ttt.tlil lv1 il S/o Ati Mohd tv{i R/o Doyan

I _5-.llil)c ol 102

dntt-d I I -u5-201i
l

l6-J liPC
tlrtt'.1 I l-

C oll0l.j
05-1023

Noticc No./Detc

O2.JI(PCC ol'202
clatecl r I -05-2021

), Irrit;rti.tt ,\n:nlid ratiter S/o Ch Mohiclclditl lt/o sumnlerbuglt

r\'i'r (.)ir)'t)ot')) Drtr S/o Vtolrcl lsmail Dar R/o Lelhar

z\b z\ltlttl Blrrrt Sio Ch Mohd Bhat [Vo Naroo

tilr r\lritratl S/o Clr Qar-lir Slrciklr l1/o Dadotllpora

S..ll'ur Alrrlad M.rlil' S/o Ali Mohcl Malik I{/o l(argant

,..1-. ,\ziz Dtri' S,'.r Ch Mohictilitt f)ar Rio Narntehaal

[.] ri rrt t ti'itlt ittld ress

1.00,000/=

s0.000i:

50,0c0i=

t,00.000/:

2,50,000/:

s0,000/:

11u

l-inr:
imposetl itt

O>-:KPCC of202i-
ciated I l-05-2023

08-JI(PCC ol' 2023.

ciated I l-05'2023tr.loirti l(ullt1 S/tr tlh It4ohidclin Rio Clrel<Pora

[,accl i\hrlrrttl l\1ir S/o Ab Cjani l{/o Flusssipora

t.00.000/:

1,00,000/=

r.00.000/:

l0-Jl(PCIC tr I 202i.
date d I I -05-202i

50,000/=

000/=lnn

l3-JKPCC o

J,0)o1'PCK Ll2-JI

tlaicti i I -05-202i
r 2023

datecl r I -05-202350,000/=

l4-Jl(PLIC o
rlaterl I l-05-201-1'50.000/:

1,00,000/=

50.000i=

* t.a&{^^^t 1 ti{ l>"-Vth
Kln

I UNION TERRITORY OF JAMMU AND KASHMIR

r .l
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ta1.

t
I
i

1

I

I

I
it,,1 t r:llltllti Altrrrii

iLi .l

.l S/o Nazir Ahrttad Sheikh R/o Checkpora

rtr,iri Altnracl i)al' S/o Bashir Ahrracl Dar R/o Marvel

:',1'rtitii:it'r'i\i'tli:iii S/o '\li Mtlhcl Mir l{/o Surrttrttret'buglt

l.i,rrl.i;J I I il:iS rtiti S/o Chulartr Mt-tstzrfa R/o Ciiadoora

\''...to,. Si o Ft: rotrz Ahn:atlY irtoo llio

\
I

\

\

I

I

i
i
I

I

ll i.-lt:lt'cu-il 
!- -..'l

I rtl i l1'l

I Alrrr-r:,c1 Dar Sio Ali Mohd Dar R/o tlaji

arrie S/o Clr llLrsool Canie R/o B''rjibagtt

:'.1'ulrir Alrrrtricl S/o Ab ll'elttlan R/o Arizal

Iul Sio (ih \/lohd R/o hralPota

ltchtnatn (iuroo R/o NlalPora

bagir
N l:ttlbrrt.r

i\rqih Airitttrci (i

N1,,lr,l 1.1

9-JKI'CC of l()2-l2

- i'

.l

., :t

.i,t

| .ir;
I

li
i

I

I

I
-) -,

clateti l l-05-2()2

l0-.ll(l'Ct' o l-10-'l

dated I I -()5-201

3 I.]KPCt ol20li
cl i, tc .i i l-05-20

l ,\sltarl slo N4olrct Ashr''rf r/o Badipora

r'eltoor Ahrllttti lJl]lt Sro Ol-r rarool Bhat R/o l(raipora

r Ahrttrtci Blrrt Sio Ch Nloiridciin l1/o Ilr-trotl

:-.iit,r,t r\litli;-rJ S/'r /\[r

f'., /l

liu.hi

l'.1'r,.li r' 'rltitt:ltl I ho1

I2-J l( i,.c of 20

datecl I I -05-102

JJ. JKPCC of
detsd I I -(i5- l.

3-il(PCa !) ll

..)

')t:

xtir S/o Clr AhrlL':1 ltio Parrzan
50,0t')0/: clirtud I l-05-20

tl- .IK PCL(ll/

dtlted I l -c5-2

l\ir QLtvot,tri S/o Abdul Grtri L'one

ted to take strict act ion under norms agains

As such You are reques
taken rePort maY kin dly be furnished to this office

spe ctive offenders'The oction

ilhirr a weel( Posi'civelY' l\4atter mav be treated as mos t urgent

Yours faithfullY,

I the

).
.)

t

frLo
4-N,

I t..:'

\1i'.

^.c1'-

'\)"

Addt. District Dev ss lc
'/*

dgarn

favour c
i)pY to tlE:

0," Ya ertber SecretarY' .lt'( Pollution Control Committee' Jammu tor

'th the dii-e':ilort
fcrr informatiort, wt

o tlrl(
information

It) Assitant Regiona[ TransPort officer

necessarY acti on agairist the offenci

cer Bucigam for
ei's (v

inf orrnati
ehicle owners)

on and n/a

iti) District [Jtinera loffi

l9-JI(PCC o f 2023,

clated r l -05-20231,00,000/=

of 202120-JI( PCC

c'lated I I -05-2023

i'',1 r'l rl rl I.r

Sr"ttha Rio rasyard r)hRast)AS/ohatilli rr,.1N,I

R/o BaghiK-hatadirtrrAo rurdacl5/,l'rar-rI(lllh rtltlriIt:i
7r-tt<pcc o I'202i
datecl l l-05-2021

1,00,000/=

50,000/=
f 202i22-J KPCCo

datccr i I -05-20231,00,000/=

o{'2021
- -) -.1 l\ PCC

ilated I I -0i-202i1,00,000/:

24-ll(PCC of 2023[

dated I i-05-20231,00,000/:

50,000i:
2o1'PC(:t(-.1l5 -l

')20 J-0 5cl ted
202f1 oCPCt(6- I1 -)5--0cl att:c[50,000i:

i7-:t<Pcc oi 202

dated r l-05-20231,00.000i=
2(l,.o 1'I..8-J')

)lo-)-0 5tetlda1,00.000/:

1,00,000/=

1,00,000/=

50,000i =

1,00,000/-

1.00.000/:

1,00,000/=

'l

lr

ii

ll

r1

'i
11

,i

1
I

,l

rl
I

ii

i") Suib Divisional Nlagistra te, Chadoora/Khansa hih for inf ormation snil n/a

lii

-?--

t

I

t,CC
t

I

I
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Government of Jammu and Kashmir
J&I( POTLUTION CONTROI. COMMITTEE

Jammu
'Ml*f,tr-frrypcc

wilc. oni@.Nt.ob*APnl
Pat ett Uonn. roat Conpld

lzuto,-O1rt-2a1@225

so,,r4t ofrtu: ilore.M

PVtu O1v-Al116

emall: membersecrebryikpcb@Smail.com

Sub: Lcvying of .Enviroomcnral Cofirpeusrtlon on Sh. lllunzoor Ahmsd Rethor S/o Gh. Moht-ud-Dltr Rather n/o Summerbugh Budgam

(urnn.."of T.a.tor) for illegul Eriraction of Minor Minerrls frorn Doodh Ganga Nallah.

oRDERNo.: D I -.lrPcc of2023
Dated ' /l -0s-2023

Whereas, t6e Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24U2021 titled

Raja M,zaflar Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed tl:mt 'for

illegal mining, the loss caused to lhe State in lhe form of wlue of minerals as well as lhe loss caused to the

er'it.ottntent for unclertaking such activity without requisite clearance needs to be recovered by the state PCB

i, light of judgnrcnt of the Hon'ble Supreme Court inter-alia in Goa Foundation Yersus Union of lrulia and ors

(20u) 6 SCC 590 and Common Cause Vs Union of India (2017) g SCC 4gg. it is also open to the State PCB to

ittitiatc proseution agctinst the violators and reiterated the same vide order dated 14-10'2022that" lhere is

rulhirtg ro show that compensation tecovered covers the cost of restoration with deterrent element hat'ing

reg,ttrrl lo tlrc vulue of illegal ntining. the State PCB in coordination with lhe concerned Departmenls may take

Jtu.tlier actio, in this regard failing which rhe State itself witl be liable to pay compensation for failing to

petfonrt its tluties".

Whcreas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No'

DMO/Bu(VDGM/F-05/2g03-2g06 dated2T-12-2O22has fumished the list of Traotor/Tipper/Machine owners

found indulged in illegal extraction/transportation of minerals liom Doodh Ganga Nallah.

Whereas, the ma6er of illegat extraction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory committee (TAc) consrituted by the J&K Pollution control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

E'vironmental Compensation for illegal Sand Mining to the tune of Rs.50,00Q/= (Rupees Filty Thousand

only) to sh, Manzoor Ahrnad Rathcr s/o Gh. Mohi-ud-Din Rather R/o Summerbugh Budgam (owner of

Tractor) as per the directions of Hon'ble NCT and guidelines framed in this behalf'

Now, theretbre, Environmental Compensation is accordingly levied upon Sh. Manzoor Ahmad Rather

s/o ch. Mohi-ud-Din Rather Ri/o Summerbugh Budgam( chassis owner) and is hereby directed to

deposit a sum of Rs.50,000/= (Rupees tr'ifty Thousand only) in ilte Environmental compensation Fund

Accluttt No. 0023040510aa00010f the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an interest @ lz% on the Envfuonmental compensation amount shall be levied, at the risk and

responsibility o1' the otfender.

'As approved by the Competent Authority'

Q. Memuer
J]<PCC

(K.

No. JKPCC/IrI cr n t +l At-o{
ot. ll -os-zozs
Copy to the:-
i 

-'b"prry 
Commissio,er/District Magistrate, Budgam for information and uecessary action'

ii. if.gi"ir"f Director, p"ffrti* Contril Cominitteit<ashmir for i,formation and necessary actio*'

iii. niit i*t Mineral Officer, Budgarn for info.nation and necessary action '

iv Iylanzoor n -ao [airter"S/o Gh. Mohi-ud-Din Rathir Wo srrmmerbugh Budgam ( cbsssis owner; for

irturtecliate.co*pt:?::"i.t, lit:*:d..- -, -^--.:a^^ a^-:-.^-^l:^- ^r+L^ ri,.^:*^-
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WB]
PCC

Government of Jammu and Kashmir

lffi ililttililfiil tilffi lilt tililxffi llltt
Jammu

,Wl*I,frfiry on'v-Z

email: membersecretaryjkspcb@gmail.com

Sub: Levying of fiilvironneutal Compe nsation oo Sh. Abdul Qayoom Dar S/o Mohd Ismsil Dar nl/o lrlhar-District Budgam owner of
Chassis l'or illcgtl Extraction of Minor lltinerals from Doodh Ganga Nallah.

3l3f. 
no' o;.;lfl# "'0"

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

Itaja Muzallar Bhat Versus Union of lndia and Ors. vide its order dated 08-03-2022 hqs directed that 'for

illegal mining, lhe loss caused to the State in the form oJ'value of minerals as well as the loss cttused to the

envirownent for undertaking such activity without reclttisite clearance neerJs lo be recovered by the State PCB

in light of j udgme nt of the Hon'ble Supreme Court inter-alict in Goa Foundation Versus Union of India qnd Ors

(201J) 6 SCC 590 and Conunon Csuse Vs Union of India QAID 9 SCC 499. it is also open to the State PCB to

iniriate proseculion aguinst the violators and reiterated the same vide order dated L4-10-2022 that " lhere is

trothing lo show that cotnpensation recovered covers the cosl of resloration with deterrent element having

regarrl ro the value of illegal mining. the State PCB in coordination with the concerned Departments may lake

fttrther action in this regard failing which the State ilself will be liable to pry compensation for failing to

perform its dulies".

Whereas, i1 compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DG}WI.'-05/2903-2906 dated 27-12-2022 has furnished the list of TractorlTipper/Ivfachine Owners

found indulged in illegal extractiodtransportation of minerals from Doodh GangaNallah.

Whcreas, the rnatter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Comrnittee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

E,vironrnelral Compensation for iltegal Sand Mining to the tune of Rs.1,00r000/= (Rupees one lakh only)

ro Sh. Ab6ul Qayoom Dar Slo Mohcl Ismail Dar R/o Lelhar-District Budgam (Chassis Owner) as per the

dilections of Hon'ble NGT and guidelines liamed in this behalf'

Now, theretbre, Environmental Compensation is accordingly levied upon Sh. Abdul Qayoom Dar S/o

lVlohd Isurail Dar R./o Lelhar-District Budgam ( chassis owner) and is hereby directed to deposit a sum of

11s.1,00,000/= (Rupccs one lakh only) in the Environmental Conryensation Fund Account No.

00230405100a0001 of the Boartl in J&K Bank Ltd. within 45 days and on lapse of above said period, an

interest @ l2%on the Errvironmental compensation amount shall be levied, at the risk and responsibility of the

ofi-ender.

'As approved by the Competent Authority'

wht!. olie-M,etucr9il
Pot tutth ho6n, ,ot.tt Cfu
6bbL h6wt W4,

t.1/ t dr: Otg t. 247691 25

trnw qfrR: Mr@ob..

Nu. TKPCCNG'I7r rrf 6({6r
DL lf -05-2023 |

Copy to the:-
i 

-"O"puoy 
Comrnissioner/District Magistrate, Bdugarn for information and necessary action'

ii. negiollat Director, pollution Controt Committee Kaslmir for information and necessary action'

iii. Diitrict Mineral Ofticer, Budgam for information and necessary action .

iv). sn. euout Qayooor Drr S/o Itlohd lsmail Dar R/o Lelhar-District Budgam( chrsis own$; for immediate cornpliance

,i p.n to Chairman J&K Pollution Control committee for information of the Chairman'
as directed.
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Government of Jammu and Kashmir
J&K POLTUTION CONTROL COMMITTEE

Jammu

,Mhf,tr,mB 4'r1np- g

sututc, Oikt Mor&obi,

Pvtuot*Bt!16

Subl Levying 0f EnviroDrnental Compeusation on Sh. Abdul Ah.rd Bhat S/o Ghularu Mohd Bhat R./o Naru-District Budgam (owner of
Tractorl for illegal Dxtraction of Minor Minerals from Doodh Ganga Nallah.

oRDER lo.: O\ - JKPcc or2023
Dated t ll-05-2023

Wirereas, Ihe Hou'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

lnijr Nluzat'tar -Bhat Versus Union of lndia and Ors. vide its order dated 08-03-2022 has directed that 'for

iticgul tttittittg, lhe loss cattsctl to the State intheform of value oJ'minerals as well as the loss causedto the

envlronrnent.for undertaklng such actlvlty wlthout requlslte clearance needs to be reatvered by the State PCB

in liglzt ofjudgment of the Hon'ble Supreme Court inter-alia in Goa Foundation Yersus Union of India and Ors

(2011) 6 SCC 590 und Common Cause Ys Union of India (2017) 9 SCC 499. it is also open to the State PCB to

initiate prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing to show that contpensation recovered covers lhe cost of restoration with deterrent element having

regurd to the yalue of illegal mining. the State PCB in coordination with the concerned Departments may take

further action in this regard failing which the State itself will be liable to pay compensation for failing to

petform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Offtcer, Budgam vide letter No.

DN1O/Bud/DGIWF-05/2903-2906 dated2T-12-2022h:,as furnished the list of Tractor/Tipper/]vlachine Owners

fould indulged in illegal extraction/transpofiation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extractiorltransportation of Minerals from Doodh Ganga Nallah has been

exarniled by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Envirorunental Compernation for illegal Sand Mining to the tune of Rs.50,000/= (Rupees Fifty Thousand

only) ro Sh. Abdul Ahad Bhat S/o Ghulam Mohd Bhat Wo Naru-District Budgam (owner of Tractor) as

per the {irections of Hon'ble NGT and guidelines frarned in this behalf.

Now, therefore, Envirorunental Compensation is accordingly levied upon Sh. Abdut Ahad Bhat S/o

Ghulam IVIohd Bhat IUo Naru-District Budgam (owner of Tractor) and is hereby directed to deposit a sum

of 1ts.50,000/= (Rupees Filty Thousand only) in tlte Environmental Compensution Fund Account No.

ai)23040510000001of the Boaxd in J&K Bank Ltd. within 45 days and on lapse of above said period, an

intcrr-st @ l2otion the Environmental Compensation amount shatl be levied, at the risk and responsibility of the

ollender.

'As approved by the Competent Authority'.

JKPCC

No. JKPCCA'.IGT/11
DL ll -0s-2023

(K

+/rt-lf
Copy to the:-
i. '6eputy 

Commissioner/District Magistrate, Budgam for information and necessary action.

ii. [."gi"ir^f Director, Pollution Conuol Conrmittee Kashmir for information and necessary action.

iii. piitrict Mineral Othcer, Budgam for i.formation and trecessary action.

irl sn. Abdut Ahad nlai slo'cnuhm Mohd Bhat wo Naru-District Budgam (owner of rractor) for immediate

conrpliance as directed'

r>

a
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Sub: Lcvyirrg of Eqvironmental Compcnsation on Sh. Gh. Qadir Sheikh S/o Gh. Ahmad shtikh Wo Dadompora-District Budgam (owner of
Ijxcavator ) for illcgal Extraction of Minor lllinerals from Doodh Grnga Nallah'

oRDER NO.: ou-.lxpcc of 2023
Dated : I fl-os-zozr

Whcrcas, rlir,- Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 241/2021 titled

llaja Muzallar llhat Versus Union of tndia and Ors. vide its order dated 08-03-2022 has directed that 'for

illegal mining, the loss caused to the State in the form of value of minerals as well as lhe loss caused to the

environruent for undertaking such activity without requisite clearance needs to be recovered by the State PCB

in light ofiudgment of the Hon'ble Supreme Court inter-alia in Goa FouruJation l/ersus Union of India and Ors

(2014) 6 SCC 590 and Common Cause Vs Union of lndia (2017) 9 S9C 499. it is also open to the State PCB to

itxitiute prosecution againsl the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing lo shoty that compensqtion recovered covers the cost of restoration with deleruent element having

regard to the value of illegal minfury. the State PCB in coordination with the concerned Departments may take

Jurther aclion in this regard failing which the State itself will be liable to pay compentaiion for fuiling to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgarn vide letter No.

DMO/Bud/DGMIF-05/2903-2906 dated2T-12-2022has furnished the list of Tractor/Tipper/lrdachine Owners

foLrnd indulged in illegal extractior/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extractior/trausportation of Minerals from Doodh Ganga Nallah has been

examine,J by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.2,50'000/= (Rupees Two Lacs Fifty

Ttrousand only) to Sh. Gh. Qadir Sheikh S/o Gh. Ahmad sheikh Wo Dadompora-District Budgam (owner

of Excavator )) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Envirorunental Compensation is accordingly levied upon Sh. Gh. Qadir Sheikh S/o

Ch. Atylad shcilih lUo Dadompora-District Budgam (owner of Excavator ) and is hereby directed to

clepusit rr sum of l-[s.2,50,099/= (Rupees Two Lacs Fifty Thousand only) in the Environmenlal

Cotnpexutisn Futul Account No. 002304051000A0U of the Board in J&K Bank Ltd. within 45 days and on

lapse of above said period, an interest @ 12% on the Environnrental Compensation amount shall be levied, at

the risk rurd responsibility of the offender.

oAs approved by the Competent Authority'

(K

JKPCC

No. JKPCCA.{ Gr n v4 I b- )o
Dt. l/ -0s-2023 '
Copy to the:-
i. Deputy Conunissioner/Distict Magistrate, Budgam for information aod necessary action.

ii. Regiolat Director, Pollution Control Committee Kashmir for infonnation and necessary action.

iii. Oistrict Mineral Ofticer,Budgam for information and necessary action'

iv Sh. ch. eadir Slreikh S/o Gh. Ahnrad sheikh R/o Drdompora-District Budgem (owner of Ercayator ) for imrnediate compliance

as directed.

v. p.A. to Chairman J&K Pollution Contol Committee for intbrmation of the Chairman.
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Sub: Lcvl ilg of linvironmcntll Cornpcnsation on Sh, Safeer Ahmad Malik Slo Ali Mohd Mulik RJo Kargam-District Budgam (owner of

f'attoi; for illcgrl Ertraction of I\tinor l\li,erals from Doodh Canga Nallah'

oRDER xo.: Df- rxrcc of 2023

Dated , il -05-2023

Whereas, the Hon'ble National Green Tribunal Principat Bench, New Delhi in O.A. No- 24112021 titled

Raja Muzall'ar Bhat Versus Union of tndia and ors. vide its order dated 08-03-2022 has directed lhat 'for

illegul ttrililg, the loss caused to the State in the form of value of minerals as well as the loss caused lo the

envirrsntrcnt for untler.rcfting such activity without requisite clearaice needs to be recovered by the State PCB

i, light of judgnent of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union of lndia and Ors

(201J) 6 SCC 590 anrl Common Cause Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

iritiate prosecutittn against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing to slroyv that compensalion recovered covers the cost of restoration with deterrent elemenl having

regurd to tlrc value of iilegul mining. the Stste PCB in coordinatiotr with the concerned Departments may take

fru.tlwr uctioy in this regard failing which the State itself will be liable to pay compensation for failing to

perJbrm its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Ofticer, Budgam vide letter No.

DMO/BucVDGN4/F-05/2903-2906 dated2T-12-2022has furnished the list of Tractor/Tipper/Machine owners

fbuld indulgecl in illegal extraction/transportation of minerals from Doodh GangaNallah.

Whereas, the matter of illegal extractior/transportation of Minerals from Doodh Ganga Nallah has been

examined liy a Technical Advisory comminee (TAC) constituted by the J&K Pollution control Board for

expcrt assessment and evaluation of Environmental Compensation, which recommended levying of

E,vir-orunental Compensation for illegal Sand Mining to the tune of Rs.50r00$/= (Rupees Fifty Thousand

outy) to Sh. Sat'ecr Ahmad iVlatik sio Sh. Ali Mohd Malik R:/o Kargam-District Budgam (owner of

Tr:rct,r) as per tire directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therelbre, Environmental Compensation is accordingly levied upon Sh. Safeer Ahmad Malik s/o

sh. Ali Mohd N,Iatik luo Kargam-District Budgam (owner of Tractor) and is hereby directed to deposit a

surn ol. 1ts.50,000/= (Rupees Filty Thousand only) in the Environmenlal compensation Fund Account No.

00230405100a0001of the Boar.d in J&K Ballk Ltd. within 45 days and on lapse of above said period, an

interest @ l2%on the Environmental Compensation amount shall be levied, at the risk and responsibility of the

oflbnder.
6As approvecl by the Competent Authority'.

(K.
/ MemberR

No. rKfccN G'ilt44) f 
.. 1E

It. ll -0s-2a23
Copy to the:-
i. ' beputy Commissioner/District Magistrate, Budgam for information and necessary action'

ii. Regional nirector, pottution Contril Committee Kashmir for intbrmation and necessary action'

iii. Diirict Mi,eral Officer, Budgam for inforrnation and necessary action'

iv sh. Saferr Ahmad Malik Slo Sh. Ali Mohd Malik R/o Kargam-District Budgam (owner of Tractor) for

imruecliate cornpliance as directed'

v. p.A. to Cfrui*on J&f Poilution Control Committee for information of the Chairman'
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Suli: Lcvyi,g of Enviroornental Cornpensation on Sh. Farooq Ahmad Magray S/o Abdul Gani RJo Mudbal- District Budgam (owner of

Vehicle No, JKf JI,--5016) for illegal trxtraction of Minor Minerals frorn Doodh Ganga Nallah.

oRDERNo.: o 6 -.lrPcc of2o23
Dated : [ -0$2023

Whcrcas, the Llon'ble Narional Green Tribunal Principal Bench, New Delhi in O.A. No- 24112021 titled

Itrrja Muzufl'rrr Bhrrt Versus Union of Inrtia and Ors. vide its order dated 08-03-2022 has directed lhat 'tbr

illegul mining, the loss caused to the State in the Jbrm of value of minerals as well as the loss caused lo the

e,vironment for tuclertaking such activity without requisite clearance needs to be recovered by the State PCB

in light ofjtu)gnent of the Hon'ble Supreme Court inter-alia in Goa Foundation Yersus Union of India and Ors

(2014) 6 SCC 590 and Common Cause Ys tJnion of India (2017) 9 SCC 499. it is also open to the Stare PCB to

iniiafe proseculion against the violators and reiterated the same vide order dated 14-10-2022 tbet " lhere is

nothing to show lhat compensation recovered covers the cosl of resloration with detetent element having

regard to the value of illegal mining. the State PCB in coordination with the concerned Departments may take

Jitrther action in this regard failing which the State itself will be liable to pay compensation for failing to

perJbrm its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Ofticer, Budgam vide leter No.

DMO/BucI/DGN4/F-05/29A3-2906 dated2T-12-2022has fumished rhe list of Tractor/Tipper/Machine ov*ners

tbund ildulged in illegal extraction/transportation of minerals from Doodh GangaNallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

exiu'inetl by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expcrt assessment and evaluation of Environmental Compensation, which recommended levying of

Environmenral Cogrpensarion for illegal Sand Mining to the tune of Rs.1,00,000/= @upees One lakh only) to

Sh. l-arooq Ahmad Magray S/o Abdul Gani R/o Mudbal- District Budgam (owner of Vehicle No. JK13F-

5016)as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, thereiore, Environmental Compensation is accordingly levied upon Sh. Farooq Ahmad Magray

S/, Abdul Gani IUo Mudbal- District Budgam (owner of Vehicle No. JK13F-5016) and is hereby directed

to deposit a sum of Rs.1r00,000/= (Rupees one lakh only) in the Environmentul Compensation Fund

Accouttt No. 0023040s10000001of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an inrerest @ lZ% on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the offender.

'As approved by the Competent Authority'

JKPCC

(K

No. JI/'PCCNCT/I I
Dt. I -05-2023

copy to the:-
i. Deputy Cornmissioner/District Magistrate, Bdugarn for information and necessary action.

ii. Regional D irector, Pollut ion Control Committee Kashmir for information and necessary action.

iii. District Mineral Ofticer, Budgam for information and necessary action'

iv.Sh.FarooqAhmadMagrayS/oAbdutGaniR,/oMudbal-DistrictBudgam
(owner of Vehicle No. JI(3F-5016) for

{>u.ro

immediate compliance as directed'

". 
p.e. to Chainnan, J&K Pollution Control Committee for information of the Chairman'

\_
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Sub: Levying of Environmental Compensrtion trn Sh. Abdul Aziz Dar S/o Gh. Mohi ud Din Dar f,l/o Namtehal- District Budgam (owner of
Chassis) for illcgal Extractioo of lllinor Minerals from Doodh Ganga Nallah.

oRDER No.: O'l - JKPCC or2023
Dated I fl -05-2023

Whcleas, the Hon'ble National Green Tribwral Principal Bench, New Delhi in O.A. No. 241i2021 titled

tt:rja l\'Iuzatlirr tshat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that 'for

iilegul mirting, the loss caused lo the State in the form of value of minerals as well as the loss caused to the

eilvit'unnrctilJbr undertaking such activity'without recluisite clearance needs to be recovered by the State PCB

in light oJ' j uclgment of the Hon'ble Supreme Court inter-alia in Gou Foundation Yersus Union oJ' India and Ors

(2014) 6 SCC 590 and Common Cause Vs Union of India (2017) 9 SCC 499. it is also open ta the State PCB to

itlitiute prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing to show that compensalion recovered covers the cost of restoration wilh detement element having

regard lo the value of illegal mining. the State PCB in coordination with the concerned Deparlments may take

further action in this regard failing which the State itself will be liable to pay compensation for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DCIWF-05/2903-29A6 dated2T-12-2022has fumished the list of Tractor/Tipper/Machine Owners

lbund indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

exanined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

experl assessment and evaluation of Environmental Compensation, which recommended levying of

Envirorunental Compensation for illegal Sand Mining to the tune of Rs.1'00,000/= (Rupees One lakh only) to

SIr. Abdul AziaD* S/o Gh. Mohi ud Din Dar R/o Namtehal -District Budgam (Owner of the Chassis)as

per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Abdul AzinD* S/o Gh.

Mghi utl Din Dar R/o Namtehal -District Budgam (Owner of the Chassis) and is hereby directed to deposit

a sum of 11s.1,00,000/= (Rupees one lakh only) in the Environmental Compensation Fund Accoant No.

00230405100t)0001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said period, an

interesr @ 12% on the Environmental Compensation arnount shall be levied, at the risk and responsibility of the

ofl'ender.

'As approved by the Competent Authority'

No. iKpccA.{cT1114{ 3\- bf
D,. 

't 
-0s-2023

C'opy to the:-
i. ijepury Courmissioner/District Magislrate, Bdugam for informatlon and necessary action.

ii. Regionat Director, Pollution Control Committee Kashmir for intbrmation and necessary action.

iii. District Mineral Otficer, Budgam for information and necessaxy action please.

iv. Sh. Abdul ttzizD.ar S/o Gh. Mohi ud Din Dar R/o Namtehal -District Budgam (Owner of the Chassis)

for immediate compliance as directed.

v. p.A. to Chairman l&'X. pottution Control Committee for information of the Chairman.\

(K.
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sub: Levying of [nvironnlental coupensation on Sh. Molrd Ra{iq Paul S/o Gh Ivlohi ud Din pallxL/o checkpora - District Budgam (ownerof Vehitle No' J(04A-8998) for illcgal f,rtraction of lrtinor Itiinerrrr irorn doiii caoga lalan,

0E -;rpcc or2a23
fl -os-zozs

w'hercus, thc Hon'ble National Green Tribunal Principal Bench, New Delhi in o.A. No. 24112021 titled
tdaja &lrrzaiTar llhat versus u[ion of India and ors. vide its order dated 0g-01-2022has directed that ,for
ille'gul tnitittg, the loss cattsecl to the Starc in tlrcform of value of minerals aswell as the loss caused to the
ent'ironment Jbr trndertaking such activily without requisite clearance neecls to be recovered by the state pCB
in light oJ'i utlgment of the Hon'ble supreme court inter-aliu in Goa Founclation versus {Jnion of India and ors
(2011) 6 scc 590 and common crntse Ys llnion of India (2017) g scc 4gg. it is also open to the sture pcB to
iilitiate prosectttion ugainst the violalors and reiterated the same vide order dated 14-10-2022 that o, there is
rtothittg lo sltrtw that compensalion recovered covers the cost of restoration with dete*ent element having
regarcl to the value of illegal mining. the Smre PCB in coordinalion wirh the concerned Departments may take

./itrther action in lhis regard failing which the State itself will be liable to pay compensation for failing to
pejbrm its dutics".

Whereas, in compliance to the Flon'ble NGT orders the District Mineral Officer, Budgam vide letter No.
DMO/Bud/DGIvI/l--05/2903-2906 dated 27-12-2022has furnished the list of Tractor/Tipper/Machine Owners
tbund indulged in illegal extractior:/transportation of miuerals fi.om Doodh Ganga Nallah.

Whereas, the matter of illegal exkaction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K pollution Conhol Board for
expeft assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compensation for illegal Sand Mining to the tune of Rs.1,00,000/= (Rupees One lakh only) to

Sh' Mohd Rafiq Paul S/o Gh Mohiud Din Paul R/o Checkpora - District Budgam (owner of Vehicle No.
Jl(0{A-8998) as per the dilections of Hon'ble NGT and guidelines framed in this behalf.

Now, theretbre, Environmental Compensation is accordingly levied upon Sh. Mohd Raliq paul S/o Gh
IVlohiud Din Paul lt/o Checkpora - District Budgam (owner of Vehicle No. JK04A-8998) and is hereby

directed to deposit a sum of Rs.1,00,000/= (Rupees one lakh only) in the Envirsnmental Compensation

Funl Accrtunt No. 00230405il000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above

said pedod, an interest @ 12% on the Environmental Compersation amount shall be levied, at the risk and

responsibility of the offender.

'As approved by the Competent Authority,

(K

tuqai:Ntu

ORDERNO.:
Dated :

No. JKPCC/NG]7I1
Dt.h -0s-2023

Copy to the:-
i. Deputy Commissioner/District Magistrate, Budgam tbr information and necessary action.ii' Regional Director, Pollution Control Committee Kashmir for information and necessary action.
iii. District Mineral officer, Budgam,for information and necessary action.
iv. Sn. monO Rafiq Paul S/o Ch Mohiud Din Paul R./o Checkpora - District Budgam (owner of Vehicle No. JK04A-899g) for

immediate compliance as directed.
v. P.A. to Chairman J&K Pollution Control Committee for information of the Chairman.

-,llu-\s

g700



s-
J[(

lIdLrl\sy
PCC

Government of Jammu and Kashmir
J&K POLLUTION CONTROT COMMITTEE

Jammu

,Mhifi#ry }an*- f

P,,/tu 01*2!!16

S!ffiW.:Mor&ob.Wntil olic.Mt'tu.rAod
Pqivet thr@a, tot{t Co@i.,
61ndni, Itowl Nogo4

rEUtd.: U9l-241828
email: membeGecretarviksDcb@small.eo!]!

Sub; Levying of Environmental Cornpetrsation on Sh Lateef Ahmad Iltir S/o Abdul Gani lVlir RJo Hussipora Chadora-District Budgam

(Owncr of tbe Chassis) for illegal Ertraction of Minor Minerals from Doodh Ganga Nallah.

oRDER no.: O1 -JKPcc or2023
Datcd : [' -os-zozl

Whereas, the l-ion'ble National Green Tribtural Principal Bench, New Delhi in O.A. No. 241/2021 titled

Il.aja l\{uzallar Bhat Versus Union of lndia and Ors. vide its order dated 08-03-2022 has directed lhat 'for

illcgtrl riniilg, llrc loss caused to lhe Slate in lhe form of value of minerals as well as lhe loss caused to the

t'nvirorttrcri Jbr undertaking such activity'rvithctut requisite clearance needs to be recovered by the State PCB

fu liglu ttJ'jrulgntenr oJ'the tlon'ble Sttpreme Courl inter-ulia in Goa Fountlation Versts Union of lndia and Ors

(2()'t1) 6 SCC 59U turl Connnon Cause Vs Union of lndiq (2017) 9 SCC 4gg. it is also open to the State PCB to

ittitiute proseculion against lhe violalors and reiterated the sarne vide order dated 14-10-2022 lhat" there is

nothitrg lo sho'tv that compensation recovered covers the cost of resloration with deterrent element having

regard to the value of illegal mining. the State PCB in coordination with.the concerned Departments may talre

Jurther action in this regard failing which the Stale itself will be liable to pay compensation for failing to

perfurm its duties",

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide lefter No.

DMO/BuIi/DGIM/F-05/2903-2906 dated 27-12-2022 bas furnished the list of Tractor/Tipper/Machine Owners

found indulged in illegal extractiorltransportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

exarnined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessruent and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation tbr illegal Sand Mining to the tune of Rs.1,00,000/= (Rupees One lakh only) to

Sh Lateef Ahmad Mir S/o Abdul Gani Mir R/o Hussipora Chadora-District Budgam (Owner of the

Chassis) as per lhe directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh Lateef Ahmad Mir S/o

Abtlul Gani Mir IUo Hussipora Chadora-District Budgam (Owner of the Chassis) and is hereby directed

to deposit a sum of Rs.1r00n000/= (Rupe€s one lakh only) rn the Environmental Compensation Fund

Accottnt No. 0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

peliod, an interest @ 12% on the Environmental Compensation amount shall be levied, at the risk and

responsibi l ity of the offender.

tAs approved by the Competent Authority'

Q$u-ut" JKPCC

(K.

I" l*p:gflS],,rul Ut- tl{p1. ll -0s-2023 t

Conv to the:- r

i. i>puty Cornrilissi6ner/District Magistrate, Budgam for infomration and necessary action.

ii. ltegional Director, Pollurion Control Committee Kashmir for infbrmation and necessary action.

iii, District Miperal Officer, Budgam for information and necessary action.

iv. Slr Latecf Ahma4 Mir S/o Abdul Gani lllir tUo Hussipora Chadora-District Budgam (Owner of the Chassis) for

immediate cornpliance as directed.

v. p.A. to Chairma.n J&K Pollution Control Comniittee for information of the Chairman,
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Sub: Lq,ying of linvironnrental Compensation on Sh Adil Farooq Sofi, S/o Farooq Ahmad Sofi' R/o Hussipora Chadoora-District Budgum
(orvridr of the Vchicle No. JK0f L-5299) for illegal Ertraction of Minor Minerals from Doodh Ganga Nallah.

ORDER NO.z lz' - JKPCC of 2023
Dated , 'fi -o*zozt

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

Itaja IVluzal'tar Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that 'for

illegul mining, the loss caused to the State in theJbrm af value oJ'minerals as well as the loss caused to the

environment Jbr undertaking such uctivity wilhout reclutsite clearance needs to be recovered by the State PCB

in light ofjudgment of the Hon'ble Supreme Court inter-aliq in Goa Foundation Versus Union of India and Ors

(2()11) 6 SCC 590 and Contmon Cause Vs Union of India (2017) 9 SCC 499. it is ctlso open to the State PCB to

initiate prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing to shotr that cotnpensation recovered covers lhe cost of restoration with deterrent element having

rugard to the value of illegal mining. the State PCB in coordination with the concerned Deparlments may take

further action in this regard failing which the Stule itself will be liable to poy compensation for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Offrcer, Budgam vide letter No.

DMO/Bud/DGNYF-0512903-2906 dated2T-12-2022has fuinished the list of Tractor/Tipper/Ivlachine Owners

found indulged in illegal extraction/transportation of minerals fiom Doodh GangaNallah.

Whereas, the matter of illegal extrirctiontransportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compensation for illegal Sand Mining to the tune of Rs.1,00r000/= (Rupees One lakh only)

to Sh Adil Farooq Soli, S/o Farooq Ahmad Sofi, R/o Hussipora Chadoora-District Budgam (owner of the

Vehicle No. JK01L-5299) as per tlie directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh Adil Farooq Sofi, S/o

Iiarooq Ahmad Soti, R/o Hussipora Chadoora-District Budgam (owner of the Vehicle No. JK0IL-5299)

iutd is hereby directed to deposit a sum of Rs.1,00,000/= (Rupees one lakh only) in the Environrnental

Conryensation Fund Account No. 0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on

lupse of above said period, an interest @ 12% on the Environmental Compensation amount shall be levied, at

(K.

No. JKPCCA,I cTJtr4/ (l * -fO
o,. l/ -0s-2023

Copy to tlie:-
i. Deputy Commissioner/District Magistrate, Budgam tbr information and necessary action.
ii. Regional Director, Pollution Control Committee Kashmir tbr information and necessary action.
iii.District Mineral Officer, Budgam for information and necessary action.

JKPCC

lv. Sh Adil Farooq SoIi, S/o Farooq Ahruud Sofi, Ri/o Hussipora Chadoors-District Budgam (owtrer of tle Vehicle No. JK01L-5299) for
immediate compliance as directed.

v. P.A. to Chairman J&K Pollution Control Conrmittoe for information of the Chairman.

*

the risli and responsibility of the oftbnder.

'As approved by the Competent Authority,.
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Sub: Lcvying of Enviroulnental Compensation on Sh Younis Farooq S/o Farooq Ahmad Sofi R./o Naoam Chadoors-District Budgam

lownerirf thc 1'nrctor) for illegrl E,(trsction of Minor IVlinerals from Doodh Gangr Nalle h.

oRDoRN0.r ll -"rxrccof2o23
Dated z fi as-zozl

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

Raja Muzal'lar Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that 'for

illegril mining;, tlte loss caused to the State in lhe form of value of minerals as well as the loss caused to the

environment for undertaking such qctivily without requisite clearance needs to be recovered hy the State PCB

in light of judgrnent of the Hon'ble Supreme Court inter-alia in Goa Foundation Yersus Union of lndia and Ors

(201.t) 6 SCC 590 arul Common Cause Ys Union of India (2017) 9 SCC 199. it is also apen to the State PCB to

iniliute prosecution agqinst the violators and reiterated the samo vide order dated 14-10-2022 that " there is

notJtiilg to show lhat contpensation recoyered covers lhe cosl of restoration with deterrent element having

regartl to the value of illegal mining. the State PCB in coordination with the concerned Deparlments may talw

flu.lher uction in this regard failing which the State itself will be liable to pay compensation for failing to

pe(brm its tluties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/BucVDGIv{/F-05/2903-2906 dated2T-12-2022hw furnished the list of Tractor/Tipper/Machine Owners

found indulged in illegal extraction/transportation of minerals from Doodh GangaNallah.

Whereas, the matter of illegal extractior/transportation of Minerals trom Doodh Ganga Nallah has been

exrimiled by a Teclurical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

eipert assessnent ancl evaluation of Environmental Compensation, which recommended levying of

Envirorunental Compensation for illegal Sand Mining to the tune of Rs.50,000/: (Rupees Fifty Thousand

only) to Sh Younis Farooq S/o Farooq ahmad Sofi IUo Naoam Chadoora-District Budgam (owner of the

Tractor) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh Younis Farooq S/o

Farooq Ahrnad Soli Rl/o Naoam Chadoora-District Budgam (owner of the Tractor) and is hereby

directed to deposit a sum of Rs. 50,0001= (Rupees Fil'ty Thousand only) in the Environmental

Conpensation Fund Account No. 002304051000A0U of the Board in J&K Bank Ltd. within 45 days and on

lapse of above said period, an interest @ 12% on the Environmental Compensation arnount shall be levied, at

the risk and responsibility of the offender.

'As approved by the Competcnt Authority'.

JKPCC

Gr

&
No. JKPCCA,JGT/11
Dt. [ | -05-2023

Copy [o the:-

\n-sr
i. Deputy Commissioner/District Magistrate, Budgam for intbrmation and necessary action.

ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.

iii. District Mineral Officer, Budgarn for ipformation and necessary action.

iv. Sh younis Fa(roq S/o Farooq Ahmad Soti Rlo Naoam Chadoora-District Burlgam (owner of the Tractor) for

immediatc cornpliance as directed.

v- p.A. to Chainnan J&K Pollution Control Committee for information of the Chairman.
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Sub: Lr:vyirig of Enyironmcnrrl CompBnsatiotr on Sh Mohd Rafiq Ganie S/o Gh.Hasan Ganie RJo Hanjiqund-District Budgam (owner of

the Vohicte No. JK0,ID-9651) for illegal Ertraction of lvlinor lvlinerals from Doodh Gauga Nallah.

oRDERNo.: /l - xrcc of 2023

Dated t 11-05'2023

Whereas, thc Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titted

l{aja i\luzatTar Bhut Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that "for

illagul tninittg, the lttss causetl to the Slate inrheform of vulue of minerals aswell as the loss causedto the

environment Jbr unttertaking such activity without requisite clearance needs to be recovered by the State PCB

in light of juclgnent of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union of India and Ors

(2011) 6 SCC 590 and Common Cause Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

initiute prosecurion against the violators and reiterated the sarne vide order dated 14'10-2022 that " there is

nothing to show that compensation recovered covers the cost of resloration with deteftent element having

regarrl to the value of illegal mining. the State PCB in coordination with the concerned Departments may take

further action in this regard failing which the State itself will be liable to pay compensation for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGIWF-05/2903-2906 dated2T-12-2022bas fumished the list of Tractor/Tipper/\,lachine Owners

found ilduiged in illegal extraction/transportation of minerals from Doodh GangaNallah.

Whereas, the matter of illegal extraction/transportation of Minerals Aom Doodh Ganga Nallah has been

examined by a Technical Advisory Comminee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.1,00,000/= (Rupees One lakh only) to

Sh lVlohrt Rati Ganie S/o Gh. Hasan Ganie R/o Hanjiqund-District Budgam (owner of the Vehicle No.

JK04D-9651) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Envirorunental Compensation is accordingly levied upon Sh Mohd llafi Ganie S/o

Gh. Hasan Ganie Wo Haljiqund-District Budgam (owner of the Vehicle Tractor) and is hereby directed

to deposit a surn of Rs.1,00,000/= (Rupees one lakh only) in the Environmental Compensation Fund

Accouri No. 0023040510000001of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an interest @ 12% on the Envirorunental Compensation amount shall be levied, at the risk and

responsibility o1' the oft'ender.

'As approved by the Competent Authority'.

,ber

No. JKICC/N Grfir4t {t- {a
Dt. ll -05-2023

Copy to the:-
i. ijeputy Commissioner/District Magistrate, Budgam for information and necessary action.

ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.

iii. Oiitrict Mineral Officer, Budgam for information and necessary action.

iv. Sh Mohd Rali canie S/o Gh. Hasan Ganie R/o Hanjiqund-District Budgam (owner of the Vehicle No. JK04D-9651) for

immediate compliance as directed'

v. p.A. to chairman J&K Pollution control committee for information of the chairman'

'wkffiry

(K.
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Sub: Levying of Environmental Compcnsation on Sh. Mehraj ud Din Bhat S/o-Abdul Grni Bbat R/o Razwen-District Budgam (owner

of rlie liactor) for illegat Extraction of Ivtinor Minerals fronr Doodh Ganga Nallah.

oRDERNo.: I 3 - xPccor2o23
Dated ,ll -0s-2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, Nelv Delhi in O.A. No.24112021 titled

Itaja Nluzlllar Bhat Versus Union of India anrl Ors. vide its order dated 08-03-2022 has dilected that 'for

iticgctl tnining, the loss causeiJ to the Stale in the form of value of minerqls as well as the loss caused to the

cp,,'irorttnertl Jbr urtclertc*ing such activity wirhout requisite clearance needs to be recovered by the State PCB

in light ofjutlgmenl of the Hon'ble Supreme Court inler-alia in Goa Founrlation Versus Union of India snd Ors

(201J) 6 SCC 590 antl Common Cause Vs {Jnion of India (2017) 9 SCC 499. it is also open to the State PCB to

initiate prosecution against the violalors and reiterated the same vide orfler dated 14-10-2022 that " there is

nolhing to show thal compensation recoyered covers the cost of restoration with deterrent element having

regard to the value of illegal mining. the State PCB in coordination with the concerned Departments may take

Jitrrher action in this regard failing which the State itself will be liabll to pay compensation for Jbiting to

perforrn its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGIV{/F-05/2903-2906 dated27-12-2022has furnished the list of Tractorffipper/Machine Owners

found indulged in illegal extraction/transportation of minerals from DoodhlGanga Nallah.

Whereas, the matter of illegal extraction/transportation of Mineralsifrom Doodh Ganga Nallah has been

exarnined by a Technical Advisory Committee (TAC) constituted by 4e J&K Pollution Control Board for

expert assessment and evaluation of Environnrental Compensationl which recommended levying of

Envirorulental Compensation fbr illegal Sand Mining to the tune of Rs.50,000/= (Rupees Fifty Thousand

olly) ro Sh Mehraj ud Din Bhtt S/o Abdul Gani Bhat R/o Razwen-District Budgam (owner of the

fractor) as per the directions of Hon'ble NGT and guidelines framed in:this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh Mehraj ud Din Bhat S/o

Abdut Gani Bhat fUo Razwen -District Budgam (owner of the Tractop) and is hereby directed to deposit

a sunr of [Ls. 50,000/= (Rupecs Filty Thousand only) rn the Environmental Compensation Fund Account

No. 0023040510000AU of the Board in J&K Bank Ltd. within 45 days and on lapse of above said period, an

inrcresr @ 12%on the Environmental Compensation amount shall be levigd, at the ilsk and responsibility of the

oflender,

'As approved by the Competent Authority'.

No. JKPCC^r{ Gr/tL4tf { I' 6s-
Dt. ll -05-2023

Copy to the:-
Magistrate, Budgam for information and necessary action.j. Deputy Comrnissioner/District

ii. Regional Director, Pollution Control Comrnittee Kashmir for information and necessary action.

iii.District Mineral offtcer, Budgarn for infonnation and necessary action. i

iv. Sh IVlehraj u{ Din Bhat S/o Abdul Gani Bhat R./o Razwen -District Budgam (owner of the Tractor)

for immediate compliance as directed.

v. p.A. to Chairman J&K Pollution Control Committee for information of 'the Chairman.

5.ffi@i&@

(K.
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Sub: Levyiugol'Ervironmental Conrpensationon Sh. lVlchraj ud DinSofi S/oAbdul RahmanSofi R-/oChararisharief-DistrictBudgam
(owue r of the Vclricle No. JK0{F-5657) for illegal E.xlrection of lllinor Minerals from Doodh Ganga Nallah.

oR.DERNO.: ltf -.lXrCCof 2023
Dated : /f -05-2023

Wlrcreas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.24112021 titled

l{:rj:t l\tuzrllar l}hat Versus Union of lndia and Ors. vide its order dated 08-03-2022 has directed tltat 'for
illtgul tttinittg, llrc loss caused to the State in the form of value of minerals as well as lhe loss caused to the

ativirontneti fiir undet'tuking such aclivity willtout requisile clearance neecls to be recovered by the State PCB

in light ofjuelgment oJ'the Hon'ble Supreme Court inter-alia in Goa Foundalion Versus {Jnion of India and Ors

(2011) 6 SCC 590 and Comnton Cause Ys Union of India (2017) 9 SCC 499. it is also open to the State PCB to

iniliate proseculion ugainst lhe violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing lo show that compensation recovered covers the cost of restoration wifh delerrent element having

regurd to the value of illegal mining. the State PCB in coordination with the concerned Departntents may take

Jurther actiott in this regard failing which the State itself will be liabte to puy compensation Jbr failing to
pc$brm its duties".

Wherea;, in conipliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DIvIO/Bud/DGIWF'-05/2903-2906 dated2T-12-2022has furnished the list of Tractor/Tipper/Machine Owners

lbund indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extractior/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.50,000/= (Rupees Fifty Thousand

only) to Sh Mehraj ud Din Soli S/o Abdul Rahman Sofi R/o Chararisharief-District Budgam (owner of

the Vehicle No. JK04F-5657) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Mehraj ud Din SoIi S/o

Abdul Rahman Soli Il/o Chararisharief-District Budgam (owner of the Vehicle No. JK04f'-5657) and is

Irereby directed to deposit a sun of Rs. 5010001= (Rupees Fifty Thousand only) in the Environmental

Conryensution Fuud Accouttt No. 0023040510000001of the Board in J&K Bank Ltd. within 45 days and on

lapse of above sedd period, an interest @ 12% on the Environmental Compensation amount shall be levie{ at

the risk and responsibility of the oflbnder.

'As approved by the Competent Authority'

(K

No. JKPCC/NGT/I1 4/.Lb4o
Dr. ,l -0s-2023

Copy to the:-
i. Deputy Commissioner/District Magistrate, Budgam for information and neccssary action.

ii. Regional Dilector, Pollution Control Committee Kashmir for information and necessary action.

iii. Distlict Mineral Ofl.tcer, Budgam for information and necessary action.

iv. Sn lrtcnra.l ud Din Soti S/o Ab{ul Rabrnan SoIi Rt/o Chararisharicf-District Budgam (owner of the Vehicle No. JK04F-565?)for

iri:urediatc compliance as dirscted.
v. p.A. to Chairman J&K Pollution Control Committee for infomration of the Chairman.
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Sutr: Lovying of Environmental Compensation on Sh. Basharat Ahmad Yatoo S/o Noor Mobd Yatoo Rl/o Chadoora -District Budgam

1,r*ner of ttre Tractor) for illegal Extraction of Minor lflinerals from Doodh Genga Nellah.

oRDER No.: I $-rr.*." of 2023
Dated : ff -05-2023

Wlrereas, thc Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.24L12021 titled

l1aja lVluzatlar Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that "Jbr

itlagul ntining, the loss caused to the State in the form of value oJ' minerals as well as the loss caused to the

cnvironmcnt Jbr undertaking such activity tvilhout recluisile clearance needs to be recovered by the State PCB

in light oJ jutlgnent of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union of India and Ors

(2011) 6 SC'C 59A und Common Cause Vs Union of India QAIT) 9 
^SCC 499. it is also open to the State PCB to

ittiriuta prosacution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

tttttlilttg lo shutv tlrut conryensalion recovered covers the cost of restoration with deterent element having

regard lo the value of illegal mining. the State PCB in coordination with the concerned Departments may tulce

J'urther action in this regard Jailing which the State itself will be liable to pay compensation for J'ailing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Offrcer, Budgam vide letter No.

DMO/Bud/DGtv{/F-05/2903-2906 dated2T-12-2022has fumished the list of Tractor/Tipperl}vlachine Owners

found indulged in illegal extraction/transportation of minerals from Doodh GangaNallah.

Whereas, the matter of illegal exfaction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.1r00,000/= (Rupees One Lakh only)

to Sh. Basharat Ahrnad Yatoo S/o Noor Mohd Yatoo R/o Chadoora -District Budgam (owner of the

Tractor) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, theretbre, Environmental Compensation is accordingly levied upon Sh. Basharat Ahmad Yatoo

S/o Noor IVlohtl Yatoo R/o Chadoora -District Budgann (owner of the Tractor) and is hereby directed to

rieposit a sum of Rs. 1,00,000/= (Rupees One Lakh only) in the Environmental Compensation Fund

Accontrt No. 0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an interest @ 12% on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the otlbnder.

'As approved by the Competent Authority'

(K.

JKPCC
No. JKPCCAIGT/I1 44'1 l-l s
DL ll -os-2023

Copy to the:-
i. Deputy Commissioner/District Magistrate, Budgam for information and necessary action.

ii. l{egional Director, Pollution Control Committee Kashmir for information and necessary action-

iii. District Ivlineral Ofticer, budgam for information and necessary action.

ir,. Sh. Basharat Ahmatl yatoo S/o Noor Mohd Yatoo R/o Chadoora -District Budgam (owner of thc

Tractor) lbr immediate compliance as directed'

\,. 1,.A. to tiriiirr-iian J&K Pollution Control Corunittee for information of thc Chairman

tuq@@
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Government of Jammu and Kashmir
J&K POLTUTION CONTROT COMM]TTEE

Jammu

.WI+ltrHB
@w:@

$Rt.] ql<rwd*IrFLt
fuDcbdM.',.J@

memher(F.r,trDiI(o.b@.mail.com

Sub: Lrvying of [nvirgnqrental Compensation on Sh. I]Iaozoor Ahmad Mir Sio Ali Mohd Mir Wo Doyan Chadoora -District Budgam

1u*,rc. ,t tho Tracror) for illegal Ertraction of Minor Minerals from Doodh Ganga Nullab.

oRDERNo.: /S -.lrccc of2o23
Dated : ,t -0s-2023

Wircieas, dre l{on'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

lrajx l\,luzrftrr Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that 'for

iilt,;;ttl tnitting, ihc loss caused to lhe State in theJbnn of value of minerals as well as the loss csused to lhe

environrnent for unclertaking such activity without requisite clearance needs to be recovered by the State PCB

in light ofjudgment of the Hon'ble Supreme Courl inter-alia in Goa Foundation Versus Union of India qnd Ors

(2011) 6 SCC 590 and Common Cause Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

initiate prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there ts

nothing to shttw that compensation recovered covers lhe cost of restoration with deterrent element having

regard to the value of illegal mining. the State PCB in coordination with the concerned Departments may take

further uction in this regard failing which the State itself will be liable to pay compensation for foiling to

trtetform ils dulies".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DlvlO/Bud/DGN4/F-05/2903-2906 dated2T-12-2022has furnished the list of Tractor/Tipper/Machine Owners

fouud indulged in itlegal extractior/transportation of minerals from Doodh Ganga Nallah.

Mrereas, the matter of illegal extractior/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Contol Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Envirorunental Compensation for illegal Sand Mining to the tune of Rs.50r000/= (Rupees Fifty Thousand

only) to Sh. i\{anzoor Ahmad Mir S/o Ati Mohd Mir R/o Doyan Chadoora -District Budgam (owner of

thc Tractor) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Manzoor Ahmad Mir

S/o Ali Mohd Mir R/o Doyan Chadoora -District Budgam (owner of the Tractor) and is hereby directed

to deposit a sum of lls. 50,0001= (Rupees Fifty Thousand only) nthe Environmentol Compensation Fund

Actottttt No, 0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an inrerest @ 12% on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the offender.

'As approvcd by the Competent Authorify'.

JKPCC

(K

No. JKPCCAIGT/I I 416-90
Dr. tl -os-2023

Copy to the:-
i. Deputy Commissioner/District Magistrate, Budgam for information and necessary action.

ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.

iii. District Mineral Ottcer, Budgam for information and necessary action.

iv. Sh. Manzoor Ahmad Mir S/o Ali Mohd Mir R/o Doyan Chadoora -District Budgam (orvner of the
Tractor for immediate compliance as directed.

v. p.A. to Chairman J&K Pollution Control Committee for information of the Chairman.
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Government of Jammu and Kashmir

J&K POLLUTION CONTROL COMMITTEE
Jammu *ekifi,f,W

5u&.odb:Mdr?]'@wtnt.oit.1bwnb.tryill
lu! tu5h 8aD@q rot.\ CWbt
6btui, tohtN NqoL

I.l/fot or9t-2416il15
email:

Sub: Lcvyiug of Environmontal Cornpensation on Sh. Abtlul Qayoom Lone S/o Abdul Gani Lone R/o Watrad -District Budgam (owner of
the Vchiclc No. JK0fL-7.104) tbr illcgal Exlrrctior of Minor Mincrals frorn Doodh Ganga Nallab.

oRDERNo.: l'f -.lxrcc ot2{J23
Dated , ll -0sa023

Whercas, tirc Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

Itaja Muzall'ar Bhat Versus Union of India and Ors. vids its order dated 08-03-2022 has directed that "for

illegal mining, the loss caused to the State in tlrc form of value oJ'minerals as well as the loss caused to the

environment for undertaking such activity without requisite clearunce needs to be recovered by the State PCB

in light oJ'j udgnent of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union of India qnd Ors

(2014) 6 SCC 590 and Common Cause Ys Union of India (2017) 9 SCC 499. it is also open to the State PCB to

initiote prosarution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing to show that cornpensation recovered covers the cost of restoration with deterrent element having

regctrd to the value of illegal mining. the State PCB in coordination with the concerned Departments may talu

/urther action in this regard foiling which the State itself will be liable to pay cotnpensation for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DIvIO/llud/DGIv{/F-05/2903-2906 dated2T-12-2022has fumished the list of Tractor/Tipper/Machine Owners

tbuld in<lulged in illegal extractior/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of itlegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.1,00,000/= (Rupees One Lac only) to

Sh. Abdut Qayoom Lone S/o Abdul Gani Lone IUo Watrad -District Budgam (owner of the Vehicle No.

JK01L-740{) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Abdul Qayoom Lone

S/o Abdul Gali Lone R/o Watrad -District Budgam (owner of the Vehicle No. JK01L-7404) and is

hereby direcred to deposit a sum of Rs. 1,00,000/= (Rupees One Lac only) in the Environmental

Cotrryensurion Fund Account No, 0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on

lripsrr of above said period, an interest @ 12% on the Environmental Compensation amount shall be levied, at

the risk and responsibility ofthe offender.

6As approved by the Competent Authority'

(K

ft$ember

No. rKPccal crttl4tgl-af 
\

Dt. I | -05-2023

Copy to the:-
i iiep,rty Commissioner/District Magistrate, Budgam for infonqatlon and necessary action.

ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.

iii. Diitrict Mineral Officer, Budgam for information and necessary action.

iv. Sh. Abdul eayoom Lonc S/o Abdul Gani Lone R/o Watrad -District Budgam (owner of the Vehicle

No. JK01L-740,1) for immediate compliance as directed'

v. p.A. to chairman J&K Potlution control committee for information of the chairman.
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Government of Jammu and Kashmir
J&K POLLUTION CONTROT COMM]TTEE

Jammu

email: membersecretaryikspcb@smail com

,r$hkf,trffiry

Sunn.. OtlE : Morkds

Ph/tq 0*ail76

Wi.tcr olr..Mr.nhrAtil
Poitci Snowan, fotut Coapla

filtot: Ot9t-rard2E

Sub: Levying of Enviroumental Compensalion on Sh. Nazir Ahmad Chopan S/o Gh. Ahmad Chopan R/o Panzan -District Budgam (owner
of the Tractor) for illcgal Extraction of Minor Minerals from Doodh Canga Nallah.

oRDERno.: p, -JKPccof2o23
Dated , \t -0s-2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.24LD021 titled

Itaja l\{uzallar Bhat Vcrsus Union of India and Ors. vide its order dated 08-03-2022 has directed that 'for

ille51al ruinitry, the loss caused to the State in the form oJ' value of minerals as well as the loss caused to the

cnvirunment Jbr unclerte*ing such uclivity without requisite cleurance neeels lo be recovered by the State PCB

in light oJ'judgnrcnt of the Hon'ble Supreme Court inter-alia in Goa Foundalion Versus Union of Indta and Ors

(2011) 6 SCC 590 and Contmon Cause Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

initiote prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing to show that compensalion recovered covers the cost of restoration with deterrent element having

regard to the value of illegal ntining. the State PCB in coordination with lhe concerned Departments moy talre

furrher action in this regard Jhiling which the State itself will be liable to pay compensation for failing to

pe$brm ils duties".

Whereas, in cornpliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGMIF-05/2903-2906 dated2T-12-2022has furnished the list of Tractor/Tipper/Ivlachine Owners

fbund indulged in illegal extractior/transportation of minerals from Doodh GangaNallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

examinetl by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Coffrol Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the ture of Rs.50'000/= (Rupees Fifty Thousand

only) to Sh. Nazir Ahmad Chopan S/o Gh. Ahmad Chopan R/o Panzan -District Budgam (owner of the

Tractor) as per the directions of Hon'ble NGT and guidelines tiamed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Nazir Ahmad Chopan

S/o Gh. Ahruad Chopan R./o Panzan -District Budgam (owner of the Tractor) and is hereby directed to

cleposit zr sum of lls. 50,000/= (Rupees Fifty Thousand only) in the Environmental Conpewation Fund

Accontrt No. 0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

pcriotl, an interest @ 12% on the Environmental Compensation amount shall be levied, at the risk and

rcsponsibility of the ofl'ender.

'As approved by the Competent Authority'.

(IC

No. JKPCCA',{GT/1 14,t8\-1\
Dr. \ -05-2023\

copy to the:-
i. Deputy Cornmissioner/District Magistrate, Budgam for information and necessary action.

ii. Regional Director, pollution Control CommiUee Kashmir for information and necessary action.

iii. District Mineral Officer, Butlgam for information and necessary action'

iv. Sh. Nazir Ahmarl Chopal S/o Gh. Ahmad Chopan Ri/o Panzan -District Budgam

'fractor) 1br immediate compliance as directed'

v. p.A. to Chairman J&K polluiion Control Committee for information of the Chairman.

(owner of the
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Government of Jammu and Kashmir
J&K POLLUTION CONTROT COMMITTEE

Jammu .MkttrffW
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wht.. oilEaM'.aUAyt
Po.t'& &to@ ,ot.i Coaetu
el&nL lrilwt Ndtot

tcYtry: 019l)4769225 PW..Or*811165
email:

Subl Levying of Environmentll Compensation on Sh. Mohd Altaf Bhrt Vo Abdul Rashid Bhst R/o Surasyar -District Budgsm (owner of
the Vehicle No, JK04F-3702) for illegal Ertraction of Minor Minerals from Doodh Ganga Nallah.

oRDERNo.: \f -.lxrccof 2023
Dated : '\[ -0$2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

tirja iVluzallar llhat Vcrsus Union of lndia and Ors. vide its order dated 08-03-2022 has directed that 'for
illegul ntining, lhe loss cuused to the State in the form of value of minerals as well as the loss caused to the

etn:it'onucttl Jbr unclertaking such activity tvithottl requisite clearance needs to be recovered by the State PCB

itz light ofittclgment of the Hon'ble Supreme Court inter-alia in Goa Foundation l/ersus Union of India and Ors

(2011) 6 SCC 590 and Comnron Cause Vs Union of India (2017) 9 SCC 499. it is also open to the Stote PCB to

iniliate prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nolhing lo show that compensation recovered covers the cost of resloration with deterrent element having

regard to the value of illegal mining. the State PCB in coordination tvilh the concerned Departments may take

further action in this regard failing which the State itself will be liable to pay compensation for Jhiling to

perform its dulies".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGM/F-05/2903-2906 dated2T-12-2022has fumished the list of TractoriTipper/Ir4achine Owners

found indulged in illegal extaction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extractior/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Envirorunental Compensation for illegal Sand Mining to the tune of Rs.1,00,000/= (Rupees One lakh only)

to Sh. Mohd Altaf Bhat S/o Abdul Rashid Bhat R/o Surasyar -District Budgam (owner of the Vehicle

No. JK04f-3702) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Mohd Altaf Bhat S/o

Abdul Rashid Bhat Wo Surasyar -District Butlgam (owner of the Vehicle No. JK04F-3702) and is hereby

tlirected to deposit a sum of tts. 1,00,000/= (Rupees one lakh onty) in the Environmental Compensation

Fund Accouril No. 002J040s10000001of the Board in J&K Bank Ltd. within 45 days and on lapse of above

said period, an interest @ lz% on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the otl'ender.

'As approved by the Competent Authority''

JKPCC

(K.

No. rKPccNGri 1144 
ct \-1f

Dt.ll -0s-2023

:"'#X,Termnissioner/Districr Magistrare, Budgam ror y!ryat1on and necessary action'

ii. Regio,al Director, poifu,io" Contril C".",il; Kashmir for information and necessary action'

iii. Distr.ict Mineral ori""r, g-agam for information and necessary action.

iv. sh. IVrorrd ertat Buai vo iuau Rashid Bhat wo surasyar -District Budgam (owner of the vehicle

^' 
N;: jiloir*yozl roii*rneaiate compliance as directed.

v. p.A. to chaiman #[i;iil,t"" conirol committee for information of the chairman'
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email: membeEeselary]krFb@8marl.@m

Sub: Levying oi linvironmental Compeosation on Sh. Shahad Ahmad l$rto S/o lmdad Ahmad Khan RJo Bnqi Mehtab 128 -District
llutlganr (owner of the Vchicle No. JK0IP-82I2) for illegal Extraction of IVlinor Minerals from Doodh Ganga Nalle h,

oRDERNO.: )3 -.lrpcc of2023
Dated : \\ -0s-2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.24ll2L21 titled

Itaja Muzallar Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that 'for
illegal mining, rhe loss causerl to the Stare in the form of value of minerals as well as the loss causer) to the

environntent for unrlerraking such activily without requisite clearance needs to be recovered by the State PCB

in light oJ'judgment oJ'the Hon'ble Supreme Court inter-alia in Goa Foundation l/ersus Union of India and Ors

(2011) 6 SCC 590 and Cornmon Cause Vs Union of India(2017) 9 SCC 499. it is also open to the State PCB to

tnitiate prosecution against the yiolators and reiterated the same vide order dated 14-10-2022ttiat" there is

rutthing to show that conryensation recovered covers the cost of restoralion with deteruent element having

rcgtu"tl to the yalue of itlegal mining. the State PCB in coordination with the concerned Departments muy take

Jurrlter action in this regartl failing which the State itself will be liable to pay compensation for failing to

petfortn its dulies".

Wrer.eas, i1 compliance to the Hon'ble NGT orders the District Mineral Offtcer, Budgam vide letter No.

DIvIO/Bud/DGM/F-05/2903-2906 dated2T-12-2022has fumished the list of TractorlTipper/Ivlachine Owners

tbupd ipdulged in illegal extraction/transportation of minefals from Doodh Ganga Nallah.

\\'hcrcas, thc rpaticr of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

cxauri,ccl by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

cxper1 assL-ssment aild evaluation of Environmental Compensation, which recornmended levying of

E'vironmental Compensation fbr illegal Sand Mining to the tune of Rs.1,00r000/= (Rupees One lakh only)

to Sh. Shahad Ahmad Khan S/o Imdad Ahmarl Khan R/o Baqi Mehtab 128 -District Budram (owner of

the Vehicle No. JK0tp-g212) as per the diections of Hon'ble NGT and guidelines framed in this behalf'

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Shahad Ahmad Khan

S/o turdad Ahmad Khan R/o Baqi Mehtab 128 -Distript Budgam (owner of the Vehicle No. JK01P-8212)

zurd is hereby directed to deposit a sum of 
lts. 

1,00,000/= (Rupees One lakh only) in the Environmental

cottryensttion Fund Accounr No, 0023040s)oooogol of the Board in J&K Bank Ltd. within 45 days and on

lapse of above said period, an interest @ lz% on the Environmental compensation amount shall be levied, at

the risk and responsibility ofthe offender'

'As approved by the Competent Authority'

(l( Ram

No. rKPcca{Gr/l14/11 b, toO

Dt. l\ -0s-2023

Copy to the:- " +t
i 

-'b.pury 
Cornmissioner/Distrilt Magistrate, Budgam for Infoqalion and necessary action'

ii. Iiegional Diredor;F;llution bontril Comni$e; Kashmir tbr information and necessary action'

iii. niJtrict lvlineral Otllcer, Budgam for informatiou and necessary action'

iv.Sh.ShalradAhmadKlranS/olmdadAhmarlKhanR/oBaqiMehtabl2S-DistrictBudgam(ownerof
theVchicleNo.JK0lP.82l2)forimmediatecompli4nceasdirected.

\,.. p.A. to Chai man Jgf pottution Contrrol Commifiee for information of the Chairman'
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Government of Jammu and Kashrnir
J&K POTLUTION CONTROL COMMITTEE

Jammu '\T, I*tfiffiB
et tililNkRturyn
,,d&q,a.l@

tuob.b/*,

Sub: Lrvying of liuvironlrental Conrpensation on Sh, Mukhtar Ahmad Sheikh 9o Nair Ahmad Shcikh Rl/o Checkpora Chadoorr -District
Budgnnr (owncr of the Tractor) for illegnl Extraclion of Minor Mineruls from Doodh Ganga Nallah.

oRDERNo.: )-\ -;xrcc ot2o23
Dated : q1-0s-2023

Whereas, the FIon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

Ita.ia lluzatTar Bhat Vcrsus Union of India and Ors. vide its order dated 08-03-2022 has directed that 'for

illt:lal initting, thc loss caused to the State in theform of value of minerals as well as the loss caused to the

ent,ironment for undertuking such activity tyithout requisile clearance needs to be recovered by the State PCB

in light of jutlgment oJ'the Hon'ble Supreme Court inter-alia in Goa Foundation Yersus Union of India and Ors

(20t1) 6 SCC 590 and Common Cause Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

initiute prosecution aguinst lha violators and reiterated the same vide order dated 14-10-2022that" there is

nolhing to show that compensation recovered covers the cost of restoration with deterrent element having

regarcl to the yalue of illegal mining. the State PCB in coordination with the concerned Departments may take

fiu.ther action in this regard failing which the State itself will be liuble to pay compensation for failing to

perJbrm ils duties".

Wrereas, in cornpliance to the Hon'ble NGT orders the Disrict Mineral Officer, Budgarn vide letter No.

DIvIO/Bud/DGt\4/F-05/2g 03-2906 dated 27-12-2022 has fumished the list of Tractor/Tipper/lvlachine owners

forurcl indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/ransportation of Minerals hom Doodh Ganga Nallah has been

exiu,ined by a Technical Advisory committee (TAc) constituted by the J&K Pollution conffol Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Envirorrmental Cornpensation tbr iuegal Sand Mining to the tune of Rs.50,000/= (Rupees Fifty Thousand

only) to Sh. Mulihtar Ahmad sheikh s/o Nair Ahmad Shcikh R/o Checkpora chadoora -District

Butlgam (owner of the Tractor) as per the directions of Hon'ble NGT and guidelines framed in this behalf'

Now, therefore, Environmental compensation is accordingly levied upon sh' Mukhtar Ahmad sheikh

s/o Nair Ahmad Sheikh ruo checkpora chadoora -District Budgam (owner of the Tractor) and is hereby

directed to deposit a sum of Rs. 50,000/= (Rupees Fifty Thousand onry) rnthe Environmental compensation

f.unrr Account No. 00230405100000010f the Board in J&K Bank Lrd. within 45 days and on lapse of above

saidperiod,aninterest@12%ontheEnvironmentalCompensationamountshallbelevied,attheriskarrd

responsibilitY of the offender'

'As approved by the Competent Authority'

(K.

{"
No. JK?ccalcr/l l4fDt- /O.f

t1>,

Dt. [1 -05-2023

:"'#x$ammissionerrDistrictMagistri::'-**Hf :l*xi""*H*l'ffi '#.::H';.
ii. Rcgional Director, ro-rrution Controt C"*;;;6shmir for information and necessary action'

iii. District Mineral "m*i'i 
ragu* ro, infrcrmation and necessary action'

iv. sh. Mukhtar e,rr*u-J,sn"i[n yo N"i, n il."J sheikh lilo checkpora chadoora -District Budgam

(owner of the Traci;t)* *"diate compliance as directed'

v. p.A. to Chaimian rili p"ffri., C""u"f 6o*"tittee for infbrmation of the Chairman'
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Government of Jammu and Kashmir
J&K POLLUT]ON CONTROT COMMITTEE

Jammu

,*p,kl$"Hry

ltilnzr ollk*Mrctu rapal
Pa t Ne\h Wowa, f ot.1 CepM
cbdat, t MFn Mto.,

l.t/iot:019U{269ZE

No. rK.PCCAicrr r+[ tou- I\o
Dr. I I -os-2023

Copy to the:-

i 
-iXpr,y 

Cornmissioner/District Magistrate, Budgam f9r !{rlation and necessaxy action'

ii. Ilegional Director, Pollution Control Committei Kashmir for information and necessary action'

iii. uJiri" Mineral otficer, Budgam for information and necessary action.

ir,. sh. Javaid ,rnmal nar s/iBashir Ail;J D;, R/o Marver -District Budgam (owner of the vehicre
' 'N;. 

":l;o'lri-'lroo) for immediate compliance as directed'

v. p.A. to chairman raii< p"["rr"" control comrnittee for information of the chairman'

sM.oflir.et@..

?Aruoe&tw
email: membersesetaruiksocb@rmail.com

Sub: Levying of Euvironnrcntll Compensation on Sh. Javaid Ahmad Dar S/o Bashir Ahmad Dar Rl/o Marvel -District Budgam (owner of
tlrc Vchicle No. JK0.lEif00) for illegal Ertraction of lVlinor Minerals from Doodh Ganga Nellah.

oRDER No.: )-)--.IKPCC of 2023
Dared ll -os-zozs

Whereas, the Hon'ble National Green Tribunal Principal Benctr" New Delhi in O.A. No. 24112021 titled

Itaja Muzallar Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that 'for
iilegul tnining, the loss caused to the State in the form of value of minerals as well as the loss csused to the

cnvirorune nt Jbr undertuking such activity without requisite clearance needs to be recovered by the State PCB

in ligltt oJ'jur)gttwt of the Hon'ble Supreme Court inter-aliq in Goa Fourulation Versus Union of India qn(l Ors

QA|1) 6 SCC 590 und Camrrun Canse Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

initiate prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothing to show that compensation recovered covers the cost of restoration with deterrent element having

regurd to the value of illegal mining. the Stale PCB in coordination with the concerned Departments may talee

Jurrher action in this regurd failing which the State itself will be liable to poy compensation for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGIWF-05/2903-2906 dated2T-12-2A22bas furnished the list of Tractorffipper/Machine Owners

fbund indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Envirorunental Compensation for iltegal Sand Mining to the tune of Rs.1,00,000/= (Rupees one Lakh only)

to Sh. Javaitl Ahnrad Dar S/o Bashir Ahmad Dar Wo Marvel -District Budgam (owner of the Vehicle

No. JK0dE-4100) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Javaid Ahmad Dar S/o

Bashir Ahmad Dar R/o Marvel -District Budgam (owner of the Vehicle No. JK04E-4100) and is hereby

clirected to deposit a sum of Rs. 1,00,0001= (Rupces one Lakh only) in lhe Environmental compensation

Futrtl Accoutil No. 00230405100000010f the Board in J&K Bank Ltd. within 45 days and on lapse of above

said periotl, an interest @ 12% on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the oft-ender.

(K
'As approved by the Competent Authority''
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Government of Jammu and Kashmir
J&K POLLUTION CONTROL COMMITTEE

Jammu
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email: membe.serr€tafr ik5xb@imail.com

Sub: Lcvying of Iinvironnrcntal Conpensation on Sh. Shahnawaz Ali S/o Ali lVtohd Mir f,Uo Summerbugh -District Budgam (owner of the
Vclicle No. JK0IAC-698.1) {or ilhgal Ertractioo of Minor Minerals from Doodh Ganga Ntlhh.

BHiRNo': f;;##or2o23
Wlicreas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

I'Laja Nluzal'fiir llhat Vcrsus Union of India and Ors. vide its order dated 08-03-2022 has directed tlurt 'for

illegul tttinitry, the loss caused to the State in the forrn of value of minerals as well as the loss caused to the

ctt,irortttent for unilertaking such aclivity without recluisite clearance neeck lo be recovered by the State PCB

in ligiti oJ'ltulgnient o{ rhe I'ton'ble Supreme Court inter-alia in Goa Foundation Versus Union of India and Ors

GA;-l) d ,\'C(l 590 utul Cortunon Ceuue Vs IJnion of India (2017) 9 SCC 199. it is also open to the State PCB to

initiatc prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nolhing to show thal compensalion recovered covers the cost of restoration with deterrent element having

regurd to the value oJ'illegal nining. the State PCB in coordination with the concerned Departments may take

JLu.tlrcr crction in this regard failing which the State itself will be liable to pay compensation for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the Diskict Mineral Officer, Budgam vide letter No.

DMO/Bud/DGLIIF.05/2903.2906 dated27-12-2022has furnished the list of Tractorffipper/lvlachine Owners

found indulged in illegal extraction/tansportation of minerals from Doodh GangaNallah.

Wirereas, the matter of illegal extraciion/transportation of Minetals ftom Doodh Ganga Nallah has been

cxamined by a Technical Advisory Committee (TAC) constituted by the J&K Poltution Control Board for

expert ?rssessment and evaluation of Environmental Compensation, which recommended levying of

Environlrental compensation tbr illegal sand Mining to the tune of Rs.1r00,000/= (Rupees one Lakh only)

to sh. shahnawaz Ali S/o Ali Mohd Mir R/o Summerbugh -District Budgrm (owner of the vehicle No.

JK0IAC-698{) as per the dirootions of Hon'ble NGT and guidelines framsd in this behalf'

Now, therefore, Environmental Compensation is accordingly levied upon Sh' Shahnawaz Ali S/o Ali

ill'ha rlrir lri./o summerbugh -Disrri* Budgam (owner of the vehicte No. JK01AG-6984) and is hereby

directcd to rlcposit a sum of I{6. 1,00,0001: (Rupees one Lakh only) in lha Envitonmenlal compensaliott

Fatut Acc\unt No. 00230405100000010f the Board in J&K Bank Ltd. within 45 days and on lapse of above

Said pefiod, an interest @ lz%on the Environmental Com'ensation amount shall be levied, at the risk and

responsibility of the oft-ender'

'As approvcd by the Competent Authori8"

(K.

No. rKPcc/NGrll ll[ ltt -1lf
nt. l\ -tts-:uz: I

i$tii$t;;rn'rissioner/District Magistrate, Budgam for infgqation and necossarv action'

ii. Regionat Director, pou*ion Conu'ol C"*"il; K*hmir for inforncation and necessary action'

iii, ;Hri;;*tru.uf Cim..i n*ag.*_frJ information and necessary action.

iv. Sh. S'ehnawaz Alt"S;-Alt"M"hd Mir R6il;t*rbugb -Didil Budgam (owner of the Vehiclt No'

^" 
if,oioC'69sl) forirrunediate compliangl as directed'

v. p.A. to Chairman ,&ililili." .inuof Commin"" for information of the Chairman
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Sub: Levying of f'nvironrnental Compensation on Sh' Kumail Husain S/o Ghulam Iylustafr R"Io Chadoora-DistrictBudgam (owner of tbevelricle No. JKl6-1.106) for illegal Ertraction of Minor lVlinerals from Doodh Ganga Nallah.

oRDER xo.: )-\ - JKpcc of 202JDared ! \l'-0s-202J

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled
Itaja IVluzallar llhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed that ,!br

illegul nining, thc loss caused lo the State in the form of value of mtnerals as well as the loss caused to the
envirorunent Jbr underttrking such activity without requisite cleorance needs to be recovere4 by the State pCB

irt light ofiudgnrcnt of the Httn'ble Supreme Court inter-alia in Goa Foundation Versus Union of Intlia antl Ors
(20l'l) 6 SCC i90 cntl Conunon Cause Vs Union of Inr)ia (2017) g SCC 4gg. it is also open to the State pCB to
ittitiae 1tt<tsecutiun ugainst the violators and reiterated the same vide order dated 14-10-2022that,, there is
nothing lo slrutv llrut cotttpensulion recovered covers the cost of restoration with deterrent element having
rcuarJ to lile \'(tlue oJ illegal mining. the State PCB in coordinationwirh the concerned Departments may rake

Jiu'ther action in this regurd /ailing which the State itself will be liqble to pay compensation for failing to

pc$brm its cluties".

Whereas, in conrpliance to the Flon'ble NGT orders the District Mineral Officer, Budgam vido letter No.

DlvI0/Bud/DG[4/F-05i2903-2906 dated2T-12.2022has fumished the list of Traotor/Tipper/Machine Owners

ibund indulged in illegiil extractior/uansportation of minerals ftom Doodh GangaNallah.

Whereas, the matter of illegal extraction/transportation of Minerals fiom Doodh Canga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Poltution Control Board for

expet't assessment and ovaluation of Environmental Compensation, which recommendod levying of

Enviromental Compensation for illegal Sand Mining to rhe nrne of Rs.1,00r000/: (Rupees One Lakh only)

to Sh. Kumail Hussain S/o Ghulam Mustafa Wo Chadoora -District Budgam (owner of the Vehicle No.

JK0l6-r406) as per the clirections of Hon'bls NGT and guidolines framed in this behalf.

Now, thersforc, Environmental Compensation is accordingly levied upon Sh. Kumail Hussain Sio

Ghulaur l\lustafa [Uo Charloora -District Budgam (owner of the Vehicle No. JK0l6-f406) and is hereby

directed to deposit a sum of Rs. 1,001000/= (Rupees One Lakh only) in the Environmental Compensatton

Frtttd Accctunt No, 002J040510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above

said period, an intcrest @ 12% on the Environmental Compensation amount shall be levied, at the risk and

Lcsponsibility of thc otTender.

'As approved by the Competent Authority'

nul 116-llD

Government of Jammu and Kashmir
J&K POIIUTION CONTROT COMMITTEE

Jammu

No. JKPCC/IIGV
Dr ll -05-2023

Copy to the:.
/District Magistrate, Budgam for information and necessary action-

l. Deputy Commissioner,

Regional Director, Pollution Control Committee Kashmir for information and necessary action-

iii. District Nlineral Otficer' Budgam for information and necsssary aotion.

iv. Sh. Kumlil Hussain S/o Ghulam Mustat'8 R/o Chadooril -District Budgam (owncr of the Vehicle No'

,,)i il) 6 l n)b) lot )nn$i ate eul)il)Nee as fl[aL'tili,

PCC
tuW-@\'

(K.

\. tu Cliuilmun J&K Pollution Control Committee for information of the Chairman.
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Sub: Lcvying of Environnrental Cotrlpcnsltion on Sh. Shthnawaz Ali S/o Ali l}lohd Mir Rl./o Summerbugh -District Budgem (owner of the
Veliicle No. JK0IAC-698{) for illcgal Ertraction of Minor Minerals from Doodh Ganga Nlllah.

Sf"fRNo': f;;iffi'ot2o23
Wiicreas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

Itrrja il{uzatlar l]hat Versus Union of India and Ors, vide its order dated 08-03'2022 has directed that 'for

illagul ttilnitrg, tlrc loss caused to the State in the form oJ'value of minerals as well as the loss caused to the

cnt,irrtruncttl .for undertuking such aclivity tvithout requisite clearance needs to be recovered by the State PCB

in !iglti tsJ jrtdgnient of ilw I'lon'ble Supreme Court inler-alia in Goa Foundation Versus Union of India und Ors

(20i-l) d,SC(r 590 utcl Corunon Cousc Ys Union of India (2017) I SCC 499. it is also open to the State PCB to

initiate prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nolhing to show that compensalion recovered covers the cost of restoration with deterrent element having

regurtl to the value of illegal mining. the State PCB in coordination with the concerned Departments may take

Jio'ther actiott in rhis regard failing which the State ilself will be liable to p6y compensation for failing to

perform ils duties".

Whsreas, in compliance to the Hon'ble NGT ordors the Diskict Mineral Officer, Budgam vide letter No.

DlvlO/Bud/DGVUF.05/2903.2906 dated2T-12-2022h:rrs fumished the list of Tractor/Tipper/Machine Owners

found indulged in illegal extraction/transportation of minerals from Doodh GangaNatlah.

Whereas, the matter of itlegal extractiory'uansportation of Minerals ftom Doodh Ganga Nallah has been

examined by a Toohnical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmenral Compensation tbr illegal Sand Miniog to the tune of Rs.1r00,000/= Eupees One Lakh only)

to Sh. Shalrnawaz Ali S/o Ali Mohd Mir lVo Summerbugh -District Budgnm (owner of the Vehicle No.

JK0IAC-698{) as per the direotions of Hon'ble NGT and guidelines framed in this behalf.

Now, rherefore, Environmental Compersation is accordingly levied upon Sh. Shahnawaz .A.li S/o Ali

Mohrl Mir luo summerbugh -District Budgam (owner 0f the vehicle No. JK01AC-6984) and is hereby

direcrccl to clcposit a sum of RE. 1,00,0001= (Rupees one Lakh only) in lha Environhtental compensaliott

Ftttrrt Accortnr No. 00230405100000010f the Board in J&K Bank Ltd. within 45 days and on lapse of above

said periocl, an interest @ Lz% on the Environmental QsmFensation ,lmount shall be levied, at the risk and

responsibility of the oft'ender.

'.rt-r approved by the Competent Authori8''

(K.

Nr-,. JKPCC/NG'Ii I 14[ ltt-tlf
ot. t[ -os-:ttz: I

Copy to the:- . n r --- r^- i-.c^*-ri^.
i. Deputy Comnrissioner/District Magistrate, Budgam for information and necesszrry actron.

ii. Regional Director, porf.,,ion Conr-ol C"**in"Z t*n*it for inforrnation and necessary action'

iii, ffi;;;ffird drri;;; B"+ry-t"::S."rmation and necessarv action'

iv. Sh. Sruhnawaz Att"s;-A[ M"hd Mir iii;;;.rbugb -ui.tii.r Budgam (owner of the vehicle No'

"' If,oi"i'oqM) for lnuoediate compliangl as directed'

v. p.A. to Chairman ,iKi;iili." dint or Cl-mmittee for information of the Chairman
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Government of Jammu and Kashmir
J&K POI.I-UTION CONTROT COMMITTEE

Jammu
Wl*[f,"#.ffi

to6d..<rlli..wMr

FAtu 0l*231116

/t
P0c\

wd.t.iht+Me.tutpilt
Pant$h ahuw. lott\ Coi\pb
GlulL troat@n ilq...

I.t/Fu 019[241$9a25

email: membeDe.retaryikspcbetBail.com

Sub: Levying of Elvironnlental Compensation on Sh. Khursheed Ahmad Yatoo S/o Feroz Ahmad yatoo R/o Lalgam -District B[dgsm
(owner of the 'Iructor) for illcgal Extractioo of lllinor lUinorals from DoodI Gangf Nallf h.

ORDtrR No.' )S-.lxpcc of 2023Dated : ll -0s-2023

wltercas, thc flott'ble National Green Tribunal Principal Bench, New Delhi in o.A. No.24u2a21 dtled
l(irjr Nluzallar llhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed tl,.t ,for

illegul mining, the loss caused to the Stqte in the form of value of minerals os well as the loss caused to the

ent'ironmenl Jbr undcrtaking such uclivity without requisire clearance needs to be recovered by the Sture pCB

in light ofiudgment of the Hon'ble Supreme Court inter-alia in Goa Fourulation Versus [Jnion of India and Ors
(2011) 6 SCC 590 und Commort Cause Vs Union of India (2017) g SCC 4gg. it is also open to the State pCB to
iniliute ptosectrliott ugainst the violutors and reiterated the same vide order dated 14-10-2022that,, there is
norhing to shittv titat compensation recovered covers the cost of restoration with deteryent element having

ragui'd to tlN vslua o./'illegul mining, lhe State PCB in coordination with the concerned Departments may take

Ititthcr uctit-tu in this regardfailing which the State itself will be tiuble to pay compensationfor/ailing to

pNtJlrn its clutits".

Wlicreas, in conipl-iarce to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No,

DMO/Bud/DGM/F-05/2903-2906 daled2'l-l?-2022has furnished the list of Tractor/Tipper/Machine Owners

fbund indulged in illegal exkactioi/transportation of minerals from Doodh Ganga Nallah,

Whercas, thc matter of illegal extraction/transportation of Minerals tiom Doodh Ganga Natlah has been

examined by a Technical Advisory Committee (TAC) constitutod by tho J&K Pollution Control Board for

cxpefi assessment and evaluation of Environmental Compensation, which recommended levying of

Envilonmental Compensation for illegal Sand Mining to the tune of Rs.50,000/= (Rupees Fiffy Thousand

only) to Sh. Khuniheed Ahmad Yatoo S/o f,'eroz Ahmad Yatoo R/o Lalgam -District Budgam (owner of

the Tractor)as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, theretbre, Environmental Compensation is accordingly levied upon Sh. Khursheed Ahmad

Yatoo Sln Feroz Ahmad Yatoo R/o Lalgam -District Budgam (owner of the Vehicle Tractor) and is

hcreby directed to deposit a sum of Rs. 50,000/= (Rupees Fifty Thousand only) in the Environmentul

Conpercation Fuutl Accouttt No. 0023040510000001 of tho Board in J&K Bank Ltd. within 45 days and on

lapse of above said period, an interest @ 12% on the Environmental Comperuation arnount shall be levied, at

the risk and responsibility ofthe offender.

'As approved by the Competent Authority'

Member

No. JKPCCiNGTI
-05-2023

to thcl-
j. Deputy Commissioner/DistriCt Magistrate, Budgam for information andnecessary action-

ii. Regional Director, Pottution Control Committee Kashmir for information and nece$sary aotion.

iii. Districr Mineral Ofticer, Budgam for information and necessary action.

iv. Sh. Khurshcerl Ahmad Yatoo s/o f'eroz Ahmad Yatoo R/o Lalgam -District Budgam (owner of the

Tractor) for immediate compliance as directed'

rr+r\l)-\ '.-\)-s
Dt.ll
copy

P ,{ to Chairman l&K Pollution Control Committeo for info.rmation of the Chairman'

718



-:.
J5K

-=.*: -- -
l3r{}rrr,vv

PCC

tn'nvl x
, +

Government of Jammu and Kashmir
J&K POTLUTION CONTROT COMMITTEE

Jammu

,Wfl*ifi..Try
'1

Y
W i o te r oIJ i ce - N o v e m be r- A pr il
Parivesh Bhawon, forcst Complex
Glodni, Ttonsport Nogor.
Norwol, Jommu
f e UF ox : 0 1.91 - 24 769225

Summe t OtJice : May-Octobe t
Sheikh Alom Compus
Behind Silk Foctory

frojbogh Srinagor
Ph/Fox A1 -2311165

Sub: Lcvy'ing of [nvirottrttculal compensation on sh. lMaqbool Ahmad Dar S/o Ali Llohd Dar Rio Hanjibugh -District Budgam (owner ofrre l'rscaor) for iregal trrrraclion of Minor Mi.erars irom Doodh c"og, iioriurr.

ORDER no.: }t - JKpCC of 2023Dated : f[ -05-2023

whcreas, rhc Hon'ble National Green Tribunal Principal Bench, New Delhi in o.A. No. 24112021 titled
Itaja l\'luzaflar Bhat vcrsus union of Inclia and ors. vide its ordcr dated 0g-03-2022 has directed that ,for
illagul tttittittg' tlu lus'v cuused to lhe state in theJbrm of value of mineruls aswell as the loss caused to the
r:tr'iiroiutrcttl -for uuJcrtuking such ttclivity vvilhout requisite clearance needs ro be recoverecl by the srarc pcB
iit liglt oJ j udgnwnt oJ' the Hon'ble suprerne court inter-alia in Goa Foundation versus union of lndia and ors
(201'l) 6 scc 590 ancl Conwton cause vs union of Intlia (2017) g scc 499. it is also open to the stute pcB to
initiute pr)seculi?n agrtinst the violators and reiterated the same vide order dated 14-10-2022 that,, there is
tu'tthing lct slrott' that cotnpensation recovered covers the cosl of resroration wilh deterrent element having
rcgurLl to the vulue ol illegal mining- the srcte PCB in coorrlination wirh the concerned Departments may rako
Jiu'ther acliott in this rcgard failing which the stcte itself wilt be riabte to pay compensation for failing to
pcrform its duties".

Whereas, in contplieuroe to tho Hon'ble NGT orders the District Mineral Ofticer, Budgam vide letter No.
DMo/Bud/DG\4/F-05/2903-2906 dated2T-12-2022has furnished the list of Tractor/Tipper/Machine Owners
lbund indulged in illegal exuaction/uansportation of minorals from Doodh Ganga Nalla6.

Whercas, the matter of illegal extraotion/transportation of Minerals from Doodh Ganga Nallah has been

exiunined by a Technical Advisory Committee (TAC) constituted by the J&K pollution control Board for
expelt asscssment zurd evaluation of Environmental Compensation, which recommended levying of
Envirorunental Compensation tbr illegal Sand Mining to the tune of 1ts.50r000/= (Rupees Fifty Thousand

ouly) to Sh. Maqbool Ahmatl Dlr S/o Ali Mohd Dar R/o Hanjibugh -District Budgam (owner of the

I'raetor)as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, thercfore, Environmental Compersation is accordingly levied upon Sh. Maqbool Ahmsd Dar
Slo Ali N{ohd Dar IUo Hanjibugh -District Budgam (owner of the Vehicle Tractor) and is hereby directed

to deposit a sun of Rs. 50,,000/= (Rupees Filty Thousand only) in tlte Euvironmenlal Compensation Fund

.4ccouttt No, 0023040510000001of tlie Board in J&K Bank Ltd. within {5 days and on lapse of above said

puriod, an interest @ 12% on the Environmental Compensation amount sliall be levied, at the risk and

responsibility of the offbnder.

m

No. JKPCC/1rICT/ll
Dr. ll -05-2023

Copy to thc.-

i D.puty Clommissioncr/District Magistrate, Budgam for intbmatioo *d necessary action.

ii. ftcgiorrdl Dirustor, Pollutiou Control Committee Kaslunir for intbunation And neoessary action.

iii. Distriot iVlirrcral Olhser, Budgam lbr information and necessary action.

iv. Sh. Maqbool Alrm:rd Dar S/o Ali Nlohd Dar B:/o Hanjibugh -District Budgam (owner of the Tractor)

tbr immediate compliance as directed.

v. p.A. to Chairman I&K Pollution Conuol Committee for information of the Chairman.

4t lI{ -ll"

t

'A; approvcd by the Compctcnt Authority',

(K
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Government of Jammu and Kashmir
J&K POTLUTION CONTROL COMMITTEE

Jammu

,,*h T-[FE ryL-rl!ltvl{ Fo.
Env['6rtmEst

enlail: membersecretaruiksDcb@amail.com

Sub: Lcvyiug o[ Environnrcntll Cuntpensation on Sh. Aqib Ahmld llanji S/o Ghulam Rasool Hanji IUo Bujibagh-District Budgam (owtrer
of the vchicle No. JK03E-2f 26R) for illegal Extraction of Minor Minerals from Doodh Ganga Nallrrh,

w,ercas, the Flo,'bie Narional or".r rlffiH,il;#ffirhi in o.A. No. 2411202r tirled

Ilrjr llluzallirr lJhat Vcrsus Uuion of India and Ors. vide its order dated 08-03-2022 has directed that "Jbr

ititgul nhtittg, tlie loss cuused lo thc Slale in thefonn of value of minerals aswell as the loss causedto the

cttt'irottt,tstil .fbr urulertuking suclt activily tvitJtout requisite clearance needs to be recovered by the State PCB

itt liglrt uJ jrulgntaiil of tlrc Hon'ble Suprerne Court inter-alia in Goa Foundation Yersus Union of India and Ors

(2011) 6 SCC 590 tuul Conunon Cuuse Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

irtitiate prosecutiott aguinsl lhe violators and reiterated the same vide order dated 14-10-2022that" there is

nollting to sfutty tlut compenscrtion recovered covers the cost of restoration with deterrent element having

rugard to the valuc oJ'illegal mining, tlrc State PCB in coordination wilh the concerned Departmenls may take

.lurthcr action in rhis regard failing which the State ttself will be liable to pay compensation for failing to

perform its tluties".

Whereas, i1 oompliancs to the Hon'blo NGT orders the District Mineral Offrcer, Budgam vide lener No.

DlvtO/BudiDGN,t/F-05/2903.2906 dated27.12.2022bas furnished the list of Tractor/Tipper/Machine Owners

found iudulgerl iu iliegal exuaction/uansportation of minerals from Doodh GangaNallah.

Whereas, the matter of illegal extractior/traosportation of Minorals from Doodh Ganga Nallah has been

exil1riled by a Technical Advisory Committse (TAC) oonstituted by the J&K Pollution Control Board for

expert assessrlent and evaluation of Environmental Compensation, which recomrnended levying of

Enviromnental Compensarion for illegal Sand Mining to the tune of Rs.1n00r000/= (Rupees One Lakh only)

ro Slr. Aqib Ahmad H*nji S/o Ghulam ltasool Hanji RJo Buiibagh-District Budgam (owrer of tho vehicle

No. JK03E-2126R) as psr the directions of Hon'ble NGT and guidolines framed in this behalf'

Now, t6erctbre, Envirorunental Compensation is accordingly levied upon Sh' Aqib Ahmad Hanii S/o

chutam gas'ul Hauji R/o Bujibagh -District Budgam (owner of the vehicle No. JK03E-2126R) and is

licreby directed to deposit a sum of lls. 1,00,000F (Rupees one Lakh onty) in tbe Environmcntal

conryer*utiott Futul Accourtt No. a0fia4asru000001of the Board in J&K Bank Ltd. within 45 days and on

lrrpse of alr.ve said period, an interest @ lz% on the Environmental compensation amount shall be levied' at

tire lisk onii responsibility ofthe offender'

'As approved by the Competent Authority'

(lc

W ttd. oJ.l rce'Nov e t$erAp fi l
Pori*sh EhowoL fotest Conpkx
Glodnt l@otpod Nqgor,

Tet /fot: 0 191-247n9225

Sunner Olfi.e : Mdf Ottobtt
Sheikh Mm Comp6
khind Sk Fo.@ry
&olbagh Slinogot
Ph/tu01v-811165

44 tb\,- \rf
z4 Member.\.

Copy' to tlie:-
i.DcpLrtyCorrrrnissioner/DisrrictMagisrrate,Budgamfu.$:q"ionaudnecessaryaction-
ii. Ilcgio.al Dirccror, potturio' Cor,tit Comnifle; Kashmir for information and trecessary action'

iii. dffi;, Mincral Olficcr, Butlgam tbr i.formation and neoossary aotion'

iv.tsh.AqlbAlrrrradthdlE/oGhullmRrroollilr{iB/oDujibrEh-DbtrietBurlgra(o*rrorroftbovrhioloNo."'Jiold-lr26R) 
for imnrcdiate compliance as directed'

v. p.A. to chairman lJ[-po*ution iontrol comminee for information of the chairman'

No. J}(PCCAIGT/11
Dr, h -0t-2023
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t JI11 Goyernment of Jammu and Kashmir

J&K POLLUTION CONTROL COMMITTEE
Jammu

,i$&, LirE ryv"{U E',i;l'';1";x';, P
Summet ofie : Moy-O.tobcr
sheikh Non Cdput
Schmd Silh lo.tory
Ro)bosh stiiosa,
PMFox 079{2311165

F A

:: -::::_.:.1Y
rrtsr&bia,vv

P00
W nter otl ta-Novt m berap i tl
Paat sh tho *on, Fore tt C@Pk,
6 lotot, I ( on tpon Nogor,

'tcl/f ox : O 19 r. 247592 25
email : membersecretaryikspcb@ gmail.com

Sutr: Lovying of Dnvironnrental Compcnsation on Sh. Shabir Ahnrad S/o Abdul Rahman RL/o Arizal -District Budgam (orner of the

ve hiile Ng. JK0{}'-1981)lbr illegal Ertraction of Minor lVlinerals from Doodh Ganga Nallah.

oRDER XO.; ).B - JKPCC ot2$23

whcrcus, rtrc Fton'bte National or.". rl,lti,l", trt""tr*H;:ilNew Delhi in o.A. No.24112021 titled

Lt,rja Illuzafiar Bhat Versus Union of lndia and Ors. vide its order dated 08-03-2022 has directed that 'for

illt:,qttl rtfurittg, thc luss cuuserJ to the State in the form of value of mineruls as well as the loss caused to the

anvironnent lttr untlertuking such activity without requisite clearance needs lo be recovered by the State PCB

i1 l)y,ltt tf juLlgittcrtt of tlrc Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union of India and Ors

(2g11) 6 SCC 590 qnd Conunon Cause Vs Union of lndia (2017) 9 SCC 499. it is also open to the State PCB ttt

initiule prosecution againsl the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothittl4 to shoyy thal coillpensalion recovered covers lhe cost of restoralion with deterrent element having

regartl to the yslue of illegal mining. the State PCB in coordination wilh the concerned Deparlments may take

Jiu-tfier action in this regurd failing which the State itsel,f will be liable to pay compensation for failing ro

pcrforut its tluties".

Whcreas, in cornpliance to the Hon'ble NGT otders the District Mineral Officer, Budga'm vide letter No'

DMO/BucUDGI\,,17F-05/2903-2906 dared?7-12-2022 has furnished tho list of Traotor/Tipper/]vlaohino Ownors

tbund ipdulged in itlegal extaction/transportation of minerals from Doodh Ganga Nallah-

W6ereas, the matler of iltegal 
"ytsgdsn/trnnqportation 

of Minerals from Doodh Ganga Nallah has been

sxarnined by a Technicat Advisory committee (TAC) constituted by the J&K Potlution conBol Board for

expcrt assessment and ovaluation of Environmental Compensation, which recommended levying of

Environ'rental Conpensation for illegal Sand Mining to tho tuno of Rs.1r00,000/= (Rupees One Lakh only)

ro Str. Shabir Ahmad s/o Abdut Rahman Ri/o Arizal -District Budgam (orvnor of the vehicle No' JK04F-

4981) as per the directiOns of Hon'ble NGT and guidetines ftamed in this behalf'

Now, therclbre, Environmental Compensation is accordingly levied upon sh. Shabir Ahmad S/o

Abrlul Ralrman tuo Arizar .District Budgam (ownrr of the vohiclo No. JK04F-4981) artd is hereby

directed to dcposit a sum of Rs. 1,00,000/- (Rupees one Lakh onty) in the Euvironmenlal compensdtion

Fwul Account No, 0023040510000001of rhe Board in J&K Bank Ltd. within 45 days and on lapse of abovo

said pcrioil, an irtsrest @ l\%on the Environmental compensation alnount shall be levied' at the risk and

responsibilitY of the oltbnder'

'As approved try the Competent Authority''

(K.

No. JKpccarcr/t t4t I bb- t\t
Dr, ll -05-1023

CoPY to tttc:-

i.DepuryConrnrissiouer/DistrictMogistrate,Budgamforinformationandnecessaryaction.
ii. Regional Director, P;lartr." Conuot Co**intE Ghmir for inforrnadon and nocessary action'

*ilti.iJlrrs"f $i*#rm::sffHs*iiffi'ffi tr",:}"*o*revehic,eNo'IK04F'4e81)ror

: ffi l];ffil*Jtri?",1..T:ft"ntrol cornminee ror inrormation orthe chairman'

I
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Government of Jammu and Kashmir
J&K POTLUTION CONTROL COMMITTEE

Jammu {*2,LifEff\ly E;;ir.fi;rie;'r :tFA
PCC

! Wnte r ofJice- N ove mberApril
Porivesh Bhowon, Forest Complex
Glodni, I ronspott Nogor,
Norwal, lomrnu
Te l/F ax: O 19 1-24 769 22 5

Su m me t Olfi ce : M ay-Octobe r
Sheikh Alom Campus
Behind Silk Foctory
Rojbogh Srinagar
Ph/Fox O194-2377765

Sub: Levyilg of [nvironntcntal Contpensation on Sh. l\{ohd lqbal S/o Gh. Mohd R"/o Karalpura -District Budgam (ownor of the Vehicle
No. JK0l-6287) for illcgal Iixtr:rction of Minor Minerals from Doodh Ganga Nallah.

oRDERNO.: L! -JKpcc ot2023

w'tereas, tiie I-t.rr'ble National or"." rlitiir r;r,Ll", it"irli]New Delhi in o.A. No. 24112021 ritled

iiaja tlluzatlar lJhat Versus Union of India and Ors. vide its order dated 0E-03-2022 has directed that 'for
illagttl riniug, tlrc loss cuused to the Stute in the form of value of minerals as well as the loss cousetl to the

envirunnent Jbr underlaking such activity witholtt requisile clearance needs to be recovered by the State PCB

in light oJ' judgnrcnt of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union of India and Ors

(20.11) 6 SCC 590 and Cornmon Cause Vs Union of lndia (2017) 9 SCC 199. it is also open to the State PCB to

initiate prosecution against the violators and reiterated the same vide order dated 14-10-2022 that " there is

nothiilg to show that conpensation recovered covers the cost of rcstoration with delercent element having

regurd to tlls vulue oJ'illegal mining. Ihe State PCB in coordinalion with the concerned Departments moy take

Jurthor Ltcrion in this regurd failing which lhe State itself will be liable to pry compensation for failing to

pcrJorn ils duties",

Wliereas, in cornpliance to the Hon'ble NGT orders the Disuict Mineral Officer, Budgam vide letter No.

DMO/BudIDGN,UF-05/2903-2906 dtred 27-12-?.022 has fumished the list of TractorlTipper/lvlachine Owners

lbugd inilulged in illegal extroction/transportation of minerals from Doodh Ganga Nallah.

Whcreas, tho matter of illegal oxtraction/transportation of Minerals from Doodh Ganga Nallah has been

exiunined by a Technical Advisory Committee (TAC) consrituted by the J&K Pollution control Board for

exper.r assessmenr and evaluation of Environmental Compensation, which recomnaended levying of

Ilnvironnenral compensation for illegal sand Mining to the tune of Rs.1,00'000/= (Rupees one Lakh onlv)

to Sh. Mohtl Iq5at S/o Gh. Mohd Rlo Karalpura -District Budgam (owner of the vehicle No. JK0l-

62g?) as per the directions of Flon',ble NGT and guidelines framed in this behalf.

Now, rherefore, Environmenlal Compensation is accordingly levied Upon Sh' Mohd Iqbal S/o Gh'

Nlohrl lli/o Karnlpure -District Budgom (owner of the Yehicle No. JK0l-6287) and is hereby directed to

cleposit a sum of Rs. r.r00r0{t0/: (Rupeos ono Lakh onry) in tha Enyironmentul compensstion Fund Account

No. 00$a4a51tl00001of the Board in J&K Bank Ltd. within 45 days and on lapse of above said period, an

interest @ l2%on the Environmenul compensation anount shall be levied, at the risk and responsibility of the

offender.
(As approved by the Competent Authori8''

(K

No. rLPCcNGrir ialf lt1t- I tl $
DL l1 '0s-2023

i "'J. f#Lmmi ss i o neri D isuic t Magi sT': 
-8,:19T. 1'-*1311;;, 

and nece ssarv action'

ii, Regional Director, P;il;i"; contr-ol Ct";;;: Kashmir for information and necessarv action'

1,;.15m;i:t*', ",tr*:'*,tri1""'-3"illl'ii"ii,H"ilill,;er 
of rhe vchic,e No. IK01'628,, for

. " 
irrrn .Aiute compiiance as dirEcted'

v. p.A. to Cliairman d?i;Urtt;n Cont ot Commifiee for inforrnation of the Chairman'

email; membersecretaryikspcb@email.com
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Government of Jammu and Kashmir
J&K POLLUTION CONTROL COMMITTEE

Jammu
*h I-iFE

Chvir B'
P

W 10 t t t ol I i e'Nov. tnbc r'AP t I
Poitecsh thowoil. Fo.ttt ConPl.x
6bh\ frcnlqot, Ndgut,

Ial/far: O191'24h9225

Sumfru otlrc: MoyOctokt
Shrith alom ComP6
Behind Silk fo.loty
Rojbogh knogot
Ph/Fot otY-2J17155

email cb@email.

Sub: Levying 0l lnvir.onnreutal compensation,on sh' lshl'aq Ahmad Guroo S/o AbdulRahman Guroo R'/o Malpora'District Budgam
"-"' 

(rr;;;;.:,4;l* v"r,i"te nr. ixon'C-rrz3) for illcgal Ertirction of lvlinor Minerals from Doodh Ganga Nallah'

BP*o* 
no;' },\o;Jf# or2023

Whcreas, rhe l-lon'ble National Green Tribunal Principai Bench, New Delhi in o.A. No. 24112021 titled

llaja Muzrfi)rr Bhat Versus Union of Inttia antl Ors. vide its order dated 08-03'2022 has directed tl]Bt "for

illcgul trittittg, Ilu loss caused lo the Srate in the Jbrm of t'alue of minerals as well os the loss caused to the

cttvirttttttrcnt Jbr untlertuking srrclt activiry wilhout requisite clearance raeds to be recovered by the State PCB

itt ligltt ,J' jutlgntent tf the Hon'ble supreme Court inter-alia in Goa Foundation versus Union of India and ors

()Al.i) 6 SCC 590 utrcl Comtort Cause Vs union of India Qatl g SCC 499. it is also open to the State PCB to

ittiritttc pru.\tcurion uguittst tlrc violulors ancl reiterated the same vide order dated 14'10-2o22that" there is

nothtnl4 tu slrcv, thut conrycnsution recovered COVITS lhe Cost of restoration with deterrent element having

tcgurtl t, rhrt vulue oJ'illegal ntittittg. tlrc Slute PCB in caordinution with the conceriled Deparlments may take

lurtlwt uction it1 this regard failing which the state itselJ-will be liable to pay compensation for failing to

ptionn its eluties".

Wherciu, in conrplianco to tlre Horr,ble NGT orders the Disuict Mineral officer, Budgam vide letter No.

DMO/Bud/DClvUF-05/2g03-2g06 dated2T-12-2072has fuflrislred the list of Tractor/Tipper/Machine owners

ibund indulgecl in illegal exuactior/transportation of minorals from Doodh GangaNallah'

whoreas, the marter of lregal extracrion/transportation of Minsrals iiom Doodh Ganga Nallah has been

exa.ri*cd by a Tecturioal Advisory comnrittee (TAc) consrirured by the J&K pollution control Board for

expcrt assessment and evaluation of Environrnental compensation' which recommended levying of

Enviromne'tar cornpensation for sand Mining to tho ture of Rs.1,00,000/= (Rupees one Lakh only) to sh'

rshraq Ahmarl Guro, s/o Abrlur Rahman Guroo BJo Malpora -District Burlglm (owner of the vehicle

Ir]o. JK13G.11?3?) as per the directions of Hon'ble NGT aud guidelines framed in this behalf,

Now, ilrerefore, Environmental compe[sation is accordingly levied upon sh' Ishfaq Ahmad Guroo

s/, Abtlul Rarrurln Guroo ruo Marpora -District Budgam (owner of the vehicle No' JK13G-11?37) and

is hcreby directed to deposit a sum of Rs. 1,00,000/= (Rupees one LAklr only) in the Environmental

Conrpensution Funtr Accou*r No, a,fia4.sr000000r of the Board in J&K Bank Ltd' witlrin 45 days and on

lapse of above said period, an intersst @ l*%on the Environmental compensation amount shall be levied' at

the risk and respotlsibility of the offender'

.As approved by the Competent Authority'

*

(K.
Member

No. rKPccNcr/l l4/l 1\ b- \SO
Dt. tl -05-1023 ,nand 

necessary acrion.copv to thei Budgam for rlfgrmati:111^1"-'::'lJ.l'=lr'"o,,on.

i""?.J_T:r, 
j"Jilffi ?'J{,?lilil'l},11,,!'H,ffi;.*r,*i,rorinrormrtionadnecessarva

Iil*i.t\l$.'ffi :ij*liF",'hl*ruf :f $Jilf ;:i:illLh'Budsam(ownero*hevchicreNo'

r K I rG - I I 7 3 7 ) *' r*-":;il; :'* :r:: n*:::'5 r i nform ari on of ttre chairman'
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Government of Jammu and Kashmir

I&K POLLUTION CONTROT COMMITTEE

Janrmu

*akifr,Eq'
il S u fr fr e, Ol, ice : M aYO c@b e a

Shcikh Nofr ComPut

8f,,ind SlkFodory
Rojboch stinogot
Ph/Fd 0194'2311165

W fi t c r oJJ i Le' Novc mbe t'Aqill
Poilecsh Bhawon, Fot.st CotuPle'

6l odni, f ,o nsqon Nogo t,

T. l/F or: O t I 1' 24 759 225
email:

Sub: Levyiug of Ettvironnrenlal Conrpensatiotr on- 
.Sb' 

Nazir Ashruf S/o lllohrl Ashra{ RJo Badipora

thc 'f raclot') for illcgal iti*tiiti' "f 
fuinor [!liueruls from Doodh Ganga Nallah'

Bl,.,* 
*o;' 3, 

I ;i5ff," 
or 2023

whercas, ths Hon'ble National cr""n rrii*al Principa\ Bench, New Delhi in o'A' No' 24112021 titled

ilaja r\tuzarrr lJhat versus union of rndia and ors. vide its order dated 08-03-2022 has directed that 'for

itfugel ttining, the loss causecl to the State in rheJbrm of value of mineruls as well as lhe loss causedto the

ct^,irtnrutant Jbr uurertaking such acrivity withort requisite clearance needs to be recovered by the state PCB

itt lighr ttl judgnent oJ,trrc Hott,ble supreme court inter-aria in Goa Fotmdation versus ttnion of India and ors

G011) 6 SCC 590 antl contnon cause Ys lJnion of Inclia (2017) g scc 4g9' it is also open to the state PCB to

i*itiure prosecution against the viorators and reiterated the same vide order dated 14'10'2022 that " lhere is

ttt.t[]titu to sfutw !]tat cotttpensation recovered covers the cost of resloration with delerrent element having

rcgtu-i) ttt trrc vuiue of ,regar nti,irg. the srure pcB in coordination with the concerned Departments may lake

Jitrther action in this ragard failing which the state itserf wiil be liable to psy compensation for failing to

petlorm its duties"-

whEreas, in compliance to the Honnblc NGT orders the Disuict Mineral officer' Budgam vide letter No'

Dlvto/Bud/DGI,/VF-05/2g 03-2906 dated 21-t2-?-022 has fumished the tist of rractor/Tipper/lvlachine owners

tbund i[rlulged in iilegal oxtraotion/triursportation of minerals from Doodh Ganga Nallah'

whercas, rhe maner of illegal extraotion/transportation of Minerals from Doodh Gang'a Nallah has been

exrul]iued by a Technical Advisory committes (TAC) constituted by the J&K Pottution control Board for

expcrt assessment arrd evaluarion of Environmental compensation' which recommended levying of

Enviroru.ental cornpo,sation for i[egal Sand Mining ro the tune of Rs.50r000/: (Rupees Fifty Thousand

orrly)toSh.NazirAshrafS/rrMohdAshrafRJoBadiporaChtdoora-DistrictBudgam(ownerofthe

Tractor)asperthedirectionsofHon,bleNGTandguidelinesframedinthisbehalf.

Now,therefore,EnvironmentalCompensationisaccordinglylevieduponSh.NazirAshrafS/oMohd

astrraf lt/o Badipora chrrloora-District Budgam (owner of the Tractor)) and is hereby directed to deposit

a sunr of Rs. 50,0001= (Rupees Fifty Thousand oury) in the.Enviro nmentar conryensation FundAccount No'

002'040src00a0al of rhe Board in J&K Bank Ltd. within 45 days anrr on lapse of above said period, an

intere st @,lz%on the Environmenral compensation amount shall be levied, at the risk and responsibiliry of the

Chadoora -District Budgam (owner of

oll'euder

'As approved by the Competent Authority'

(K.

No. Jr--PCCArtcr/1144 1S\- \ss
Dt ll -0s'2023

:"BJl$t;;mmissioner/District Magisqate' Budgln f:"{:*"tion and necessarv action'

ii. Rcgional Direcror, p;ia;, contil co*i["E Kashmir for information and necessary acrion'

iii.Districtlvlineralort'*',u,agamf9rin|orr.nationandnecessary"sc[on.
iv. N*zir Ashraf S/" M;d A;ilaf ll/o Btfi;;; innooo'"-uistrict Budgem (owner of the Tractor)

tbr irnmediate compliance as directed'

v. p.A. ro chairman ldr p"*-ii* controt committee for information of tho chairman'
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til*ul$rdfvv) Government of Jammu and Kashmir
.I&K POTIUTION CONTROT COMMITTEE

Jammu

email:

{
PCC

Sub: l.cvying of liuvirourtte ntal Contpcusation on Sh. Zahoor Ahmad Bhat S/o Gh. Rasool Bhat R/o Kralpora R/o Malpora -District
tsudganr (on'ner of thc Vehiclc No. JK()IN-806f) for illegal Ertraction of Minor Minerals frorn Doodh Ganga Nalfih.

OR-DERNO.: 3L -;xrcc of2o23
Dated : \1 -orzozr

Whercas, the Hon'ble Nationai Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled

Raja N{uzatlbr tshat Versus Union of lndia and Ors. vide its order dated 08-03-2022 has directed that 'for
iliegul ttilnitry, lhe lttss caused to the State in theform oJ'value of minerals as well as the loss caused to the

c itrirortntcttt ibr wulertuking such uctivity wtlhout retluisite clearance needs to be recovered by the Snre PCB

it iight ttJ'judgtitutt i{ the Hon'ble Supreme Court inter-alia in Goa Fowtdation Versus Union of tndia and Ors

(2u 11) 6 SCC 59A und Contnon Cuuse Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

ittiliute prosccution against the violators and reiterated the same vide order dated 14-10-2022that" there is

notltittg to show thLtt co,npensalion recovered covers the cosl of restoration with deterrent element having

rcgurd lo lhe vulue oJ illegal mining. the State PCB in coordination with the concerned Departments mqt take

.lurthcr uction in this regard Jitiling which the Stare itself will be liable to p€ty compensutittn for failing to
perJbrm its tiutics".

Whereas, in complizuice to the Hon'ble NGT orders the District Mineral Ofticer, Budgarn vide letter No.

DlvlOlBud/DGI\,UF-05/2903-2906 dated2T-12-2022bas fumished the list of Tractor/Tipper/Machine Owners

tbund indulgcd in illegat extractiodtransportarion of minerals from Doodh Ganga Nallah.

Whercas, the natter of illegal extractiorvtransportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Cornmittee (TAC) constituted by the J&K Pollution Control Board for

cxpcrt assessmr.,'nt and ovaluation of Environmental Compensation, which recommended levying of

Envirorunentul Compensation for illegal Sand Mining to the tune of Rs.1,00p00/= (Rupees One Lakh only)

to Sh. Zahoor Ahmad Bhat S/o Gh. Rasool Bhat R/o Krelpora -District Budgam (owner of the Vehicle

No. JK01N-8061) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Zrhoor Ahuad Bhat S/o

Gh. Rasool Bhat R/o Kralpora -District Budgarn (owner of the Vehicte No. JK01N-8061) and is hereby

directed to deposit a sum of Rs. 1,00,000/= (Rupees One Lalih only) in tha Enyironmental Compensation

Fund Account No. 0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above

said period, an interest @ l2o/o on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the ofl-endcr.

'As approved by the Competent Authorif'.

(K.

u,) \st-\uo
ft1u*u*'

No. JKPCCAIGT/I l
Dl 1\ -oi-2023
Copy to the:-
i. Drrpury Couunissitrner/District Magistrate, Budgam for information and necessary action.
ii. ltcgional Dircctor, Pollution Control Comnritlee Kashmir for inforrnation and necessary action.
iii, District lvlinural Oiiicer, Budgam for information and neces$ary aotion.
iv. Sh. Zahuor Ahurad tshat Sio Gh. Rasool Bhat IUo Kralpora -District Budgam (owner of the Vehicle

\1. JK{i1N-8t}61) fbr immsdiats compliance as directed.
v. P.A. to Chairman J&K Pollution Control Committee fbr information of the Chairman.
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Government of Jammu and Kashmir
J&K POLLUTION CONTROI- COMMITTEE

Jammu

*t,)tt-,;w ff'LEFE
L 11w lr Orlrrrtn t

Summ.r Olfke: Moy&totn
Shetl,h Abm CMV,u'
Aehind Sil\ foctory
Sojbogh Srinogor
Ptt/For O7!Y-231118s

Sub: Levying ol trrvironru
of thr Vrhiclc No. JI(.

email: mem .cotn

te n(al cotupcttsatio. oo sh' BashirAhntarl Bhat s/o ch. Moh,i ud Din Bhat ruo Huroo -District Budgam (ownerIJG-l8r l) rbr illcgar f,rtraca.i,n of [rinor lvlinerarr i.r'"r' j*ur, 
Ganga Na,ah.

oRDERNO.:33 _;xpcc of 2023

whetcas, the l{o,'ble Natio,al o,.., ailtff, pri".il[ ffi*.* r-,, u, o.A. No. 24tt20zt titred,Itaia Nluzallar Bhat vcrsus Union nf Inrlia anrl ors. vide its order dated 0E-03-2022 has directed that ,for
illqul ninitry' lha lo'vs ,uused to lhe stale in tlrc/brnt of varue of ntinerals us welr as rhe ross caused to thecrtt'ironnunl '/itr utdcttaking s'uch uctiviqt wirhout reqttisite crearunce neerls to be recovered by rhe state pCB
itt light uJ'iuelgne rt oJ'the tlon'ble sttprerte court inter-alia in Goa Foundation yersus [Jnion of India and ors(2ull) 6 sc:c' 590 urul cotnnrun Cause vs union of India (2012) g scc 4gg. it is arso open to the state pcB toitritiiile proseculiott ugainsl lhe violutors and reiterated the same vide order dated 14-10-2022that,, there isn<tthing to shttv' thut contpettsution recoveretl covers the cosr oJ'restorotion with deterrent element huvingt't!$ttt'J lo the vulue oi'illegal ntining' the stare PCB in coort)inarion with the concerned Departmenrs may tukelirlhcr ttctiutt in this regurt! ftiling which the smrc iuelf will be liable to pay coupensation Jbr failing n

ilLt iuftil its tluti,:s

\'\"herelis' irt complii,rcc to the Llo.'ble NGT orders the Disuict Mineral officer, Budgam vide letter No.Dt\'1o'iilud'1Dc]\'tF-05/2903-290{t datcd2T-12-2022 has fumishecl the list of Tractor/Tipper/Machine owners
Ibru:d indulgcd in illegal extractiodtransportation of minerals from Doodh Ganga Nallah.

whereiu' the rnatter of iilegal extraction/transportation of Minerals from Dooclh Ganga Nallah has been
exanri'ed by a Technical Advisory Committee (TAC) oonstituted by the J&K pollution control Board forExpcrt iissessttlent attd evaluation of Environmental compensation, which recommended levying ofEIrvi'otrtttetltal cornpensation tbr illegal sand Mining to rhe rune of Rs.1,00,000/= (Rupees one ur.n iorylttt Sl' Bashir Ahmarl Bhat s/o Gh' Mohi ud Din Bhat R/o Huroo -District Budgan (owner of the vehicte
No' JI(I3G-IBIl) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

No"v' therefore, Environmental Compensation is accordingly levied upon sh. Bashir Ahmad Bhat s/oGh' ivlohi ud Din tshat ruo Huroo -District Budgam (owner of the vehicle No- JKl3G-lgll) and is
hereby dirccted to deposit a sum of Rs. 1,00,000/= (Rupees one Lakh only) in the Environmeiltal
conryensutiotr l'tttrd Aacoant No, 0023040510000001of the Board in J&K Bank Ltd. within 45 rlays and on
lupsc of above saicl period, an interest @ 12% on tho Environmental Comp$nsation amormt shall be levied, at
thc risk and responsibility of the ofibnder.

.As approved by the Competent Authoriry,. D -_A
1x.namesilffifi.'J"4"

No rKpCCAlGrTu+,1 lut- 16 S S* "*r[$AU
Dr. l{ -o:-:u:: I

Copy to rlic:-
i' Dcputy Cottunissi,ner/District Magistrate, Buclgam for information and necessary u.tion. 

(-,
ii' li'egio,al Director, Pollutiott co,tr-ot co*,,i""I r<*rrrnillJiiiio"ro,ation .nd necessary action.iii. Disrrict N{i.cral oificea Budganr rbr informatio" *o 

"aa*rr-r 
l"iirr.ir''' slr'Beshir A[urarl lthat s/o Gh. ]vlohi u,r oi" nu"t nyo iru.**-oirtri.t Burlgam (owner of the verricreNo. JKI3G-IEIl) for immediate compliance as directed.

v' P'A' to chairman i&K Pollution connol committee for inJbrmation of the chairrnan.
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wwq.qlbk. ik.ocv.in
emaiil directorutbk@gmirileorn

?: 0194-249075?

,J', : 0194-24907'14

Government of Union of Jammu & Kashmir
Directorate of Urban Local Bodies Kashmir

I {a 6.ttlt t (,: 4 t re,. {j ett @
The Menrber Secretary
Jcrnnru &. Koshmir pollution Control Committee
Srincgcr,

No:- DULB lEstt/,itt,#tl /,\o?.i d ry Dored:J I lt, l,$ r t ?
subject:- o.A. No. z4l lzazl fitled Raja Muzaffer Bhat v/s. union of

India & others.

IT},JflIsA

Sir.

Plesse refer to your ietter No. JKPCCIO A_241 lpfrZl /
1238 dqted: 1b.10.2024 regording the obove cited subject. Ihe
detcils of posiings cf Chief Executive Cfficers/ Execulrve Cffjcers.
who hcve remoined posted in Municipal council Budgom und
Municipol commiltee chodooro w.e.f . 0,l.03.20.l2, ore os under:-

Yours hfully

D

S No.
Name of Municipal
Councill Committee

Name of Chief Executive
Officer/ Executive Off icer

Tenure of posting

1

2,

Municipal Council
Budgam

Syed Nayeem Rizvi
Executive Officer
Anis Ahmad Chowdhary
Executive Officer

49.12.2016 to 03,01.201 9

04.01.201 9 to 1 5.10"2020

I Nazir Ahmad Dar
l/C Executive Officer

1 0, 1 0.?020 to 06.09.2023

4 Mohammad lqbal Bhat
Executive Olficer 07.09,2023 to 1 3.02.2024

14.02.2024 to till date.
A Oruj Mohi ud Din

Executive Officer

6

Municipal
Committee
Chadoora

Nazir Ahmad Dar
llC Executive 0fficer

14.08.201 5 to 14.04,2021

7
Mushtaq Ahmad Wani
l/C Executive Officer

1 5,04,2021 ta 12,09.2022

I Nazir Ahmad Dar
llC Executive Officer

15.09.2022 to 14.03,2023

I Shahid Yousuf Bhat
Executive Officer
Mohammad lqbal Bhat
Executive Officer

15.03 2023 to 06.09.2023

10 1 1.09,2023 to 19.02.2024

1'1
Mohammad lsmail Mir
l/C Executive Officer

19,CI2.2024 to till date

fi\ llrhnn I nrnl Qnr,liar il

Erll<#,m,'
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